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LEGISLATIVE ASSEMBLY
Friday, 28th Febmary‘, 1941.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of t.hi Clock, Mr. President (The Honourable 8ir Abdur
Rahim) in the Chair.

MEMBERS SWORN.

Nawabzgda Muhammad Lisquat Ali Khan, M.L.A. (Rohilkund and
Kumeon Divisions: Muhammadan Rural); and

Mr. Samuel Harrison Yardley Oulsnam, C.I.LE., M.L.A. (Government
of India: Nominated Official).

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS
STARTING OF AN INDIAN SHIP-YARD IN CALCUTTA.

202. *Dr. Sir Ziauddin Ahmad: (a) Will the Honourable Member for
Communications please state whether the attention of the Government
of India has been drawn to the questions and answers in the Bengal
Council on 10th December, 1940, about the starting of an Indian ship-
vard in Calcutta?

(b) What rates were demanded by the Port Trust from the Scindia
Company?

(c) Are these rates fixed ad hoc? Is there any schedula for rates?

The Honourable Sir Andrew Olow: (a) Yes.

(b) The rates quoted were Rs. 9 per cottah per mensem up to the 31lst
March, 1945, and, thereafter, Rs. 11-4-0 per cottah per mensem up to the
81st March, 1955, and, thereafter, an increase not exceeding 25 per cent.
every ten years up to a maximum of Rs. 27 per cottah per mensem.

(c) These rates were the samme as those which the Port Commissioners
were already receiving for a large area of land adjoining this site. There
is a schedule of rates for monthly leases and the schedule rate for this
particular site is Rs. 12 per cottah per month.

RAILWAY REFRESHMENTS MoONOPOLY TO BALLABHDAS ESWARDAS.

203, *Maulvi Muhammad Abdul Ghani: Will the Honourable Member
for Railways please refer to the note on pages 4 and 5 of the Musafir,
dated the 24th November, 1940, under the caption ‘‘Railway refreshments—
Monopoly granted to Marwari’’ and state: whether it is a fact that
Ballabhdas Eswardas is holding monopoly of contracts for the service
and sale of meals to Indian passengers over the East Indian, the-Bengal
Nagpur, the Great Indian Peninsula, the Bombay, Baroda and Centrai

( 803 )



804 LEGISLATIVE ASSEMBLY [28r8 FEB. 1941

India and the North Western Railways; and if not, whether he will lay
a statement on the table of the House showing inter alia the nature of
the contracts, the dates of the contracts, the number (if possible the name)
of stations on each Railway for which the contracts are given, the terms
of the contracts and the nominal rent or fee received from those contracts?

The Honourable Sir Andrew Olow: It is not a fuct that this firm holds
a monopoly for Indian catering over the railways mentioned. I do not
propose to lay the ugreements on the table but those which are in the
Board's office may be inspected if any Honourable Member so desires.
As regards rentals recovered by the North Western, East Indian and Great
Indian Peninsula Railways, I would refer the Horourable Member to tb¢
reply given to his starred question No. 128 on the 25th instant. 1 have
no informiation relating to rentals or fees recovered by the other railways.

Mr. Muhammad Nauman: If this firm does not hold the monopoly,
may I ask which are the other firms who hold an equal amount of contract
or the same area of the contract?

The Honourable Sir Andrew Olow: I do not think there is any other
firm which has an equal area on the East Indian Railway, but that does,
not mean that this firm holds the monopoly.

Mr. Muhammad Nauman: Does it not mean that they hold the largess’
area and a sort of a monopoly?

':
The Honourable 8ir Andrew Olow: It means that they hold the biggest

share, but it does not mean that they hold a monopoly or a sort of a
monopoly.

Maulvi Muhammad Abdul Ghani: Ir it not 'a fact that the contractor
in question holds the largest contract over the East Indian Railway as com-
pared to the contracts of other contractors?

The Honourable Sir Andrew Olow: Yes, Sir; I helieve that is the case.

RATLWAY REFRESHMENTS MONOPOLY TO BALLABADAS ESWARDAS.

204. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member
for Railways please refer to the D. O. No. OMC 85, dated 18th May,
1989 on the subject of refreshment room contracts on E. I. R. mentioned
on page 5 of the Musafir, dated the 24th November, 1940, _”undar the
eaption ‘‘Railway Refreshments—Monopoly granted to Marwari'' and state:

(a) the number of refreshment room contracts given to Ballabhdas
Eswardas after the date of that D. O. letter;

(b) the particulars of the newspapers in which the General Manager,
East Indian Railway, or Divisional Superintendents of the
East Indian Railway, advertised the contracts given to
Ballabhdas Eswardas after the date of that D. O. letter,
if the contracts were not advertised, the reasons therefor?

The Honourable Sir Andrew Olow: (a) and (b). I have not seen the
letter referred to. I understand. however, that since May, 1939,' the East:
Indian Railway, in consultation with the Local Advisory Committees and
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in consideration of Government’s acceptance of ceriain r.ecomme_udat&c_ma
by the Central Advisory Council for Railways, have revised their policy
and, consequently, do not propose to call for the information.

Mr. Muhammad Nauman: May I ask whether in this connection 1
proposal was laid before the Local Advisory Committees that there should
be no advertisement for the calling of tenders for his purpose?

The Honourable Sir Andrew Olow: I have not seen any such proposal
being laid before the Local Advisory Committees, but the reports of these
Committees are circulated to all Honourable Members.

Mr. Muhammad Nauman: My information is that the Local Advisory
‘Committees were not consulted on this particular issue whether advertise-
ments should be made or not. Is it a fact?

The Honourable Sir Andrew Olow: As the Honourable Member knows
the information, why is he asking me?

Qagi Muhammad Ahmad Kagmi: With reference to part (b) of this
question, will the Honourable Member please state whether any tenders
were called for of the contract, or whether it was only by selection that this
gentleman was given the contract?

The Honourable Sir Andrew Olow: This is not an individual contract.
I think there are several contracts, but I amn not aware of the circum-
stances of the case. Contracts were not given from here.

Mr. Muhammad Nauman: Are these contracts given by the Divisional
Superintendent, or by the Agent himself?

The Honourable Sir Andrew Olow: They are given by the Divisional

Su?erintendent subject, of course, to any general crder that happens to be
n rorce.

‘"TERMS oF Rarnway REFRESAMENT CONTRACTS HELD BY BALLABHDAS
EswaRrpas.

205. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member
for Railways please state the terms of the refreshment contracts given to
Ballabhdas Eswardas on the East Indian, the Bengal Nagpur, the Bombay,
‘Baroda and Central India, the Great Indian Peninsula and the North
Western Railways?

q'l'he Honourable Sir Andrew Olow: As regards the contracts between
:this firm and the East Indian and North Western Rsilways, T would refer
the Honourahle Member to the reply given to his starred question:No. 208.

Copies of contracts with other railways are not in possession of the Rail-
wayv Board.

Mr. Muhammad Nauman: May I know whether the terms of the
-contracts of all the railways are the same, or whether they differ substan-
“tially with regard to sub-letting? )

_ The Honourable Sir Andrew Olow: I think they vary to suit different
weircumstances.

A2
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Mr. Muhammad Nauman: What about the sub-letting clauses? Are
they different on State-managed railways and Company-managed railways?

The Honourable Sir Andrew Olow: The main principles, I think, are
the same, and in contracts normally sub-letting is not permitted.

CoMPETENCY OF THE DIVISIONAL SUPERINTENDENTS, EAST INDIAN RATLwaAY,.
FOR ALLOTTING REFRESHMENT CONTRAOTS.

208. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member
for Railways please refer to the note on pages 4 and 5 of the Musafir,
dated the 24th November, 1940, under the caption . ‘‘Railway Refresh-
ments—Monopoly granted to Marwari’’ and state whether it is a fact that
the power to allot contracts for running refreshment roomns over the East
Indian Railway is vested in the Divisional Superintendents?

) ;I'he Honourable Siy Andrew Olow: Yes, subject to any general orders
in force.

Rarmway REFRESHMENT CONTRACTS HELD BY BALLABHDAS ESWARDAS.

207. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member
for Railways please state the particulars of refreshment contracts held
by Ballabhdas Eswardas in more than two Divisions on a railway, and
the reasons therefor?

The Honourable Sir Andrew Olow: I am calling for the information
from the East Indian and Great Indian Peninsula Railways and will lay &
reply on the table of the. House in due course.

Nox-ConsumprioN OoF ‘‘RacoTEX ELECTRODES' BY EAST INDIAN AND
NorTH WESTERN RAILWAYS.

$208. *Maulvi Muhammad Abdul Ghani (a) Will the Honourable
Member for Railways please state whether it is a fact that ‘‘Racotex
Electrodes’’ are made in America?

(b) Is it a fact that ‘‘Racotex Electrodes’' were tested by :
(i) The Chief Inspector of Steam Boilers, Madras;
(ii) The Loco-Superintendent, Bengal Dooars Railway Co., Ltd.,
Domohani;
(iii) Engine Shops Manager, Burma Railways, Insein;
(iv) The Loco. and Carriage Superintendent, Jodhpur Railways,
Jodhpur;
(v) The Deputy Chief Mechanical Engineer, Shops, Kanchrapara,
Eastern Bengal Railway: ) -
(vi) The Deputy Chief Mechanical Engineer (Works), Golden Rock,
South Indian Railway;
(vii) The Loco. and Carriage Superintendent, Bikaner State Railway,
Bikaner;
(viii)"The Works Manager, Assam Bengal Railway, Pahartali;
(ix) The Loco. and Carriage Superintendent, Gaekwars Baroda
State Railways, Gaya Gate, Baroda;

+Answer to this question laid on the table, the questioner having exhausted his
quota.
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(x) The Loco. and Carriage Superintendent, the Bengal and North
Western Railway Company, Ltd., Gorakhpur;
(xi) The Controller of Stores, Mysore State Railway, Mysore;
(xii) The Controller of Stores, Great Indian Peninsula Railway,
Bombay; and
(xiii) The Chief Mechanical Engineer, Bengal Nagpur Railway, Kharg-
pur? If so, with what result?

(c) Is it a fact that the Purchasing Officer, Tata Iron and Steel
«Company, Limited, Jamshedpur on 8th August, 1939 also found ‘‘Racotex
Electrodes’’ satisfactory on tests?:

(d) Is it a fact that ‘‘Racotex Electrodes'’ are also cheaper than
-other standards by different Manufactures? If so, what are the reasons
for not consuming the ‘‘Racotex Electrodes’’ by the East Indian and the
North Western Railways?

The Honourable Sir Andrew Olow: (a) Yes.

(b) I understand tests on “*Racotex Electrodes' have been carried out
by a number of railways, but I am unaware of the details.

(¢) Government have no information regarding this.

(d) In regard to the first part, Government have no information. In
regard to the second part, the Honourable Member is referred to the State
Railway Stores Code—Appendix VI, footnote on page 486, a copy of which
is in the Library of the House.

WITHDRAWAL oF ‘‘CHURCH PASs” GRANTED TO SERVANTS ON STATE
Rarnways.

}209. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member
for Railways please state:

(a) whether it is a fact that Railway servants on State-managed
Railways were granted ‘‘Church Pass’’, if and when attend-
ing the Church services, not provided at their stations, prior
to the introduction of New I’sss Rules in 1937;

(b) the facilities provided by the administration after the with-
drawal of the privilege of a ‘‘Church Pass’" for the necessary
church services; if no facility is provided, the reasons
therefor; and

(¢) whether the staff affected by the withdrawal were asked to
elect the new rules; if not, why not?

“The Honourable Sir Andrew Olow: (a) and (b). No change appears to
have been made in the position except on the East Indian Railway, where
such passes were formerly given and were withdrawn in 1987. Recognized
chaplains are given passes to enable them to hold services in small stations
where no chaplain resides.

(c) Staff were not given the option of electing for the new rules as they
were introduced to curtail facilities which were regarded as excessive.

tAnswer to this question laid on the table, the questioner luvmg “exhausted his
quota,
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DISORIMINATORY TREATMENT OF THE OLD OUDH AND ROHILEHAND RAILWAY
STAFF IN THE MATTER OF GRANTING OF COERTAIN ALLOWANCES.

1210. *Maulvi Muhammad Abdul Ghani: Will the Honourable Member
for Railways please refer to the Minute Bheet No. A. E. 1605 of the 3rd
August, 1940, from the Deputy General Manager (P), East Indian Railway,
Calcutta, regardmg employees transferred to Oudh and Rohilkhand Rail-
way Ams, viz., ‘‘that the term allowance referred to in the Board’s orders
meant only allowances of the nature of pay such as overtime, running
sllowance, Bunday sllowances, etc. and did not refer to travell'mg allow-
ances or house rent allowance. The bonus referred to is night allowance
granted to the East Indian Railway staff for attending accidents betweemn
the hours of 19 and 5 which is in the nature of travelling allowance and
cannot therefore be granted to the Oudh and Rohilkhand Staff’’; and
state :

(a) who has issued the Board's orders and when if poss:ble to lay
& copy of those orders;

(b)~the partrlculars of the Fundamental Bule under whlch the meau-
ing of “‘allowances’ ig given as ‘‘of the nature of pay’

(c) whether it is a fact that the condition on which the old Eas’a
Indian Railway Company staff is admissible to the travelling
allowance is that the staff have been out of the headquarters
during the night and that the staff who have been out of
headquarters during the day are never paid the daily allow-
ance while travelling on duty; and

(d) the reason for the discriminatory treatment of the old Oudh and
Rohilkhand staff while serving on the area .of the old East
Indian Railway?

The Honourable 8ir Andrew Olow: (a) The orders were issued by the
Railway Board in 1929. I do not propose to lay them on the table.

(b) This is not a matter governed by any Fundamental Rule.
(c) Yes.
(d) The Oudh and Rohilkhand Railway (State Railwav) conditions of
service differ from those of the old East Indian Railway.
GRIEVANCES OF TRaIN CLERES oN NorRTH WESTERN RalLway,

{211. *Bhai Parma Nand: (a) Will the Honourable the Railway Mem-
ber be pleased to state whether Government are aware that there prevails a
great discontent among the trains clerks on the North Western Railway?

(b) Is it a fact that memorials have been sent to the authorities during
the last few years, stating their grievances, but no heed has been paid to
themn ?

(c) Ie it not a fact that this class is very hard-worked, and they have
very arduous duties to perform and that they. are the most naglected class?

(d) Is it not a fact that in spite of their service during day and night,
during cold and heat, they cannot become ticket collectors, their promo-
tion is barred at Rs. 60 they are given no allowance while working in the

+Answer to this question laid on the table, the questioner having exhausted his
$Answer to this question laid on the table, the questioner being absent.
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yard and the uniform is stopped for them and thev are not provided with
lamp-light while working in the yard at night?

(e) If the answer to part (d) be in the aflirmative, are Government
prepared to redress their grievances?

Honourable 8ir Andrew Olow: (a) No, but I am aware that a
number of men who have been on the maximum for some time feel that
they have ground for discontent. '

(b) The answer to the first part is in the affirmative and to the second in
the negative,

(¢) I do not think it is possible to generalize in this fashion.

(d) Trains clerks cannot become Ticket Collectors as they have to
look for promotion in their own lines. As regards uniforms and lamps,
the Honourable Member is referred to the replies to questions Nos, 464 and-
465 asked on the 20th March, 1940, by Shaikh Rafiuddin Ahmad Siddiquee
and Maulvi Muhammad Abdul Ghani respectively. Government have no
information on other points.

() Government cannot accede to the requests made by these clerks
for amalgamation of grades, ete., but the General Manager is considering
whether some adjustment in the numbers in the upper grade is warranted
by the nature of the work.

MONTHLY-PAID ARTISTS FOB BROADOASBTING HINDUSTANI PROGRAMMES AT
A1y, - INDIA RADIO STATIONS.

$212. *Bhai Parma Nand: (a) Will the Honourable Member for Com-
munications please state the number of monthly-paid artists employed at
present for broadcasting Hindustani programmes at All-India Radio
Stations?

(b) How many of them are Hindus and how many Muslims?

(¢) What is the total remuneration paid to these Hindu and Muslim
artists, respectively?

(d) How many of them know Hindi language?

The Honourable Sir Andrew Olow: (a) The number of monthly paid
artists, including musicians, employed at the Delhi, Lahore, Lucknow
Stations which mainly broadcast Hindusteni programmes, and the Bombay
Btation whose programme includes many Hindustani items, was 115 iu
January, 1941,

(b) Of them 385 were Hindus and 77 Muslims.
(c) Rs. 1,041 and Rs. 4,910 respectively.

(d) Excluding musicians, 67 such artists were employed in January,
1941, of them 82 knew Hindi well.

QUARTERLY RETURN TICKETS BETWEEN HOWRAH AND OERTAIN RAILWAY
StATIONS.

+218. *Mr. Amarendrs Nath Ohattopadhyaya: Will the Honourable
Member for Railways be pleased to state if three-monthly i.e. quarterly

tAnswer to this question laid on the table, the questioner being absent.
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return ‘tickets could be issued between Howrah and the following stations
up and down in addition to monthly return tickets now issued:

(1) Benares, (2) Allahabad, (3) Cawnpore, (4) Lucknow, (5) Delhi,
(8) Agra, (7) Muttra, (8) Hardwar and (9) Kalka?

The Honourable Sir Andrew Olow: The question of quarterly return
tickets between specific points is primarily one for the Railway Administra-
tion to consider. A copy of the question and answer will be forwarded to
the General Manager, East Indian Railway.

Low PraTtrorMs oN East INDIAN RAILway STATIONS.

1214. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable
the Railway Member please state how many station platfornie on the East
Indian Railway are still left “'low"” and if these platforms would be raised
to proper height during this year? If not, by what time they are
intended to be raised in order to remove the inconvenience to passengers?

The Honourable Sir Andrew Olow: Out of a total of 768 stations open
for passenger traffic on the East Indian Railway, which includes 185 flag
stations, there are 369 stations with more than cne platform and 361
stations with one platform only. The total number of platforms provided
is 1,206, ¢f which 784 or 60 per cent. are above rail level.

2. Government have no special plans for raising platforms on this

railway, but a policy of gradual betterment in this respect is being
pursued.

CATERING CONTRAOTS ON EAST INDIAN RAILWAY AND COMPLAINTS AGAINST
CATERERS.

t215. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for Railways be pleased to lay on the table the plan adopted by
the East Indian Railway regarding distribution of caterers throughout the
line and the loopline, stating the terms and conditions on which these

catering contracts have been entered into and the duration of each
contract?

(b) Will the Honourable Member be pleased io lay on the table the
various complaints submitted against the caterers during 1940, and state
what steps have been taken regarding such complaints against the caterers?

The Honourabie Sir Andrew Olow: (a) and (b). I presume the ques-
tion refers to the whole of the East Indian Railway. I regret that I can-
not ask them to embark on the compilation of statements containing the

information required as such compilation would entail a great expenditure
of time and labour.

COMPLAINTS OF PASSENGERS AGAINST RAILWAY SERVANTS.

1216. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable
Member for Railways be pleased to state whether any complaints against
Railway servants were received during the year 1940 from any passenger

tAnswer to this question laid on the table, the qneltioher béing abeent.
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‘while travelling? If so, on what grounds were such complaints made and
what steps had been taken by the Railway authorities in the matter?

The Honourable Sir Andrew Olow: I imagine complaints against
railway servants have been made by passengers travelling on the various
railways in the course of the year. It is impossible to compile a list of
such complaints or to indicate against each the nature of the complaint
and the steps taken by the competent railway authority.

NoN-CONFIRMATION OF CERTAIN MUSLIM JOURNEYMEN.

217, *Mr. H, M. Abdullah: (a) Will the Honourable Member ice
Railways please state whether it is a fact that certain Muslim journeymen
‘were appointed on one year's probation on ‘15th March, 19887

(b) Is it a fact that they were given due increment after completion of
two years' satisfactory service?

(c) Is it a fact that these journeymen have not yet been confirmed?

(d) What is the reason for the abnormal delay in the confirmation of
those men? .

The Honourable S8ir Andrew Olow: (a) One Muslim Electrical
Journeyman was appointed on one year's probation with effect from 15th
March, 1938.

(b) The journeyman was given one increment.

(c) Orders have been issued for his confirmation from the date of his
first appointment.

(d) There was apparently only one man. I am not fully informed as
to the reasons for any delay that may bave occurred. g

APPOINTMENTS TO THE NEWLY OREATED P0STS OF ASSISTANT CHARGEMEN ON
NorTE WESTERN RAILWAY.

218, *Mr. H. M. Abdullah: (a) Will the Honourable Member for
Railways please state whether it is a fact that some posts of Assistant
Chargemen have been created on the North Western Railway ?

" (b) If so, what is the number, community-wise, of the men appointed
against these posts?

(c) Is it & fact that some Hindu temporery journeymen who would, in
the ordinary course, have been confirmed after the Muslims and would
bave been junior to them, have been promoted to work as Assistant
Chargemen in the higher grade and the confirmation of Muslims is being
postponed for one or other reason?

(d) Is it a fact that some electricians who have no power training at
-all and whose channel of promotion is ordinarily to higher grade electri-
cians, have also been promoted as Assistant Chargemen without any power
training ?

_ (e) Is it a fact that Junior Chargemen are not eligible for promotion to
higher grade posts on the North Western Railway ?

(£ Is it a fact that some Hindu Junior Chargemen have been promoted
to these higher grade posts? ’ ’
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(g8) If the reply to parts (a), (d), (e) and (f) be in the affirmative, and
in view of the fact that very few Muslims have been appointed as Assistant
Chargemen, is the Honourable Member prepared to see that the Muslims
get their due share in the newly-created posts of Assistant Chargemen?

The Honourable 8ir Andrew Olow: (a) Yes.

(b) 22; ten Hindus, eight Muslims, three Sikhs and one Parsi.
(e) No.

(d), (f) and (g). I have called for information and will lay a further
reply in due course.

(¢) They are ordinarily not eligible for promotion to higher grades, but
if any Junior Chargeman is considered suitable, he can obtdin promotion.

RECRUITMENT TO THE INFERIOR STAFF OF THE AOCOUNTS DEPABTMENT ON
NortH WESTERN RATLWAY.

219, *Mr. H. M. Abdullah: (a) Will the Honourable Member for
Railways please state commurity-wise, the number of inferior staff, vis.,
record lifters, daftries and peons, of the Accounts Department, on the
North Western Railway ?

(b) Is it a fact that the abovementioned three categories have been
amadlgamated by the Chief Accounts Officer for the purpose of recruitment?

(e) Is it a fact that the ratio fixed for Muslims is 27-5 for recruitment
in inferior staff in the Accounts Department?

(d) If so, why is the ratio different as compared with that of clerical
appointments, or that of inferior service, vide Railway Board’'s letter No.
E. 185-3M-145, dated the 19th September, 1935, to the General Managers?

(e) Is it a fact that this ratio for Muslime is being maintained by
appointing them to the lowest category of peons and the Hindus and Sikhs
are being appointed in the highest categories of inferior staff, vis., record
lifters ?

{f) What is the number of record lifters community-wise, appointed
during the last five years?

(g) To which community do the officers belong, who recommended the
appointments and who made them?

(h) Is it a fact that the last appointment in this category was made by
selection instead of direct recruitment?

(i) Why has the basis for appointment been changed?
(j) Why has no Muslim been appointed all these years in this category?

(k) How do Government propose to increase the number of Muslims in
this category?

Mr. B. M, 8taig: (a) Muslims 50, Hindus 121 and Bikhs 5.

(b), (e) and (h). No.

(¢) Yes.

(d) I would refer the Honourable Member to the reply to part () of

question No. 118 asked by Mr. Nabi Baksh Illahi Baksh Bhutto on the
8th October, 1986, )
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(f) One Muslim, three Hindus and two Sikhs.

(8) The officer who made the appointments is a4 Bikh.
(i) Does not arise.

(j) Does not arise in view of reply to part (f).

(k) There are no special steps in contemplation.

NoN-CANCELLATION OF THE LisT oF CANDIDATES FOR APPOINTMENT AS StocK.
VERIFIERS.

220. *Mr. H. M. Abdullah: (a) Will the Honourable Member for
Railways please state whether it is a fact that.lists of candidates are
oancelled after one year in ordinary course in all cases of appointments on
Railways?

(b) Is it & fact that the list of candidates for the appointment of stock-
verifiers has not been cancelled, although about two years have elapsed
gince the selection on the basis of which it was prepared?

(¢) Is it a fact that after this selection, Government have since long
decided that Appendix D passed candidates are not necessarily better than
those who hdve not passed it?

(d) Is it & fact that the list mentioned above contains only those candi-
dates who have passed Appendix D Examination?

(e) Why has the list not been cancelled in view of the fresh orders of
Government as stated above?

sf) Have the staff of the Stores Accounts Branch submitted a joint
application for its cancellation?

(g) Does it contain only the names of Hindu staff for promotion to
stock-verifiers’ cadre?

(h) Why is its cancellation being delayed?
(i) When will it be cancelled?

The Honourable Sir Andrew Olow: Information is being collected and
s reply will be laid on the table of the House in due course.

RECRUITMENT To TEE NEw PosSTS OoF JOURNEYMEN CREATED ON
NorTH WESTERN RAILWAY.

221. *Mr. H, M, Abdullah: (a) Will the Honourable Member for
Railways please state whether it is a fact that seven new posts of journey-
men weighing machines were created on the North Western Railway during
the last yoar?

(b) If the reply to part (a) be in the affirmative, will he state the pro-
cedure adopted for recruitment to fill these posts, and recruitment made
actually community-wise ?

(c) Is it a fact that the qualifications laid down for filling up these
posts is apprenticeship in Mill Wright and Reconditioning trade?

(d) Is it a fact that some non-Muslims have been appointed in this
trade as journeymen, who have not worked for a day in Mill Wright or
Reconditioning Shops ?
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(e) If the reply to part (d) be in the affirmative, will the Honourable
Member please state if such facilities have been provided to Muslims
before? If not, is he prepared to see that Muslims should also be given
advantage of this lowering of the qualifications?

(f) Is it a fact that two Muslims have been appointed out of seven posts
and that efficient senior qualified Muslims of this trade have been truns-
ferred out of the trade and unqualified non-Muslims brought in?

The Honourable Sir Andrew Olow: (a) Six posts were created in 1989
and one in 1940.

(b) The six posts created in 1939 were filled by surplus Journeymen
Millwright; the post created in 1940 was filled by a Sikh Apprentice
Mechanic. .

(c¢) Yes.

{d) I understand that this is not a fact.

(e¢) Does not arise.

(f) The answer to the first part is in the affirmative and to the second
in the negative.

PERSONS KIDNAPPED BY THE TRIBAL DacolTs AND RANSOM PAID TO THEM.

1222, *Bhai Parma Nand: (a) Will the Foreign Secretary be pleased
to state the number of men, women and children kidnapped by the tribal
dacoits during the last year? How many of them were murdered ?

(b) What is the total amount of ransom that has been paid, and how
many persons were released without paying the ransom ?

(c) What is the new policy that i» adopted hy Government to check
thege raids and has it proved efficient? -

Mr. 0. K. Oaroe: (a) 190 persons, including 157 men, 26 women and

seven children were kidnapped during the vear 1940. 11 of them were
killed.

(b) 197 persons were released during 1940. Government paid no
ransom for their release. Government have no information in respect of
ransom paid privately by the relatives of kidnapped persons.

(¢) The measures taken by Government to conirol the situation on
this border have included the strengthening of the Frontier Constabulary,
whose function it is to protect the Districts from raiding gangs, and the
occupation by civil forces of adjacent tribal areas in which such gangs
-sought refuge or set up their headquarters. Deterrent action is also taken
in all cases of raiding and kidnapping both as a punishment and to pre-
vent recurrence of similar incidents in future. Pressure is maintained
by means of Barampta (meaning the arrest of tribesmen or the deten-
tion of their propertv until satisfaction is obtained) and by fine. Every
-endeavour is also made to prevent the payment of ransom for captives,
gince such payment acts as an incentive to further outrage. The measures
taken have succeeded in maintaining continual pressure on tribal ill-doers,
and in effecting a large number of releases.

tAnswer to this question laid on the table, the questioner being absent.
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EXPENDITURE ON AND RECRUITMENT TO KHASSADARS, BCOUTS AND Fnovm:n
CONSTABULARY.

1228, *Bhai Parma Nand: (a) Will the Foreign Secretary please state
the expenditure of Government on maintenance of (1) Khassadars, (2)
Scouts and (8) Frontier Constabulary?

(b) What is the number of each and from whom are they recruited?

(¢) Why do Government not recruit these forces from the communities,
other than the tribal people, who-have got natural sympathies with the:
raiders, being their kinsmen?

Mr. O. K. Oaroe: (a) and (b). A statement containing the required
information is laid on the table. .

(¢) A large proportion of the recruits to the Scouts and Frontier-
Constabulary is drawn from classes in the settled Districts. The Khas-
sadars are in essence a tribal force and are recruited from the fribes in
whose territory they work. Long experience and careful examination of
the question have convinced Government that in the present situation the
existing system of recruitment is the best that can be devised.

Statement showing strength, Expenditure, etc., of Irregular Forces in the North-West Fonrtier-
Provinoe.

Strength. Annual Class from which recruited.
expenditure.
1 2 3 4
Khassadars 7,285  25,05,310 Bhittanis, Wazirs, Mahsuds, Biland

Khel, Adam Khel, Mohmands,
Afridis, Bhinwaris, Shilmanis and

Mullagories.
Levies . . 963 2,26,022 Marwats, Shia Orakzais, Khalils,
Scouts . . 8,680 39,70,166 Afridis, Bangash, Bhittanis, Chitralis,.
(combatants). Khalils, Khattaks, Mahsuds, Moh-

mands, Mullagories, Orakzais,
Swatis, Turis, Wazirs and Yusaf-
zais.

Frontier Constabulary 4,843 22,38,000 Afridis, Bangash, Bhittanis, Khalils,
Khattaks, Mishwanis, Mohmands,
Mullagories, Orakezais, Sheranis,
Swatis, Tanaulis, Wazirs and
Yurafzais,

UNSTARRED QUESTIONS AND ANSWERS.

PuBLioaTiON OF REFRESHMENT RoOM COMPLAINTS IN THE RATLWAY GAZETTE..

66. Manlvi Muhammad Abdul Ghani: Will the Honourable Member for
Railways please refer to the note on pages 4 and 5 of the Musafir, dated
the 24th November, 1940 under the captlon ‘“‘Railway Refreshments—
Monopoly granted to Marwari”’, viz., ‘‘A monthly bulletin should be

tAnswer to this question laid.on the table, the questioner being absent.
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published by the Railways giving complete copies of all complaints recorded
by passengers’’ and state the objections, if any, the Railways have in
‘publishing the complaints in its Gazette at the cost of the contractor?

The Honourable Sir Andrew Olow: I have not consulted the railways
.in the matter but regard a system which would involve expenditure on
printing complaints as "unjustifiable. I would add that the making of a
complaint is no guarantee that a complaint is justified, but its publica-
tion by the railways would tend to cenvey that impression.

‘CERTAIN CLASSES oF NoN-GAZETTED STAFF oN EasT Inpiax RalLway AND
CHANNEL OF THEIR PROMOTION.

66. Maulvi Muhammad Abdul Ghani: (a) Will the Honourable Mem-
ber for Railways be pleased to state whether the classes in the group of
Train Examiners and their normal channels of promotions have been
ineluded in the rules for the recruitment and training of non-gazetted staff
‘issued by the Railway Board to State-managed Railways?

(b) If not, what is the position of this branch of service on the East
Indian Railway in regard to recruitment and avenues of promotion?

(e) Is the post of Cleaner in the Transportation (Power) and Locomotive
Department included in those rules? If so, what are the channels of
their promotion?

(d) What classes are included in the group of Goode Clerks on the East
Indian Railway at the Howrah Goods Sheds and the channels of their
promotion?

(e) Is the post of Weigh Clerk ut the Howrah Goods Sheds of the East
Indian Railway a selection post? If not, are clerks attached to the office
of the Divisional Buperintendent eligible for promotion to this post?

The Honourable Sir Andrew Clow: (a) No.

(b) T understand that some are recruited directly on an apprenticeship
system while others are promoted. There are several grades affording a
channel of promotion.

(c) The answer to the first part is in the affirmative; as regards the
latter part, the Honourable Member is referred to rule 35 of Appendix 11
of the State Railway Establishment Code, Volume I.

(d) Government have no information,

(¢) The answer to the first part is in the negative; as regards the
latter part, I have no precise information but believe that they would not
ordinarily be eligible.

PaNEL SysTEM FOR SELECTION PosTS IN THE NON-GAZETTED SERVIOE CF
East InpiaN RaiLway.

67. Maulvi Muhammad Abdul Ghani: (a) Will the Honourable Member
for Railways please state whether it is a fact that panels of staff for
promotion to selected posts in the non-gazetted service are maintained by
-the Chief Commercial Manager of the East Indian Railway?

(b) If so, are the staff concerned informed of their position in the panels
Hor the different selection posts? If not, what are the reasons for
:suppresging this information?
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(c) Are the staff placed on the panels in order of merit or seniority?

(d) Is it & fact that there are posts in the Commercial Department in the
scales Rs. 160—10—260, Rs. 180—10—230 and Rs. 180—10—300? 1If so,
are these three grades treated as one unit for the purpose of determining
seniority ?

(e) If the answer to the second part of part (d) be in the negative,
how is seniority determined in the cases of staff in those grades who have
been placed on the panel of a selection post on a higher grade?

The Honourable 8ir Andrew Olow: (a) Yes.

(b) As regards the first part, the answer is in the negative. As for
the latter part, the information is not suppressed and may be obtained
by the employees on request.

(¢) In the order of seniority.
(d) The answer to both parts is in the affirmative.
(e) Does not urise,

MuTtuaL GUARANTEE Funp oF TH® OLD EasT INDIAN RAiLway CoMPANY.

68. Maulvi Muhammad Abdul Ghani: (a) With reference to the state-
ment laid on the 5th November, 1940 in reply to unstarred question No. 41,
asked on the 27th February, 1940, regarding Mutual Guarantee Fund of the
old E. I. Railway Co., will the Honourable Member for Railways be pleased
to state at what stage an employee ceased to have any interest in the
Fest Indian Railway Company Mutual Guarantee Fund, i.e., on leaving
the service of the East Indian Railway Company or at the time that
Government took over the management of that Railway from the Company
-or any time after the 1st January, 1925 or the 30th September, 1927?

(b) Did any interest accrue to the Fund from the time Government took
-over the management of that Railway (lst January 1925) up to the time
the Fund was closed? If so, what amount?

(c) What amount was realised from the sale of the securities and when
were they sold? P

(d) Is it a fact that the Divisional Superintendent, Howrah, informed
an ex-employee, vide his letter No. E.-282-A of the 29th April/1st May,
1926, that the Mutual Guarantee Fund did not exist on that date?

(e) Was the attention of the General Manager, East Indian Railway,
drawn to the false statement made by the Divisional 'Superintendent,
Howrah? If so, what action did he take, and did he inform the complain-
-ant of the same?

The Honourable Sir Andrew Olow: I am making enquiries and shall
lay a statement on the table in due course,

East InDiAN Ratnway Co-0PERATIVE CREDIT SoorETY RESERVE FUND AND
EMBEZZLEMENTS OF THE SoOIETY MONEY.

69. Maulvi Muhammad Abdul Ghani: (a) Will the Honourable Member
for Railways be pleased to state whether on the termination of the services
-of an employee on the East Indian Railway a ‘No Claim Certificate’ is
circulated to the various sections in order to ascertain his liabilities before
-settlement is made?
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(b) Is it & fact that till recently the Co-operative Credit Bociety of’
that Railway nsed to show the amount outstanding on losns in the ‘No-
Claim Certificates’ without adjusting the value of the Shares held and
without advising the debtor of the same?

(¢) What is the amount of such Share money that has been transferred
to the Reserve Fund of that Society?

(d) Is it a fact that applications to the Co-operative Credit Society for
the refund of such transferred share money have been rejected by the
Society? If so, will the Honourable Member direct a refund of such
money?

(e) Is it a fact that there have been several embezzlements? If so,
what is the total amount invélved? N
~ (f) What amount has been recovered from those held responsible and
how has the balance been adjusted?

The Honourahles Bir Andrew Olow: (a) Yes.

ﬁl;) Up to 1984, it was usually left to the borrower to claim the refund
of the value of the shares separately. Since then, in the adjustment of
the amount of any outstanding loan, he is credited with the value of the
shares held by him provided he has complied with the instruction that
the share certificates must be returned to the credit society. Otherwise
the refund of the value of the shares is delayed till he does so.

(¢) The amount of the total unclaimed share moneys transierred to
the ‘‘Reserve Fund' of the Society upto 1940 is Rs. 44,480. Figures are
not available to show how much of this represents the shares of persons
indebted to the Society at the time of termination of service.

.(d) Yes, where the share money remained unclaimed for over. five
years. As this was done in accordance with the bye-laws of the Society,
the question of my directing a refund does not arise. 1 understand,
however, that the modification of the particular bye-law is under con-

sideration.

e) There was only one cuse of misuppropriation, the amount involved
being Rs. 510.

(f) The amount was recovered in full.

LowER RATES oF CONSOLIDATED TRAVELLING ALLOWANCE FOR VAN SORTERS
oN NorTH WESTEEN RAILwAY.

70, Mr. Lalchand Navalrai: (a) With reference to the Honourable
the Railway Member’s reply to part (b) of my unstarred question No. 125
asked on 20th November, 1940, regarding lower rates of consolidated
travelling allowance for vun sorters on N. W. 1&., will he be pleased to state
whether in fixing consolidated travelling allowance for van sorters on the
North Western Railway at Rs. 20 per mensem, the provisions of Rule
212 (1) (b) page 22, of the State Railway Establishment Code, Volume I,
to the effect that in fixing the consolidated travelling allowance, it shall
be so calculated as to be equivalent ultimately to the travelling allowance
admissible under the rules if no permanent travelling allowance was
granted were observed? If not,” why not?

(b) If the reply to the first portion of part (a) above pe in the affirmative,
will the Honourable Member please lay a statement on the table of the
House, showing statistics collected in fixing the consolidated travelling
allowance for van sorters? .
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(¢) 1s it & fact that the van sorters have protested against the grant of
insufficient consolidated travelling aliowance? If so, what action is pro-
posed to revise the said allowance? If none, why not?

The Honourable Sir lndrow Olow: (a) and (b). Government, have no
reason {0 doubt that the provisions of rule 212 (1) (b) of the State Railway
Establishment Code, Volume I, were ohserved in fixing the rate of
coneolidated t.rs.vellmg allowance for Van Sorters on the North Western
Railway. They do not consider it necessary to call for the statistics
referred to in part (b) of the question, from the Railway Administration.

(¢) Government have no information. The matter is within the com-
petence of the General Manager of the Railway ‘to whom a copy of the
question is bemg sent for information and any action that he may consider
necessary. ' -

Wacoy ArrotMENT StupERVISORS ON EAsT INDIAN Ratnway.

71. Khan Bahadur Shalkh 'Fazl-i-Haq Piracha: Will the Honourable
Member for Railways be pleased to state:

(a) the number and the scale of pay of the posts of Wagon Allotment
Bupervisors on the East Indion Railway, Division by Divi-
sion;

(b) the class of staff who are eligible for those posts;

(c) the methods usually adopted by the respective Divisional Superin-
tendents of the East Indian Railway for finally selecting staff
for the said posts; and

(d) any rules in the pamphlet of rules for the recruitment and
training of non-gazetted staff on State-mans.ged Railways by
which the classes of staff included in the Commercial Group
can be considered suitable and selected for the said post?

The Honourable 8ir Andrew Clow: (a) There are now no posts of
Wagon Allotment Supervisors on the East Indian Railway. These posta
were abolished in 1931,

(b), (c) and (d). Do not arise.

Nox-8BuBMrssioN oF MUSLIM CANDIDATES’ NAMFES BEFORE THE DIVISIONAL
SELECTION BOARDS ON EAST INDIAN RAILWAY.

72. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Is the Honour-
able Member for Railways aware of the fact that in all the Divisions of the
East Indian Railway, Muslims are not considered when candidates for the
posts for which Selection Boards are contemplated to be held are recom-
mended by immediate and branch officers for the said Selection Boards?

(b) If the reply to part (a) be in the negative, will the Honourable
Member be pleased to state the number of Muslims who came up for
examination by the Divisiochal Selection Boards, or the Head Office Belec-
tion Boards, held during the period from 1st January, 19856 to September,
1940, in each Division or the Head Office of the East Indian Railway for
the following posts:

1. Lower Gazetted Service;
2. Transportation Inspectors;
8. Commercial Transportation Inspectors;
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4. Research Inspectors;

5. Publicity Inspectors;

6. Inspectors ‘‘Transit’’, Grade Rs. 280—20—500;

7. Divisional Transit Inspectors; Grade Rs. 280—20—500;
8. Assistant Van-Goods Inspectors, Grade Rs. 180—10—3800;
9. Claim Inspectors;

10. Re-weighment Inspectors;

11. Chief Controllers;
12. Deputy Confrollers; ,
18. Bection Controllers, Grade ‘A’ and ‘B’; .

14. Supervising Station Masters, Grade ‘A’ Rs. 400, Grade ‘B’
Rs. 250;

15. Assistant Station Masters and Yard Masters, Gnde Re. 850;
16. Luggage and Parcel Supervisors, Howrah; AT
17. Chief Accountant and Booking Clerk, Howrah;

18. Office Buperintendents;

19. Head Establishment Clerks;

20. Chief Clerks;

21. Assistant Head Clerks;

22. Sub-Heads of Establishment Section;

23. Passenger Superintendent, Howrah;

24. Personnel Inspectors;

25. Labour Inspectors;

26. Labour Advisers;

27. Goods Clerk and Goods Supervisors;

28. ‘Goods Accountants;

29. Weigh Clerks; and

30. Shed Foremen?

(c) Will the Honourable Member be pleased to state the number of
Muslims in all Divisions of the East Indian Railway who are drawing pay
between Rs. 80 and Rs. 8007

The Honourable Sir Andrew Olow: (a) No.

(b) 1 regret it is impracticable to undertake the research necessary
to secure and compile the information.

(c) The information available with Government is ocontained in
Appendix CII of Volume [l and the statements at pages 100 and 101 of
Volume 1 of the Report-by the Railway Board on Indian Railways for
10989-40.

PERCENTAGE OF MUSLIMS IN OERTAIN GRADES OoN EAsT INDIAW Ramwway.

78. Khan Bahadur Shaikh Fazl-i-Haq Piracha: Will the Honourable
Member for Railways be pleased to state the. percentage of Muslims in all
the Divisions of the East Indian Railway drawing pay between Rs. 80 and
Rs. 800 in compariscn with the percentage of staff of other communities
drawing pey between Rs. 80 and 800?
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The Honourable Sir Andrew Clow: I would refer the MHonourable
Member to my reply to part (c) of the preceding question.

PromoTiON TO PosTs OF SEOTION CONTROLLERS, GRADE “ A", IN HOWRAH
DivisioN, EasT INDIAN RAILWAY.

74. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honour-
able Member for Railways be pleased to state the number of the staff who
have been promoted to the posts of Section Controllers, grade ‘A’ (Rs. 400)
in Howrah Division, East Indian Railway, in the year 1940, and further
state the position on the combined seniority list of grades from which
stal; are eligible for promotion to the posts of Bection Controllers, grade
A’ .
b) Is'it a fact that there was no Selection Board for the examination
-of the staff who are eligible for promotion to the posts of Section
Controllers?

(c¢) Is it & fact that a person drawing Rs. 150 as a Section Controller,
grade ‘B’, has been promoted to the posts of a Section Controller in the
grade of Rs. 400? '

The Honourable Sir Andrew Olow: T have called for information and
a replv will be laid on the table of the House in due course.

"STAFF SELECTED FOR PoSTS OoF PERSONNEL INSPECTORS ON Easr TNDIAN
RAILWAY.

75. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honourable
Member for Railwaye be pleased to state the number of the staff selected
tfor the posts of Personnel Inspectors on the East Indian Railway during
‘the vear 1940? } _

(b) Is it & fact that no Muslim has been selected for the post?

{c) 1s it a fact that non-Muslims drawing less pay than Muslims have
heen selected for the said posts?

The Honourable Sir Andrew Olow: (a), (b) and ‘(c). Four men have been
‘selected and placed in e panel for appointment to these posts; they
include one Muslim. Two have been actually appointed so far; they
were senior to the Muslim in question.

ProMOTION OF INFERIOR STAFF TO CERTAIN PoSTS UNDER THE POwER
SuPERINTENDENT, HowRAH DivisioN, EAsST INDIAN Rarmway.

76. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honour-
able Member for Railways be pleased to state the number of inferior staff
who have been promoted to the pest of Fireman Grade ‘A’ (European),
Coal Checkers, Fitters and Examining Fitters, under the Power Superin-
‘tendent, Howrah Division, East Indlan Railway, during the period from
1st August, 1934 to 1st February, 1941, with particular references to their
-dates of appointments and their original posts and pay on their appoint-
ments ? .

(b) Is it & fact that the promotion of inferior staff to the posts men-
tioned in part (a) is considered direct recruitment?

(e) If the reply to part (b) be in the affirmative, will the' Honourable
Member be pleased to state the dates when communal quota was obtained

B2
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from the General Manager, East Iudian Railway, during the period from
Ist August, 1934 to 1st September, 19407 v, CHnne HHe pene

(d) Is it & fact that direct recruitment to the post mentioned in part (a)
was made without any advertisement and Selection Board?

. The Honourable Sir Andrew Olow: (a), (c) and (d). Information that
/is readily available has been called for and will be laid on the table of
the House in due course.

(b) Yes, but there does not appear to be any category ‘‘Examining
Fitters’". ' ) :

Nor ADVERTISEMENT FOR CERTAIN Posts 1IN HowmaH DivisioN, Easr
INDIAN RATLWAY. '

77. Khan Bahadur Shaikh Fazl-i-Haq Piracha: Will the Honourable
Member for Railways be pleased to state the circumstances which
prevented the Divisional Superintendent, Howrah Division, East Indian.
Railway, from advertising the posts of Firemen (European Grade), Coal
Checkers, Fitters, and Examining Fitters during the period from 1st
August, 1934 to 15th February, 1941, and making recruitment through
examination-cum-selection method according to communal allotment ?

The Honourable Sir Andrew Olow: I have called for information and
will lay a further reply on the table in due course.

MuUsSLIMS EXAMINED OR CONSIDERED FOR CERTAIN Posts IN Howmam
DrvisioNn, EasT INDIAN RAILwaAY.

78. Khan Bahadur Shaikh Fazl-i-Haq Piracha: Will the Honourable:
Member for Railways be pleased to state the number of Muslims who
were examined or considered suitable for the posts mentioned in the pre-
ceding two questions during the period from 1st August, 1984 to 15th

February, 1941?

The Honourable Sir Andrew Olow: It will not be possible to secure
the information required by the Honourable Member without extensive-
research which I regret I cannot authorise.

ADVERTISEMENT POR PosTs UNDER THE POWER SUPERINTENDENT, Howrayg
Division, EastT InDIAN RAlLway.

79. Khan Bahadur S8haikh Faszl-i-Haq Piracha: Will the Honourable-
Member for Railways be pleased to state the dates when any subordinate-
posts under the Power Superintendent, Howrah Division, East Indian
Railway, were advertised for general recruitment subject to communal
allotment during the period from 1st August, 1984 to 15th February, 1941?

The Honourable Sir Andrew Olow: T have seen no such advertise-
ment and if any were issued, I doubt if records are now available for the
earlier years. If it would serve the purpose of the Honourable Member-
I could ascertain if any such advertisement has recently been issued and'

if so on what date.
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REVISIONS OF SOALES OF Pay oF OERTAIN STAFF ON EasT INDIAN Rarnwa:y.

80. Khan Bahadur Shsikh Pazl-i-Haq Piracha: Will the Honourable
Member in charge of Railways be pleased to enquire and state:
(8) whether it is a fact that before the introduction of the new
scale of Rs. 18—1—27 for the sorters on the East Indian
Railway the scale of this category of staff (kmown as letter
delivery olerks, or train despateh clerks, ete.) used to be
Rs. 28—2—50 and Rs. 26—2—40 as stated in this House
on 7th February, 1939, in reply to unstarred questions
Nos. 86, 87, 89 and 41;

(b) whether it iz & fact that ez-brakesmen of the East Indian
Railway, who were fixed in the new scale of Rs. 18—1—27,
were re-fixed in the scale of Rs. 26—2—40 from the date
they were brought on to the new scale of Rs. 18—1—27;

{c) whether it is a fact that some of the Ticket Collectors who were
drawing Re. 52, or Rs. 64, in the II and III grades of the
cadre were demoted as letter sorters and fixed in the scale
of Re. 18—1—27 (new);

(d) whether it is a fact that, on a re-examination of the position,
they were subsequently fixed in the old scale of
Rs. 26—2—40 like the ex-brakesmen of the late Oudh and
Rohilkhand Railway;

(e) whether it is a fact that, unlike the ez-brakesmen, these Ticket
Collectors were not fixed in the old scale with retrospective
effect, viz., from the date they were wrongly fixed in the
new scale of Rs. 18—1—27; if so, why;

{f) whether it is a fact that these old Ticket Collectors now
- employed as letter sorters on their flxation in the old scale
of Rs. 26—2—40 are sllowed to contribute to Provident
Fund; '
(g) whether it is a fact that while employed in the scale of
Rs. 18—1—27, they were not allowed to contribute to Provi-
dent Fund;

{b) whether Government are aware that during the period they
drew Rs. 27 and were re-fixed on Rs. 42, they suffered a
heavy loss by not being able to contribute to Provident
Fund and this loss has not been compensated as in the case
of the ex-brakesmen by re-fixing their pay with retrospective
effect; if so, why;

(i) the rules regarding the payment of arrears in respect of pay
and travelling allowances drawn by .employees under
circumstances mentioned in the previous parts of this ques-
tion; and

(j) whether it'is a fact that during the period these old Ticket
Collectors were paid Rs. 27 in the new scale against Rs. 40
in the old scale, they were paid annas six per day as travel-
ling allowance against annas twelve per day; if so, how this
loss has been compensated; if not, why not?

The Honourable 8ir Andrew Olow: (a) and (b). Yes.

(¢) to (i). I have called for information and will lay a reply on the table
of the House in due course.
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ALLEGED Boaus APPOINTMENTS IN THE HowraR Division, EasT INDIAN
RarLway.

81. Khan Bahadur Shaikh Fasl-i-Haq Piracha: (a) Will the Honourable:
Member in charge of Railways be pleased to enquire and state whether
it is a fact that in- Howrah Division of the East Indian Railway several
bogus appointments of commercial staff were made?

(b) Is it a fact that some of the office clerks were prosecuted for this?

(c) Is it a fact that the accused pleaded that it was with the consent
and knowledge of the Personnel Officer that these appointments were
made by them? '

(d) Is it a fact that most of the bogus letters of -appointments were-
signed by the Personnel Officer? .

(e) What are the full facts of the case, and will the Honourable Mem-
ber be pleased to lay on the table a copy of the judgment.in this case?

The Honourable Sir Andrew Olow: (a) Yes.
'(b)__ One office clerk was prosecuted.

(c) I have called for information and will lay a further reply in due
course.

(d) I believe they purported to be so signed.

(e) I have not yet seen either of the judgments of the sase and am
not prepared to lay these on the table but a reply giving the main facts
will be laid on the table at a later dute.

GUARDS IN MORADABAD DrvisioN, EasT INDIAN RAILwAY.

82. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honourable
Member in charge of Railways be pleased to enquire and state whether it
is & fact that senior grade guards were imported -into Moradabad Division
from the old East Indian Railway sections? -

(b) Is it a fact that this arrangement has resulted in the supersession
of guards of Moradabad Division who have been blocked on the maximum
of their grades for years?

(c) How many such guards were imported and why?

(d) What was the rate of mileage allowance drawn by them while
employed on the old East Indian Railway section, and what is the rate
of the said allowance drawn by them in the Moradabad Division?

(e) What is the total enhancement in the mileage allowance earned
by these imported guards per month?

(f) Is it a fact that some of the staff of the Loco. Branch were similarly
imported from the old East Indian Railway sections and they were subse-
quently transferred back to their own sections (old East Indian Railway)?
If so, why?

(g) Will the Honourable Member be pleased to state why this extra
expenditure has been condoned by the East Indian Railway administra-
tion, which can be easily reduced by transferring back the said guards to
their own sections? .

The Honourable 8ir Andrew Olow: I have called for information and
a reply will be laid on the table of the House in due course.
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TRAFFIC APPRENTICES ON EasT INDIAN RaILway.

83. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honourable
the Railway Member please state whether it is a fact that a category of
Traffic Apprentices has recently been created by the East Indian Railway
administration?

(b) Is it a fact that these Traffic Apprentices will be given training and
they will ultimately be employed as Inspectors?

(c) What are the reasons for not affording similar facilities to the exist-
ing staff of better status and with long experience of Railway work?

\ (d) What is the strength of such Traffic Apprentices and how many of
them are Anglo-Indians and Europeans and what are the educational
qualifications of each?

(e) Is it a fact that this arrangement ig recurring?

The Honourable Sir Andrew OClow: (a) Yes.

(b) The answer to the first part is in the affirmative; as regards the
latter part, the apprentices have only been guaranteed posts of the

status of guard grade I on the satisfactory completion of their appren-
ticeship.

(c) There is no impediment in the way of deserving employees obtain-
ing promotion through selection, and®the administration felt that there
were advantages in having a grade of young men of this type.

(d) Ten, of whom four are FKuropeans or Anglo-Indians; seven sre
graduates, and three have passed the Senior Cambridge Examination.

(e) It is still an experiment.

COoMMEROIAL. GROUP STAFF vis-g-vi8 THE TRANSPORTATION STAFF ON EAsT
TnpIaN RalLway.

84. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honourable
the Railway Member plesse state whether it is a fact that staff of the
Commercial Group on the East Indian Railway are given preference over

more qualified Transportation staff when vacancies occur in the upper
subordinate rank? .

_ (b) How many members of the Commercial group were absorbed in
the Transportation Branch against posts carrying emoluments above
Rs. 100 per month during the last five years in the Moradabad Division?

(¢) How many Transportation hands were absorbed in the Commer-
cial Branch against posts mentioned in part (b) above?

(d) How many senior grade guards and Station Masters were absorbed
in the Commercial Branch against posts carrying emoluments above
Rs. 100 per month during the last five years?

The Honourable Sir Andrew COlow: I havg called for such information
as can readily be received and a reply will be laid on the table of the
House in due eourse.
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GUARDS IN MORADABAD DivisioN, EasT INDIAN Rarrway.

85. Khan Bahadur Shaikh Fasl-i-Haq Piracha: (a) Will the Honourable
the Railway Member please state how many members of various other
branches have been utilised as guards for an aggregate period of two years
or more and are not provided in permanent vacancies in Moradabad Divi-
sion of the East Indian Railway?

(b) Is it a fact that people from outside and other branches are being
recruited as guards against permanent vacancies?

The Honourable Bir Andrew Olow: I have called for information in
respect of appointments made in 1940 and 1941 and a reply will be laid
on the table of the House in due course. .

‘MusLiM SPAFF AT PaTiaLa Rainway StatioN, NorTH WESTERN RAILwAY.

86. Khan Bahadur Shalkh Faszl-i-Haq Piracha: Will the Honourable
the Railway Member please state:
(a) the number of Muslim staff of all categories employed at the

Patiala Railway Station of the North Western Railway on
the 1st January, 1989;

(b) ‘the number of Muslim vendors, contractors and coolies employed
on the same date at that station;

(c) the strength of the Muslingstaff, vendors and coolies, separately,
on that station on the lst SBeptember, 1940;

(d) whether there has been an agitation over the proposed demo-
lition of a praying platform in the railway limit of that
station for the last two years or so;

(e) whether the decrease in the strength of Muslims on that station
is on account of this agitation;

(f) if the reply to the part (e) above be in the affirmative, whether
the railway authorities had no other alternative except the
transfer of the entire Muslim staff of thet railway station;

(g) whether the praying platform referred to in part méd) has been
demolished since the transfer of the Muslim staff; and

(h) whether Government propose to consider the advisability of re-
transferring the Muslim staff to that Railway Btation?

The Honourable Sir Andrew Olow: (a) 54.

(b) Vending Contractor one, Cooly Jemadar one—the number of
Muslim coolies and salesmen is not available,

(c) Muslim staff 21, Vending Contractor Nil, Cooly Jemadar Nil. The
information about coolies and salesmen is not readily available.

(d) and (e). Yes.
3 E(“? The entire staff was not transferred, but the administration consi-

er

that the transfer of some of the staff would facilitate an equitable
settlement.

(g) I am making inquiries and shall lay a reply on the table of the
House in due course. ,

(h) No.
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‘REDUCTION IN THE NUMBER OF POSTAL DELIVERIES AT SIMLA LAST WINTER.

87, Khan Bahadur Shaikh Fazl-i-Haq Piracha: g.) Will the Honourable
‘Member for Communications be pleased to state whether Government are
aware that this winter in Simla the delivery of letters, etc., was curtailed
‘to one delivery at twelve hours instead of three as hithertofore?

(b) Is it a fact that the business community in Simla has represented
-against this reduction in the number of deliveries of dak, as they are
unable to reply to dak the same day, owing to the posting hours of
letters having been changed to 15-30 p.M. from 5 p.M. which was the
hour up to the last winter?

(c) Has the Postal Department considered this complaint of the Simla
merchants and, if so, with what result?

(d) Is it a fact that with the above arrangements the dak from Simla
Hills will be kept in the Simla General Post Office for more than twenty-
two hours for delivery by the postman? Has the Department considered
whether some more satisfactory arrangements can be made for delivery
of the Hill Dak at Simla? ’

8ir Gurunath Bewoor: (a) Yes, but there is also a window delivery at
4 p.M. :

(b) Some people belonging to the Simla Hills represented to the
Postmaster, Simla, that there should be a regular delivery by the postmen
at 16 hours instead of only a window delivery. The posting hour was
8-80 p.M. and not 5 p.M. in the preceding winter,

(¢) Yes. Arrangements have been made for the mail from S8imla
Hills to reach Simla at 11-85 so that it may be included in the 12 o’elock
delivery.

(d) The reply to the first part is in the negative; as regards the latter
part, I would refer the Honourable Member to the reply given to part (c).

REDUOTION IN OERTAIN Posts IN THE GENERAL Post OFFIicE, StMLA.

88. Khan Bahadur Shaikh Fazl-i-Haq Piracha: Will the Honourable
Member for Communications please state the percentage of reduction
made in the upper grade clerical, supervisory and lower grade posts as
compared with that in the gazetted posts in the General Post Office, Bimla?

The Honourable 8ir Andrew Olow: As compared with the staff em-
ployed in the summer months, there has been a reduction of 46 per cent
this winter in the total staff of clerical (including superviscry) and lower
grsdeec]posta‘ There is only one gazetted post and it has not been
reduced.

"TRANSFER OF PoSTAL Starr rrROM SiMLA To NEw DELHI AFTER OLOSE OF THR
SEasoN.
89. Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Will the Honourable
Member for Communications please state the principle of transfer of Postal
staff from Simla to New Delhi after the close of the Simla season?

(b) Is it a fact that last year only the juniormost postmen and packers
were selected for transfer to New Delhi?

(c) Is it a fact that no provision exists for quarters for the staff at
New Delhi and they work at New Delhi without being provided with
«quarters?
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8ir Gurunath Bewoor: (a) The practice in the past was to selest the
staff from volunteers; and if no volunteers were forthcoming cr the:
number of volunteers was insufficient, to select men who were not sen$
down during the previous year. The arrangement has been reviewed by
the Postmaster-General and the following principles have been laid down:

(1) Officials with service of 20 years and above will be exempted’
from seasonal transfer to Delhi,

(2) Volunteers will be called for and sent first.

(8) If the number of volunteers is insufficient, the remai.l;ing staff,
with less than 20 years’ service, will be sent ib rotation,
juniors being required to move first.

(b) No. .

(c) Yes; but the staff transferred for the winter séason to New Delhi.

draw the compensatory allowance and house rent allowance admissible
to them. " .

RETENTION oF A FirsT GRADE POSTMASTER AT SIMLA AFTER THE CLOSE OF
THE SEASON,

90. Khan Bahadur Shaikh Fasli-Hsq Piracha: Will the Honoursble
Member for Communications please state whether it is necessary to retain

g ifllfst? grade postmaster at Simla when half the staff has gone away from.
a : .

The Honourable Sir Andrew Olow: Yes.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to unmstarred question No. 89 asked by
Mr. Muhammad Azhar Ali on the 18th November, 1940,

WORKING OF THE PAYMENT oF Waaes AcT, 1036, oN THE STATE RAILWAYS.

h ber of cases of delayed paymenis reported by the Inspectors of Rail-
wa;r‘%..;rbofxrn:\?;r ; ;eriod of 3 )enrz, gince the enforcement of the Payment of Wages

Act, 1836, are as under :—

Eastern Bengal Railway 95
East Indian Railway ... . .. 1,147
Great Indian Peninsula Railwa 852
North Western Railway .. 1,863

Most of these cases relate to payments of officiating, overtime and running allowances
and leave salaries where pre-audit, or sanction of an au_thonty higher than _the one
authorised to draw ordinary wages, was necessary. With very few exceptions the
delays did not exceed one wage period: Nor were there many. delays in the payment
of substantive wages.

(b} The Supervisor of Railway Labour brought these cases to the notice of the
Administrations concerned and impressed upon them the necessity for avoiding delay
in payments.

{¢) Without heing invested with statutory powers under the Payment of Wages
Act the Inspectors are able to carry on their work of Inspection. T are able to
rectify defects on the spot in many cases in collaboration with local way Officials
and in more important cases they can write to the Supervisor of Railway Labour for
taking necessary action.
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}nfurmation promised in reply to part (c) of unstarred question No. 11
asked by Dr. Sir Ziauddin Ahmad on the 17th February, 1941.

RESTRICTION IMPOSED ON MUBLIM SALESMEN BY THE WEBTERN W, I. CoMPANY
BAREILLY,

It has been reported that the Western India Match Company allot to each dealer -
a quota based on the average sales made by him during the period from January
to August 1840. This is the only factor taken into account.

MOTION FOR ADJOURNMENT.
RigaTe oF INDIANS IN CEYLON.

Mr, President (The Honourable Sir Abdur Rahim): I have received
notice of a motion for the adjournment of the business of the House from
Mr. Govind V. Deshmukh, who wishes to discuss a definite matter of
urgent public importance, namely, the proposed introduction on March 4
in the Council State, Ceylon, of the two Bills affecting the rights of
Indians overseas, one for regulating and controlling the entry of non-
Ceylonese into Ceylon and the other for registration of persons in Ceyloa
who do not possess Ceylon domicile or origin, approved by the Board of
Minister, Ceylon.

I take it the Honourable Member recognizes that this is not really a
responsibility of the Government of India and moreover, the whole matter
—although the Bills had not then been actually introduced in the Ceylon
Council—of the relations between Indians in Ceylon and ithe Ceylon
Government wus discussed fully the other day.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): I
subinit, 8ir, that the responsibility certainly is with the Government of
India—because the interests of the Indians overseas forms a portfolio . .

Mr. President (The Honourable Sir Abdur Rahim): Yes, but the matser
was really discussed the other day. It was public knowledge that Bills
like these were going to be introduced there.

Mr. Govind V. Deshmukh: Sir, in spite of the debate on the lasé
oocasion, the Ministers are going ahead and I submit that by means of
an adjournment motion we would be strengthening the hands of the
Government . . . .

Mr. President (The Honourable Sir Abdur Rahim): Besides, the
Governor of Ceylon said the other day that he was watching the situation
and would take appropriate steps.

Mr. M, 8. Aney (Berar :—Non-Muhammadan): 'May I ask whether the
Slf]cretary would be willing to accept a short notice question in view of®
thia?

Mr. J. D. Tyson (Secretary. Department of Education, Health and
Lands): Yes.

Mr. Govind V. Deshmukh: Then, T do not move it.



ELECTION OF THE STANDING FINANCE COMMITTEE.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I
move ;

“That this Auumhlg. do proceed to the election, for the financial year 1941.42, in
such method as may be approved by the Honourable the President,

2o " of a Bhnm
Finante Committee of the Assembly not exceeding fourteen in number, to which

be added a member of the Assembly to be nominated by the Governor General.
Member so nominated shall be the Chairman of the Committee."

Mr. President (The Honourable Sir Abdur Rehim): Motion moved:

“That this Assembly do proceed to the election, for the financial year 1041.42, in

.such method as ma} be approved by the Honourable the President, of a Stmm
Finance Committee of the Assembly not exceeding fourteen in number, to which

be .added s member of the Ammh{y to be nominated by the Governor General. The
Member 80 nominated shall be the Chairman of the Committee.”

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:
Mubhammadan Rursl): Sir, may I ask a question? Our practice in pre-
vious years has been that the Members were elected after the Budget has
been discussed in the Assembly, but my friend has adopted the method
-of having the election in the earlier part of the Session. T should like
to say in this connection that he has already convened a meeting of the
Staudmg_Fmance Committee on the eighth of this month, and suppose
the election takes place before the 8th, what will happen? Will the
new Members sit on the Committee on the 8th or the old Membera?

The Honourable Sir Jeremy Raisman: The motion is {0 proceed to
the election for the financial year 1941-42”. T have no intention to
.depart from the practice in this matter and any meetings of the Standing
Finance Committee held during the month of March will obviously be
meetings of the existing Standing Finance Committea.

Mr. President (The Honourable Sir Abdur Rahim): 'T'he question is:

““That this Assembly do proceed to the election, for the financial year 1041-42, in
such method as may be approved by the ‘Honourable the President, of a gl,n.ndm;
Finance Committee of the Assembly not exceeding fourteen in number, to which shall
be audded a member of the Assembly to be nominated by the Governor General. The
Member so nominated shall be the Chairman of the Committee."’

The motion was adopted.

Mr. President (The Houoursble Sir Abdur Rahim): T may inform
Honourable Members that for the purpose of election of members for the
Standing Finance Committee for the financial vear 1941-42, the Notice
-Office will be open to receive nominations up to 12 Noon on Wednesday,
#the 5th March, 1941, and-that the election, if necessary, will take place
on Tunesday, the 11th March, 1941. The election, which will be held in
the Assistant Secretary’s room in the Council House between the hours
of 10-30 .M. and 1 p.M., will be conducted in accordance with the principle
‘of proportional representation by means of the single transferable vote.
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THE MADRAS PORT TRUST (AMENDMENT) BILL.

The Honourable Sir Andrew Olow (Member for Railways and Commu-
nications): Bir, I move for leave to introduce & Bill to alter ths constitu-
tion of the Board of Trustees of the Port of Madras.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
. *““That leave be granted to introduce a Bill to alter the constitution of the Board:
of Trustees of the Sort. of Madras.”

The motion was adopted.
The Honourable Sir Andrew Olow: Sir, I introduce the Bill.

DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAYS.
Demanp No. 1—RaiLway Boakp. '

Mr. B. M, Staig (Financial Commissioner, Railways): Sir, last year on:
this occasion 1 was taken gently to task by one or two Honourable
Members because of the magnitude of the Demands ] then presented to:
the House. On that score, 1 am this year in a much happier position.
Our revised traffic receipts c¢xceed those in the original Budget by over
Bix crores, but were it not for the provision we are now making for a
dearness allowance, our revised estimate of the working expenses would
have been substantially lower than the Budget. This is due to the fact
that the rise in the price of materials, for which we budgeted, has not
been so serious as we anticipated a year ago. Of the Demands I now
submit to the House, the two very large ones ar¢ those under Heads 10
and 10—A--the appropriation to the Reserve and the withdrawal there-
f_rom for the purpose of writing down part of the capital of dismantled.
ines. . . ;

Mr. President (The Hownourable 8ir Abdur Rahiin): The Honourable-
Member has not yet moved Demand No. 1?

Mr, B. M. Staig: I was going to explain a few points and then to move:
the Demands. These two demands do not contemplate expenditure in
the ordinary sense. The former reflects an act of saving rather than one
of spending, and the latter covers accounting transactions. . These two
proposals were very fully explained in the Budget speech of the Honourable:
Member for Railways, and vesterduy the House voted the Demand for the
appropriation to Reserve for next year. The allocation to the reserve this
vear is based on the same principles and method of calculation. Actually
the supplementary demand is less than the amount we are now earmark-
ing in the reserve for the advance payment to general revenues next year.
The use of the reserve to write down capital at charge of dismantled lines
is in accordance with clauese 4 of the Convention of 1924, and both of these-
mensures are directed to strengthening the financial soundness of the
Railwavs. The next largest Demand. . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member ought to explain the individual Demands as they are moved.
That is the proper procedure. However, he may go on if he likes, as:
he has already started.

( 831)
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Mr. B. M. Btaig: Bir, I beg to move:

“That & sopplementary sum not exceeding Rs, 71,000 be graunted to ths Governor
~{eneral in Council to defray the charges which will come in cotirse of payment during
the year ending 3lst lne.g, 1941, in respect of ‘Railway Board"."

My. President (The Honourable Sir Abdur Rsbhim): Mation moved:

“That a sapplementary sum not exceeding Ra. 71,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during

the year ending 3lst March, 1041, in respect of ‘Railway Board'.”

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rura)): In- the
explanatory note it is said ‘‘the excess in the voted grant is due main-
ly to the appointment of officers whose pay is votable in place dbf officers
whose pay was non-votable’. I should like to know what the position is.
How were these officers appointed in place of non-votable officers? Are
‘they new appointments' or old ones and why were these officers placed
under votable while the previous officers were non:votable? What was the

necessity for making such appointments?

The Honourable Sir Andrew Olow (Member for Railways and Com-
munications) : The Honourable Member is doubtless aware that under the
present Rules and Regulations certain officers’ pav is subject to the vote
~of the House and the pay of certain other officers is not so subject because
under the terms of their appointment their pay is non-votable. In the
course of the year naturally changes take place in the incumbency of a
number of posts and officers whose pav is votable mav replace officers
whose pay is non-votable. That leads to an excess in the Budget which
has heen passed on the assumption that a certain number of posts will be
filled by officers whose pav is non-votable. I can mention one recent
instance of the appointinent of Mr. Wilson whose pay is votable in place

-of Sir Guthrie Russell whose pav was not.

Mr. President (The Honourable Bir Abdur Rehim): The question is:
“That a_supplementary sum not axmd‘i.]qgh Rs. 71,000 be granted to the Governor
ic

General in Council to defray”the charges w! will come in course of payment during
‘the year ending 3lst March, 1941, in reepect of 'Railway Board'.”

The motion was adopted.

DeEMaND No. 2—AvupIT.

Mr. B. M. Staig: BSir, I beg to move:

“That a supplementary sum not exceeding Rs. 17,000 be granted to th
- General in Council to dulyrn. the charges which will come in ogum of ;svu:en?OES:?:;
the year ending 31st March, 10841, in respect of ‘Audit’.” .

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 17,000 be y ernor
- General in Council to defray the charges whigh will come in e%;.r::egf t;lvt::en?o;ur'
the year ending 3lst Mu'ci, 1841, in respect of ‘Aundit'.” - ) na

The motion was adopted.
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DeMAND No. 5—DPAYMENT To INDIAN StaTEs AND COMPANIES.

Mr. B. M. Staig: 8ir, 1 beg to move:

**That a supplementa ll.l.l'll not exceedmg Rs. 38,82,000 be granted to the Governor

-Gmulmﬁouncﬂbo Mnﬂmmmofp:mmi
the year ending Sllt March 19§. in respect of ‘Payment to Indian Btates

U

.l'.ld ompanies’.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That & supplementary sum not exceeding Ra. 38,82,000 be granted to the Governor
-General in Council to defray the charges which will come in ooursé of payment)
during: the year ,ending 31st March, 1, in respect of ‘Payment to Indian States
-and Companies’.’

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): I
want to know from the Honourable Member details about the worked lines
to which this sum of Rs. 88,82,000 is going to be given. There are no
-details given in ths book.

Mr. B. M suug I am afraid I cannot give the Honourable Member
from memory detnils of the big list of lines to which this sum is to be
peid. There ure worked lines on all the State-owned railways; one, for
-example, which it has been recently announced will be taken over by Gov-
ernmeut is the Tapti Valley Railway which is now being operated by
the Bombay, Bareda und Central Indis Railway Company on behalf of the
-owning company. There are many other worked lines and full informu-
tion with regard to them will be found in the History of Indian Railways,
a publication which will ve found in the Library of the House. The
additionnl sum-mow required arises from the fact that the worked lines
have shured in the prosperity of the State-owned lines and the budget
provision which now exists is not enough to meet the payments to the
companies which will be due to them.

Maulvi Muhammad Abdul Ghani: Are all the worked lines going to be
given a share?

Mr. B, M. Staig: I cannot say exactly how much of this total amount
‘will acerue to each individual worked line but the amount will be calculat-
ed in accordance with the provisions of the contract.

Maulvi Muhammad Abdul Ghani: T want to know those details. How
much will each worked line get? That detail is wanting here.

Mr. B. M, Staig: Those details, I can only discover by reference to the
detailed document showing the payments to individual railways. I regret
T cannot produce it now, but I have a recollection it is printed up in the

numerous budget papers.

lhulvi Muhammad Abdul Ghani: In view of the statement which the
Honourable Member made, I oppose the whole demand.. This House has
always insisted on getting details .

Mr. President (The Honourable -Sir Abdur Rahim): The Honourable
Member cannot make so many speeches. : .
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Maulvi Mubammad Abdul Ghani: I was only eliciting information.

Mr. President (The Honourable Sir Abdur Rahim)::The Honourable:
Member has already spoken.

Maulvi Muhammad Abdul Ghani: I only elicited some information.
and after what the Honourable Member, Mr. Staig, said, I wish to oppose
the demend . . . . '

Mr, President (The Hanourable Sir Abdur Rahim): He cannot make a.
second speech. The Honoursble Member I take it opposes “__IB demand.

The question is:

“That a nupplemontalz sum not exceeding Rs. 38,82,000 be granted to the Governor:

General in Council to defray the which will come in course of payment

during the year ending 3lst March, 1, in respect of ‘Payment to Indian Btates-

and Companies’.” ) :
The motion was adopted.

Demanp No. 6-D.—WorkING ExPENSES—MAINTENANCE AND WORKING OF

FERRY STEAMERS AND HARBOURS.

Mr. B. M. Staig: Sir, I beg to move: ‘

“That a supplementary sum not exceeding Rs. 2,50,000 be granted to the Governor
General in Council to defray the.charges which will come in course of mymmt dui
the year ending 3lst March, 1941, in respect of ‘Working Expenses—Maintenance an
Working of Ferry Steamers and Harbours'.”

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

*That a supplemen sum not exceeding Rs. 2,60,000 be granted to the Governor:
General in Council to deiray the charges which will come in course of lfo;mmt_ during.
the vear ending 31st March, 1041, in respect of ‘Working Expenses—Maintenance and:
Working of Ferry Steamers and Harbours'.”

Steamers plying between Ceylon and India.

8ir ¥. E. James (Madras: European): Sir, 1 should like to make two
points. This demand . includes & sum which is provided for the South
Indian Railway in respect of increased cost of coal and oil fuel. My first
point is that the arrangements with regard to the service between India
and Ceylon from the financial point of view should be looked into. The:
matter was discussed at the meeting of the Standing Finance Committee
the other day. I do not want to go into that matter in detail on the floor
of the House, but I should like to have an assurance that the financial
arrangements, which seem to me to be unsatisfactory to India in regard
to the operation of the ferry service. will be gone into carefully. Becondly,
T should like to draw the attention of the Honourable Member for Com--
munications to the unsatisfactory nature, from the passengers’ point of
view, of the steamers which now ply between Ceylon and India on the
south Indian route. I have occasion to travel that way when I cannot
get an aeroplane on several occasions during the year and I am bound
to say that the condition of the steamers is no credit to this country.
After a stay in Ceylon, which is noted for its cleanliness, you realise:



DEMANDS FOIt SUPPLEMENTARY GRANTS—RAILWAYS 8365

at once that you are coming back to India when you step on one of these
steamers, for it is full of dust and it is uncomfortable and has all those
characteristics which are attached to travel in this large country. I do
not think that even Hanuman, when he went to Lanka, would have
enjoyed travelling on one of these steamers

Mr. M. 8. Aney (Berar: Non-Muhammadan): He jumped over it.

8ir ¥. E. James: All I can say is that he was fortunate. If he had to
travel on one of these steamers, he would never have found Sita. I do
hope something can be done. The ordinary accommodation for upper
clars travel on these steamers is bad: they have a most unfortunate
arrangement whereby the chimney of the cook-house below is imme-
diately in front of the passengers; so that ingtead of enjoying Ceylon's
spicy breezes passengers get the smell of the curries down below and the
soot from the fire, according as they move your seat across one side or
the other. Tf, unfortunately, it happens to be raining, there is, of course,
n small saloon which is usually occupied by the police or other officials,
into which passengers can go: but if there are more than about five pas-
sengers it gets crowded and there are few comfortable chairs to sit upon.
The ordinary upper class passengers as a rule have to sit in a draught on
the deck to the lee-side of the aforesaid chimney which blasts soot and
curry fumes. One of the steamers T travelled on is called the ‘‘Trwin’'—I
do not know whether the other is called “‘Gandhi”; but I think this prac-
tice of attaching distinguished names to undistinguished modes of locomo-
tion is one that the Communications Department might drop .

The Honourable Sir Jeremy Raigman: Evil communications corrupt !

Sir F. E. James: Tt. mnyv be, of course, that this is the real reason for
the unfortunate relations between India and Cevlon, and I might suggest
to the Secretarv for FEducation. Health and Lands. that a little cleaning
up of the ferrv stenmers might bring about a far better.{feeling between
people of that island and the people of this countrv. I hope that these
remarks will be conveved to the gentlemen in South India who are con-
cerned with this ferrv steamer. It has been bad for vears. The South
Indian Railway, in calling attention to the delights of travel in Ceylon speak
of these steamers as fast twin-turbine steamers offering every comfort.
T suppose thev occasionally go to Ceylon themselves—the Agent and other
officers of the South Tndian Railwav—but thev cannot go as often as I
do and T am speaking as one of the many harassed and disappointed pas-
sengers.

Dr. 8ir Ziauddin Ahmad (United Provinces Southern Divisions: Mu-
hammadan Rural): Sir, may I draw the attention of the House to page 4
of the Supplementary Demands? One of the reasons for this demand is
given here as a foot-note: ‘‘On all railwayvs provision has been made for
the possible payment of war dearness allowance to certain low-paid staff.’”
This is the first time that the vote of the House is invited to pay dearness
allowance as a result of the Court of Inquiry. I do not want to discuss
the Court of Inquiry's report, as I assume that it has alreadv been dis-
cussed yesterday in connection with a cut motion. But there are one or
two points to which I would certainly like to draw attention, which have
not been discussed on the floor of the House. The first thing is that the
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|8ir Ziauddin Ahmad.]
Sourt of Inquiry, I understand, was appointed, not by the Railway Depart-
ment, but by :{e Labour Department of the Government of India. When
a question of such importance is initiated, we expect that the matter
would be laid before the Standing Finance Committee for Railways or the
general Standing Finance Committee; but this question was never dis-
cussed by either of these Committees, and the Government undertook to
pay the expenditure without any reference to any cornmittee whatever.
This is not war expenditure; it is not expenditure of the type which is
very urgent or in which you could have dispensed with the opinion of the
committee. It was an expenditure which might lead on th bigger com-
mitments, and so I think it was wrong on the part of the Government
of India to initiate a very big scheme and appoint a committee of inquiry,
which may result in an expenditure of vrores and crorer of rupees without

any reference whatscever . . .

Mr. President (The Honoursble Sir Abdur Rahim): Here crores of
rupees do not come in.

Dr. Sir Ziauddin Ahmad: Ultimately it will come in

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is. really trying. to discuss a motion that has alreadyv been dis-
cussed.

Dr. 8ir Ziauddin Ahmad: This particular thing ought not to have heen
mentioned as a side remark. First, we ought to have discussed this
question in principle whether we agree to the dearness allowance at all, and
it should not be put in merely as a side remark in a budget which has
nothing to do with dearness allowance. Before they put in the budget
T think it is fair that we should have been invited by the Government to
discuss whether the dearness allowance should be given at all . . . .

Mr. President (The Honourable Sir Abdur Rahim): That was done.

Dr. 8ir Zisuddin Ahmad: I thought that the report of the Court of
Inquiry was not discussed by this House Co.

Mr, President (The Honourable Sir Abdur Rahim): It was fully dis-
cussed yesterday. ’

Dr. 8ir Ziauddin Ahmad: What Resolution was talked which was nega-
tived or accepted? It was in connection with a cut motion no doubt, but
it is not the Resolution. The point that was not discussed is whether it should
affect the railways alone—I say this thing will affect all the servants of
the Government of India

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member cannot travel over such a wide field as that on a supplementary
grant. The Honourable Member missed the opportunity, and he cannot
«laim it now.
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Dr. Sir Ziauddin Ahmad: [ would not like to make commitments on
this particular question as it will lead to commitments of u broader nature
<lsewhere. Had it been a small sum, complete nnd sufficient by itself, it
would have been all right. But it will lead on to other expenditure not
.only in the railway budget but in the general budget and, therefore it
requires very serious consideration and it cannot be passed off in a side
remark. 1 think it is very desirable that before the Government put
forward this important Demand they ought to provide this dearness allow-
unce for all the Departments of the Government of India on certain prin-
ciples. The principle advocated in the Finance Committee by some
Members was that if in any province it is found by the Board of Inquiry
that o deurness allowance is necessary in certain localities, then all the
-servants under the Government of India, whether employed in the Ruil-
waye or in the Post Office or any other Department, should get the same
‘dearness allowance, irrespective of the Department to which they belong.
‘This is the principle on which we ought to work; but if they begin as
they have, begun on this particular demand, putting it as a side remark
"'possible payment of dearness allowance’’, 1 think it is not just and
reasonable. This particular Demand ought to be put as a substantial
-demand by itself and not shoved in in the middle of a large number of
other items of expenditure and taking our votes and committing us to
this expenditure, not only hefe but in all other Departments of the Gov-
<rnment of India. I would, therefore, suggest, if the Honourable Member
ugrees, that he should remove for the present the words ‘‘dearness allow-
ance'’’ from this particular Demand and then we will have no objection to
pass it as it is. - )

Sir Oowasjl Jehangir (Bombay City: Non-Muhammadan Urban): Sir, I
notice that in the foot-note that was referred to by my Honourable friend,
Bir Ziauddin Ahmad, it says ‘‘possible payment of war dearness allow-
.ance.’’ It does not say it is a war allowance—it is a possible payment
of a war allowance. They make provision for a possibility that might take
place in the future. Now, Sir, several references were made to the debate
that took place yesterday. May I point out that the debate that took place
vesterday was not initiated by Government but was initiated by the Euro-
pean Group who took advantage of the Budget to move a cut and, thereby,
this House got an opportunity to discuss this very important matter.
Since it says ‘‘possible payment of war dearness allowance'’,—it may be a
possibility that such & provision may have to be made and I presume
that Government will give this House an opportunity of discussing this
matter on its merits when they have made up their mind as to what they
:are going to do on the Report. Tf that is so, and an opportunity will be
given before the expenditure already earmarked in the Budget is incurred,
I do not think we shall have any occasion to grumble, but if Government
make use of this money before giving the House an opportunity of dis-
-cussing their own proposals on that Report, I think it would be rather
unfair to this House, and Government should not take yesterday’s debate
as a debate on their own conclusions which thev have not arrived at.
‘"Therefore, I do hope that Government will give an assurance that this
House will be given an opportunity of discussing their proposals, and if
the House approves of their plans, they may of course take advamtage of
the Budget provisions they may make on a hypothetical basis.

02
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The Honourable Sir Jeremy Raisman (Finance Member): Bir, there is
one-point in regard to Dr. Sir Ziauddin’s remarks which 1 feel T ought to
intervene to make clear. Dr. Sir Ziauddin Ahmad suggested that we
were accepting some new principle in regard to Government servants in
general, and that before we committed ourselves to any principle of that
kind, we ought to place the whole matter before the Standing Finance
Committees for Railways and for general finunces. Well, T will not deal
at this moment with the question of Railways becwuse it has always been
recognised that the case of railway establishments must be considered
separately from that of the general body of Government servants. There
are special considerations which apply to railway establishments which do
not apply or not equally to other Government servants, and I for one would
never accept the principle that in agreeing to dearness allowance or
dearness allowance on a particular scale for the quasi-industrial -establish-
ments which are emploved on our railway systems T was committing myself
to similar compensation to chaprasia employed in rural districts and to all
the miscellaneous types of inferior Government servants who arg employed
in the other Departments of the Government. Now, in relation to those
general establishments, the point which T wish to make clear is this. Tt
is an old established principle that certain compensations may be given
to those establishments when the price of the main staple food stuffs rises
above a certain limit. There is nothing néw or revolutionary in that; it
is embodied in a supplementary rule which is attached to the Fundamental
Rules, and at most times the position obtains that when the cost of food
stuffs rises above certain fixed points, a large number of inferior Govern-
ment servants automatically become entitled to ceratin allowances which
are familiarly known as grain compensation allowances.  Another practice
which is common is that when Provincial Governments have adopted and
promulgated certain schemes of grain compensation allowance, then the
Central Government servants who are employed in arems under the jurisdie-
tion of those Provincial Governments are normally placed on the same
basis, the principle being that a Local Government knows what compensa-
tion is appropriate, and that the Central Government may take it that it
may rightly be extended to general Government servants. I wanted to
make that clear both in regard to the technical position that this is not
a new service, and also that I do not accept the suggestion that this
analogy is applicable throughout the range of Government servants.

8ir Cowasii Jehangir: T presume the Honourable Member is not talking
of the Railways but he is talking of all except the Railways?

The Honourable Sir Jeremy Raisman: Yes. But Dr. Sir Ziauddin
Ahmad’s suggestion was that we had accepted the principle as applicable
to Government servants in general.

8ir Oowasj Jehangir: I would like an answer to the question T put.

Dr. 8ir Ziauddin Ahmad: T said that if this principle of giving dearness
allowance is accepted. whether it would be restricted to Railways, or
extended to all the servants of the Government of India who live under
similar »onditions.

8ir Mohammad Yamin Khan (Agre Division : Muhammadan Rural) :
8ir, there is one point which I should malke clear so that there may not be
any misapprehension. Probably even the Honourable the Finance Mem-
ber is not aware of the fact that the matter was placed before the Standing
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Finance Committee for Railways which discussed this subject on several
occasions. We knew that dearness allowance was going to be given to
the minor employees of the Railways. Of course, we had not committed
ourselves to any particular scheme as to what kind of relief should be given,
but the Standing Finance Committee did commit itself to this proposal
that & lump sum may be provided in the Budget so that when the Govern-
ment comes to a decision as to the quantum of relief, it may be given
from this lump sum provision. This was the only commitment of the
Btanding Finance Committee, and with this object I find it stated here
“‘possible payment of war dearness allowance’. This has been put in
with the full approval of the Btanding Finance Committee for Railways.
Now the point is, what is the exact amount of dearness allowance that
should be given. [ wish the Government had conie to a decision on this
as soon as possible. It is no use delaying the matter. We all knew
that the Railways have got a big surplus, and, naturally, the low paid em-
ployees expect something on account of the increase in the price of food-
stuffs.  First of all, there is a big surplus, and this must have been obtain-
ed by the hard work done by many, of the employees themselves. It may
be urged that this hard work was done not merely by the low paid em-
plovees but the higher paid people also had contributed a good deal to
this surplus; and if it is contended that the higher paid employees also
should be given dearness allowance, which may be about Rs. 10 or so a
month, it will look ridiculous. But in the case of the low paid emplovees,
the demand is quite justified because the prices of all staple foodstuffs
have gone up owing to the war.

With regard to the application of the general principle of granting
dearness allowance to low paid employees of all the Departments under
Government, I should prefer to wait till this evening. When the Honour-
able the Finance Member will come out with his Budget and when he lays
all his cards, which he is now concealing, on the table this afternoon, I
might be able to ask him to come forward with a scheme for granting relief
to low paid employees of all the Governinent Departments. But we
cannot postpone consideration or giving help to the low paid employees of
the Railways simply because the General Budget has not come for dis-
cussion. I am sure everybody can feel that the reason why the Govern-
ment have not come to any decision heve is that they are waiting till the
General Budget is presented, and whether the low paid employees will be
paid by further taxation or whether there is going to be another surplus in
the General Budget also. But here on the Railways there is a surplus
and if out of that surplus o certain portion is allowed for the lower paid
employees, there is no harm. We are committed in so far as that possible
increase may be given, and I think that is perfectly justified and has been
fully considered by the Standing Finance Committee for Railways.

Mr. M. 8. Aney: I would not have liked to intervene in this debate
but for the fact that I find that some misunderstanding has been created
amongst the Members here because in the Supplementary Demand au
item for denrness allowance is included. You know there was a dehate
vesterday on the report of the Enquiry Committee. That Committee was
mainly intended to investigate into conditions of the railway employees of a
particular railway and an admission was made by the Government them-
gelves in the terms of reference that the recommendations of that Com-
mittee might have to be extended to other railway lines also. ~In the
course of the debate yesterday it was discovered that at least one section of
this House is not satisfied with the method of the investigation. Though
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Mr. M. 8. Aney. . .

they[ did not want {o] enter a direct protest against the findings of that
Committee, at the same time they ssid that the method by which the
investigation was conducted and the evidence on which the conclusions
were drawn were not satisfactory. In the reply which the Honourable the
Railway Member gave to that debate, he also seemed to indicate to us
that the appointment of a Committee of Enquiry was not really a very
appropriate way of approaching and investigating questions of this kind.
On the other hand, he thought that negotiations between parties concerned
was a better method of coming to conclusions in matters of this nature.
It appears to me so far as the railways themselves are concerned, thet
they are not prepared to take the report and the conclusiong therein in the
form as they exist. but they seem to think that they have to‘approach cer-
tain other interests before muking up their minds a#s regards the extent to
which they want to give this allowance and so on. 8o, the matter is not
vet settled even for the railways. When the provision was made before
the Railway Stemding Finance Committee, some objectoin was taken by the
members of that Committee, but it was given out to us that this provision
does not commit members of the Committee to anvthing at all, that it does
not commit them to the particular rate at which allowance is to be given,
but that it only means this, that in case (Fovernment come to any conclu-
sion that certain allowances are to be increased or to be given to the rail-
way emplbyees, a possible provision is being made here; no conclusion is
still arrived at. This amount will remain in their hands and the grant to
that extent will lapse if no conclusion is at all reached. That is the
understanding between the Financial Commissioner and the members of
the Standing Finance Committee. The members of the Standing Finance
Comimmittee have not committed themselves to any particular rate at
which the allpwance should be given. They have not even committed
themselves as to whether any allowance should be given or not. They
have only considered one point, namely, that in case the Government come
to that conclusion, the amount is provided for here; but they have reserved
to themselves the right of examining the conclusions of Government when
they were duly arrived at, and they may express any opinion they like, and
this provision may or may not be utilised in accordance with the conclu-
sions that may be arrived at at a later stage, This is the position in which
the whole matter stands. Therefore, I had the other day, put a ques-
tion to the Honourable the Railway Member, although the basis of ascer-
taining this dearness allowance laid down may not be correct, what is the
general trend of the negotiations that have been going on between the
Railway Member on the one hand and the All India Railwaymen’s Federa-
tion on the other? The Honourable Member in his reply stated ‘‘The
Honourable Member is entitled to draw his own conclusions therefrom®’,
but at the same time he invited attention to the fact that some provision
had been made for that kind of expenditure in the Railway Budget.
There the matter stands. I, therefore, think that by voting for this
supplementary grant we are not virtually committing ourselves to any
definite amount being allocated for dearness allowance at all.

The Honourable Bir Andrew Olow: Bir, this debate has followed rather
a confusing course. I do not know if the Honourable the Baronet from
Bombay was in the House when I spoke on the cut motion that was mnde
vesterday.. T find that Mr. Aney who has just spoken was not able to

attend the last meeting of the Standing Finance Committee for Rail-
ways - . . . .
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Mr. M. 8. Aney: I was not. )

The Honourable Sir Andrew Olow: . . . . . at which the position was
curried a little further than he indicated. I set out the position before
the House yesterday, I thought fairly clearly. I made it clear that we
hid made certain proposals and- we were awaiting their acceptance, and
I find from the proceedings of the meeting of the Standing Finance Com-
mittee for Railways which was held a few days ago, that the Chairman
explained to the Committee the details of the scheme which Government
contemplated of giving allowance, and asked that it be kept striatly son-
fidential, a matter which I am glad to say every member of the -Committee
has very carefully observed. The scheme was approved by all the mem-
bers of the Committee except two. In ‘consequence wé 'put before the
House yesterday in our demands for grants n provision for next year,—
not for this vear as that amount relates of course to the following year.

_ Mr. M. 8. Aney: May I just ngk one thing? . Does the Honourable
Member mean to say that the scheme which the Government contemplate
was placed before the Committee and the Committee accepted the scheme?

Sir Muhammad Yamin Khan: Yes, by a‘m.ﬂ.jorit_v_.

The Honourable Sir Andrew Qlow: This is what I.said yesterdgy.:. ..

“I do not think it would be fitting for me at this stage when the negofiations swe
incomplete to give to the House any indication of our actnal views on the conclusions
reached Mr. Justice Rau and his colleagues. I feel syre that the. Europesn Grou
will be first to recognise that if yon can reach a wolution by:the methods
industrisl negotistion that forms a sounder basis than a report om eeademic snd
Shall sndeavnr to keop the. Stanging. Fraance. Comities o toach with: any feportant
s leavour to keep the ing' . nee m. with any i t
c!ungu in the nih_nf.w_n and I ask the House to defer their conclusions 0:;! any deci-
sions we may have reached to a later date.” ’ ' : _

If the House felt that the line we have taken was wrong, obviously ‘the
provision made for next year should have been cut out and the House

should have asked that further proposals should be placed hefore them.

Sir Cowasji Jehangir: But the Honourable Member never, informed the
House that the matter had been placed before the Standing Finauce Com-
mittee for Railways and that the members have committed themselves to
that extent? '

The Honourable Sir Andrew Olow: Oh, yes.

Sir Oowasii Jehangir: I understood my Honourable friend to kay that
Government were considering the matter, that they preferred negotiationis
to merely looknig into the report, that they would come to certain definite
conclusions and when those condlusions were arrived at—from the few
remarks that he has read out, I caine to the conchision that this House
would have an opportunity of considering the decisions or the conelusions
of Goyernment after the negotiations.

The. Honourable Sir Andrew Clow: Well, Sir, I did not, of course,
repeat what was contained in this publication which Las been

12 Noo. presented to every Member of the House and which contains
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the proceedings of the Standing Finance Committee for Railways held
on the 20th February last, a5 T assumed that the Honourable Member was
familiar with these facts. The present provision is, of course, only the
carrying out of the same principle in respeot of the present year in the
possible chance that- a conclusion may be reached in time to make a
disbursement during the current year which, at the moment, seems rather
unlikely.

8ir Oowasji Jehangir: Am I to understand that the House will get an
opportunity of discussing this matter only next year and nothing will
happen in the interval so far as the Government is concerned? Will they
now initiate a debate, will they bring the matter before the House, or will
they leave it to the next year's Budget? '

The Homourable Sir Andrew Olow: The House was discussing next
year's Budget yesterday. It was open to the House then to express any
views they felt in the matter.

Sir Cowasfl Jehangir: The answer was that you had not come to any
conclusion.

The Honourable 8ir Andrew Olow: The answer was that the negotia-
tions were not complete.

Sir Oowasji Jehangir: When they are complete, will this House be
given an opportunity to consider them? It is no use having an oppor-
tunity when the Government themselves have not made up their mind.
Government had not made up their mind end we were only considering
the report. It was a purely academic discussion. After the Government
have made up their mind, is this Honourable House going to get an oppor-
tnnity to consider this matter?

The Honourable Sir Andrew Olow: It is not my intention to place
before the House every proposal on which we and the Federation may have
agreed. As I said, the Btanding Finance Committee for Railways have
approved the scheme and we then made a provision in the Budget. That
is the ordinary method of making & provision in the Budget, and the
House has voted that provision. I hope I have now made the position
clear beyond any possible doubt.

Lieut.-Colonel 8ir Henry Gidney (Nominated Non-Official) : May I ask
if the other bodies of railway employees were consulted?

The Honourable Bir Andrew Olow: We are not consulting other bodies.
The Federation would doubtless consult its constituent units.

If T may come now to the rather lighter matter raised by Sir Frederick
James, I think he referred to the nomenclature of steamers, a point on
which I rather sympathise with him. I recently visited a very large port
where I found a big boat bearing the name of a distinguished lady well
known in this House, stirring up the mud in one place and slinging mud
in another. But T shall ask the General Manager to see that the next
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steamer is not called ‘‘Sir Frederick James'. If .he will t-llrl.:l, however,
to the pink book in respect of the South Indian Railway, he will find .tl_mL
on page 10 a provision has been made for over ten lakhs for the provision
of u steamer on this route. =~ As the Honourable Member knows, the
difficulties in respect of providing steamer especially in war time for
purposes like this are considerable, but the sum has been put down and
is expected to be expended during the next year.

Mr. Muhammad Aszhar Al  (Lucknow 4nd Fyzabad Divisions:
Muhammadan Rural): Sir, after listening to the Honourable the Railway
Member, T have not yet been able to make up my mind, as I find that the
Honourable Member himself has not been able to make up his own mind
about this dearness allowance. The words in the note that have been read
twice in the House are: ‘‘the possible payment’’. This shows that perhaps
there is no statement before the Honourable Member from the other rail-
ways. It also shows that there are no statistics to show where the
dearness allowance is required, to whom it is tc be paid and what should
be the rate of payment and things of that sort. It shows that there are
no figures at all by means of which this House can be enlightened. So,
I am bound to form the opinion that there is no finality ahout this subject.
It is rather curious that we find such indefinite statements in the report.
If the figures are not to be given, at least this much could have been said
before the House that so-and-so railways require so much money.

Then, T come to the other statement in this note which says: ‘‘Payment
of war dearness allowance to certain low paid staff.’”’ There, again.' there
i8 no definiteness. Everywhere you say that there is a possibility of
payment and then you say that a certain amount may be paid. Are these
matters to be taken so lightly in this House that there should be no
definiteness of any kind? We do not oppose that the dearness allowance
should be paid to the lower staff. But my own idea was that formerly
when the Finance Bill was discussed in this House, it was only then that
these demands were put before us. T do not mean to say that this was
the invariable practice but generally this was the case. If that practice
had been adhered to, there would have been no such difficulty as hags arisen

today.

Now, 8ir, the Honourable the Finance Member has advocated a new
principle so far as I have been able to understand him. As the railway
finance has been absolutely separated from the general finance, therefore,
every item concerning the Railway Department should be absolutely out
of the general finance. Such a thing we never heard beforg. However, as
this principle has been laid down by the Honourable the Finance Member,
I think the Railway Department should be more definite and should not use
‘words like the ‘‘possibility’’ or *‘‘uncertainty’’ of the amount to be paid to
the staff.

Sir Oowasjl Jehangir: Sir, I risz on a point of personal explanation.
‘The Honourable the Communications Member stated that this Honourable
House ought to have known about the proceedings of the Standing Finance
‘Committee for Railways which took place on the 20th of this month. I
now find that the report of the proceedings was distributed to the Members
late last night. T saw this report, of which I did not take any notice, late
last night at about 12 o'clock. Most Honourable Members got it this
morning. Under the circumstances, my Honourable friend will realise
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that we could not have been aware yesterday of the facts as to what took
place in the Standing Finance Committee on the 20th February.

The Honourabie Sir Andrew Olow: I am very sorry I did not realise
that, but the Standing Finance Committee which is very representative of
the Honourable Members of this House were fully informed and they must
be aware of this fact. :

-

8ir Cowasji Jehangir: It was not mentioned either by the Honourable:
Member himself or by any other Honourable Member, We could not be
aware of the fact when Government cireulated the report-late last night.
and the discussion took place yesterday. :

The Honourable 8ir Andrew Olow: I think I gave sufficient indication in-
my speech- of the position. '

Maulvi Muhammad Abdul Ghani: Sir, regarding the dearness allow:
ance, I want to say a word or two. First, that it was not included in the
original Budget. This is a new thing after the original Budget was passed;
and, secondly, the Department is not definite in saying what amount they
are going to pay as dearness allowance. No detail is given. Then, this
matter was first brought before the Standing Finance Committee on the
14th February, 1941. Page 2 of the proceedings, paragraph 2, says:
‘‘the demands approved by the Committee make no provision for the grant
of a war dearness allowance to railway employees’’. Again this very thing
was brought before the Standing Finance Cammittee on the 20th February,
1941. This shows that the Government are detérmined to bring this matter
repeatedly before the Standing Finance Committee so that the members
of the Standing Finance Committee will be compelled to accept this
principle. As this is a new item, we are quite unable to give our consent
to this principle at the time of the Supplementary Demands. As regards
the Demand, I want to say that on the Bengal and North Western Railway
at Paleza Ghat they maintain two steamers, one is from Paleza Ghat to-
Mahendru Ghat and the other from Paleza to Digha Ghat. The former is
not worth the name of being called a steamer, as it is not more than the
size of a police boat. The passengers are put to lots of inconveniences;
there in overcrowding, and there are no proper arrangements for being
protected against sun or rain. So I want to draw the attention of the

railway authorities so that they may bring the matter to the notice of the
Bengal and North Western Railway.

As regards the dearness allowance, I have already said that I am not
going to give our consent, and, besides, whenever a schedule of demnands
is sent to us, detailed information is lacking. In the schedule of the
Supplementary Demands for Grants, foot-note (b) on page 4 says, ‘‘addi-
tional quantities of wire ropes, zinc¢ tilee and other consumable stores
purchased as & measure of war emergency”’. It has not been made clear
to us whether there was sufficient material in stock or not so that we may
be in a position to judge whether this expenditure should or should not be
sanctioned. Similar is the case as regards the nature of repairs; no detail

is given to us and we are taken by surprise. We resent this sort of proee-
dure on the part of the Department concerned. S
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Mr, B, M. Stalg: Sir, with regard to the remarks that have fallen from
the last speaker, I am afraid I have not much information about the
details of the ferry administration to which he referred, but when I see his
remarks in print, I shall give them careful consideration. He complained
also about the absence of details in regard to the purchases of wire ropes,
gine tiles and other consumable stores purchased as a measure of war
emergency. The Standing Finance Committee has given careful consider-
ation to all these items and I think their general conelusion would be that
the Railway Administration was very wise, in a war emergency, in laying
up additional supplies of stores of the kind mentioned.

An Honourable Member: We can't hear you.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member had better speak up.

Mr. B. M. 8talg: In connection with this particular item of a dearness
allowance, exception has been taken to my use of the word ‘‘possible’.
The Honourable Member for Railways has explained that negotiations are
still in progress and have not yet been completed. Even if they were
completed tomorrow, it is very doubtful if the mere routine procedure
which has to be gone through before the payments actually involved
could be carried out before the 31st March; we are now at the end of
February; therefore, I feel that on thesz grounds the use of the word
‘‘possible’’ was justified.

Maulvi Muhammad Abdul Ghani: On u point of personal explanation.
8ir, the Honourable Member has just said that in his opinion I have not
gone through the proceedings of the Railway Standing Finance Committee
where the matter was fully explained, but . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member cannot make another speech.

Maulvi Muhammad Abdul Ghani: But if the Honourable Member does
not give any further details beyond . . . .

. Mr. President (The Honourable 8ir Abdur Rahim): That is a matter of
argument. The question is: ' ' T

“That a supplementary sum not exceeding Ra. 2,50,000 be granted to the Governor
General in Council to defra) the charges which will come in course of yment during
the |1:@:11' ending 31st March, 1941, in-respect of ‘Working Expenses—Maintenance and
Working of Ferry Steamers and Harbours'."

- The motion was adopted,

Demanp No. 6-F.—WorrING ExPENSES—EXPENSES OF (GENERAL
DEPARTMENTS.

Mr. B. M. Staig: With your approval, 8ir, I do not propose to move
the Demand under the head No. 8-E; with your permission.I shall proceed
to move the Demand under 6-F. I beg to move: _

“That a supplementary sum not exceeding Rs. 4,45,000 be granted-to the Governor
&eneral in Council to defray the charges which will .come in course of paymént during

o year ending 3lst March, 1041, in respect of ‘Working Expenses—Expenses of,
General Departmenta’.” ’
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Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That & supplemen sum not exceeding Rs. 4,45,000 be granted to the Gevernor
* General in Council to defray the charges which will come in course of payment during

the year ending 3lst March, 1841, in respect of ‘Working Expenses—Expenses of
+ General Departments’.”

The motion was adopted.

DemaNDp No. 6-G.—WoORKING ExXPENSES—MISCELLANEOUS EXPENSES.

Mr. B. M. Staig: Sir, I beg to move:

‘“That a supplementary sum not exceeding Rs. 17,65,000 be granted to the Governor
« General in Council to defray the charges which will :ome in course of payment during

léne vear ending 31st March, 1941, in respect of ‘Working Expenses—Miscellaneons
xpenses’, .

~ Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

" “That a supplemen sum not exceeding Rs. 17,65,000 be ted to the Governor
* General in Council to defray th 5 arse

A e charges which will come in course of payment during
gae vear ending 31st March, 1841, in respect of *‘Working Expenus—-{ﬁwellanwm
xpenses’."’

Frontier Mail Accident.

Dr. Sir Ziauddin Ahmad:

8ir, T have got a cut motion and the reason
“for the cut motion is . . .

Mr. President (The Honourable Sir Abdur Rahim): The

Honourable
Member wants to move it ?

Dr. Sir Ziauddin Ahmad: Yes, Sir, I want to move:

. "'"That the demand for a supplementary grant of a sum not exceeding Rs. 17,65,000
in respect of 'Working Expensee—Miscellaneous Expenses’ be reduced by Rs. 100."
Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member knows that he cannot raise any question like that, to discuss the
Frontier Mail accident.

Dr. 8ir Ziauddin Ahmad: Sir, We cannot have & cut motion to a
:Demand which is not a new one but we want to raise . . .

Mr, Pregident (The Honourable 8ir Abdur Rahim): Not a general ques-
‘tion like that—surely not. If it is any question of policy and a new
-demand, that is another matter, but this is only a Supplementary Demand;

you cannot raise a question as regards an accident that might have
‘happened anywhere. ‘

Dr. Sir Ziauddin Ahmad:.I take it that there is one particular issue,
‘that is, the compensation in connection with the Frontier Mail accident,
which was not in the original Budget. On page 7 is a compensation clause,
‘the compensatory payments in connection with this Accident.

Mr. President (The Honourable Sir Abdur Rahim): That is included
in this Demand?
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Dr. 8ir Ziauddin Ahmad: Yes, it. is included in that. I just want to-
draw the attention of the House to one or two points in connection with
this motion. When the accident occurred there were all sorts of rumours -

in the Press. Then I wrote to the General Manager immediately asking

him to give us correct information as the papers are full of all kinds of
rumours but I got no reply. Then I approached the Railway Board and’

said ‘you ought to give some kind of information’ and no information was
given. I do not want that the causes of the accident should be given before

enquiry but it is very desirable that whenever any accident occurs, then -
information as to the number of persons who died and were wounded and’

information as to what care was taken of the wounded people and where
they were sent and so on should be given within 24 hours of the accident by

the General Manager. In this particulsr case, in spite of repeated’

reminders, no communiqué was ever issued either by the Railway Board
or by the General Manager.

The second thing T would urge is this. Whenever you make inquiries :

about the causes of the accident, then the inquiry is to be made by the

Inspector. That thing cannot be given out at this stage but as soon as the -

Inspector’s report is published and examined by the Government, this

thing should also be published, because we would like to know what are the -

causes of the accident.

Then the next thing is this. In case the accident is a very big one -
as in this particular case or there is difference of opinion between the local

administration and the Government Inspector about the
accident, then I think some kind of inquiry should be made. Of course, I
do not press that you ought to appoint only a High Court Judge, because

causes of the -

whenever we say a judicial inquiry, we always mean that there should be -

some experts of the railways and there should also be an imperial judge of
the status of the Judge of the High Court who will be attached to them.

These are the three things which I would like to bring to the notice of the -
Railway Department. First, information about the dead and wounded

should be given within 24 hours. We should not be made to rely on press

information alone because sometimes it is very difficult to believe. For

example, in one case a paper like the Statesman of Calcutta published that
the wheel of the engine went out. I went to the Chief Commercial

Manager and sasid ‘If the wheel of the engines come out, then it will’

seriously effect the safety of the passengers and they will be simply at the -

mercy of the administration’. Then by private enquiry I found that the
information published in the Statesman was not correct but this thing was
not contradicted by the Chief Commercial Manager or the General
Manager or the Publicity Department. These are the three points which
I want to raise in connection with this motion.

Mr. President (The Honourable 8ir Abdur Rahim): Cut motion moved: -
*That the demand for a snpplement.nrf; grant oEf a sum not exceeding Rs. 17,65,000

in respect of ‘Working Expenses—Misce

xpenses’ be reduced by Rs. 100."

The Honourable Sir Andrew Olow: I have listened to my Honourable
friend opposite and I appreciate the force of some of the remarks he made.
In this case, however, I do not think he is fully in possession of the
facts. We tryv, of course, to give information after an accident. . In fact
there are instructions to that effect to telegraph to the Press particulars;
but when an accident happens in a rather outlying part like this, all
our staff are, naturally, very fuliv sccupied in giving assistance and doing
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:all they can to mitigate its results and to cleur the track and it is not
generally possible for us to get ahead of the Press in this matter, so they
generally publish information rather earlier. S8ir Ziauddin Ahmad com-
plained that we did not publish a full report on the accident. That is
.correct; there are reasons for it and the main reason is this. Two officials
‘of the Railway were prosecuted before a judicial authority and they were
-sentenced to imprisonment. Their appeals are now pending before a
higher court and I believe that while appeals are pending before a
higher court, the publication of a report of the kind might very well be
regarded as contempt of court. Even if that view is mot correct, it
would obviously be undesirable for us to publish commerits of this kind,
which may not accord with the findings of the judge who will finally
pronounce on the guilt or innocence of the men, before the final decision
“had been given. We shall consider after the results of the appeal are
-available the question of whether we should not publish fuller informa-
.tion regarding this accident than has vet appeared, ‘

Mr. M. 8. Aney: What are they being prosecuted for?
The Honourable 8ir Andrew Olow: For conduct in respect of the

.accident. I have not the precise sections under which they were con-
-victed.

Babu Baljnath Bajoria (Marwari Association: Indian Commerce): With
‘regard to (b), I should like to know what was the amount paid as com-
pensation and what-was the amount paid as arrears of tax to the Bombay
‘municipality? 1 should like to know how many persons were compen-
-sated and also how much money was puid as tax. We want to know why
this tax was in arrears even by the Railway who ought not to have been
in default in paying tax to the Corporation. As regards (c), the Majdia
-accident, I should like to know how many persons were compensated,
what was the amount paid and also the amount of arrears of tax to the
.Caleutta Corporation and other municipalities. Railways are very bad
payers of tax as this head shows. In (d) we find again two items, pay-
.ments on account of rents, rates and taxes and increased expenditure on
account of air-raid protection works. Were these protection works carried
.out and what were the amounts?. I should like to have information on
.these points from the Honourable Member,

Mr. B. M. Staig: I cannot give all the details which the Honourable
Member desires, but I can give him scme information. It is not in the
public interest that very much should be said about the air raid protection
works but the bulk of these are being carried out on the North Western
Railway. The amount asked for is 14 lakhs. In regard to the arrears of
-municipal taxation, there have been one or two disputes between . -the
local authorities concerned and the railways in regard to the amounts
payable and in certain cases an officer hag been appointed under section
1385 of the Ruilways Act to settle the matter and payments are now being
made; the delay has arisen because there was a dispute as to the actual
.amount considered to be payable. In regard to the accident on the
Bombay Baroda and Central India Railway, I understand that the com-
pensation paid up to date amounts to 1} lakhs; in regard to the Majdia
.accident on the Eastern Bengal Railway, I cannot give the figure but the
amount of the supplementary demand is between two and three lakhs.
‘T hope this covers the information which the Honourable Member wants.
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‘Mr, President (The Honourable Sir Abdur Rahim): Are not these
figures given to the Standing Finance Committee for Railways?

Mr. B. M. Btaig: At the meetings of the Railway Standing Finance
Committee, I have always supplied all the information in regard to
supplementary demands that members have asked for. I always keep
the papers ready there.

Mr. President (Th¢ Honourable Sir Abdur Rahim): Were they not
:actually supplied to the Members of the Railway Standing Finance
{Committee ?

Mr. B. M. Staig: If thev ask for the figures they are supplied. I
-cannot remember Sir, if these particular figures were asked for. I do not
bring here all the details of the Budget relating to a particular railway
.administration. But I have them at the meetings of the Standing Finance
‘Committee.

Mr. M, 8. Aney: ] do not think particulars regarding the amount in-
wvolved in these accidents were supplied.

Mr. B. M, Staig: All 1 can say is that the information would have
‘heen made available bad it been called for.

Mr, M. 8, Aney: The Honourable the President wants to know whe-
ther they were supplied to individual Members.

Maulvi Muhammad Abdul Ghani: The proceedings of the meetings of
the Standing Finance Committee do not contain all these details.

Mr. President (The Honourable Sir Abdur Rahim): Does the Honour-
able Member, Dr. Sir Ziauddin Ahmad, want to withdraw his motion?

Dr. Sir Ziauddin. Ahmad: T am not pressing it to a Division. This may
be put to vote.

Mr. President (The Honourable Sir Abdur Rahim): The Chair does not
want any reason. The ordinary procedure is that if any motion is moved
and put to the House, then the only way not to get the vote of the House
on it is to withdraw it by leave of the House. The leave of the House
is to be obtained.

Dr. Sir Ziauddin Ahmad: I do not want to withdraw the motion.

Mr, President (The Honourable Sir Abdur Rahim): Then the Chair
has got to put the motion to the House. The question is:

“That the demand for a supplementary grant of a sum not exceeding Rs. 17,656,000
in respect of ‘Working Expenses—Miscellaneons Expenses’ be reduced by Ra, 100.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That a supplementary sum not exceeding Ra. 17.65.000_be granted to the Governor
‘General in Council to defray the charges which will come in course of payment during
the vear ending 31st March, 1941, in respect of ‘Working Expenses—Miscellaneous

‘Expenses’.
The motion was adonted.
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DEMAND No. 10—APPROPRIATION TO RESERVE,

Mr. B. M. Staig: Sir, I beg to move:

“That a supplementary sum not exceed Rs. 1,64,44000 be granted to the

Governor General in Council to defray the“::LBivc which will come in course of

yment during the year ending 31st March, 1941, in respect of ‘Appropriation to
rve'."’

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sup?ﬂmenhry sum not exceedin Rs. 1,64,44000 be granted to the
Governor General in Council to defray the charges which will' come in ocourse of
ayment during the year ending 3lst March, 1941, in respect of  ‘Appropriation to
eserve .
There is a motion in the name of Dr. Sir Ziauddin Ahmad to reduce
the sum to nil. That is out of order. The Honourable Member can
throw out the demand, but he cannot move such a cut motion. -

Dr. 8ir Ziauddin Ahmad: Then, I oppose the entire demand. T would
first draw the attention of the House to the Convention of 1924. This
used to be published as Appendix D in the Administration Report. But
in the present Administration Report, the Appendix D is not there. It
may be on account of economy or it may be due to other reasons.

The Honourable Sir Andrew Olow: This is still published in the Admi-
nistration Report which has been circulated to Honourable Members. It
will be found on page 136.

Dr. 8Sir Ziauddin Ahmad: That is all right. I will read the Convention
from my book.

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member is reading any extract from any book, he ought to give reference
to the House.

Dr. Sir Ziaunddin Ahmad: I am reading from the Administration
Report of the Railway Board. This is the Convention which was estab-
lished in 1924:

““The contribution shall be based on the capital at charge and working results
of commercial lines, and shall be a sum equal to one per cent. on the capital at charge
of commercial lines. . . . . .. "

Afterwards it says clearly:

Yo if in any year railway revenues are insufficient to provide the percentage

of one per cent. on tﬁe capital at charge surplus profits in the next or subsequent
ears will not be deemed to have accrued for purposes of division until such deficiency
s been made good.”

I am quoting from Article II of the Convention of 1924. That is un-
less it has paid all the arrears of the general revenues, the sum is not
accrued for the purpose of division between general revenue and rescrve
fund. That is the clear understanding. After that the Railwavs were
in arrears to the extent of about 87.74 crores: Then we had in the first
instance a moratorium in 1937. A Resolution was brought forward by
the Honourable the Finance Member in which he demanded that the pay-
ment of the arrears should be postponed till 1940. This was the first
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moratoriumn proposed in 1987. Again later oo in 1039 they brought for-
ward unother Resolution by means of which they extended the morato-
rium up to 1941, The Honourable the Finance Member moved the follow-
ing Resolution on the 4th September, 1989:

““That this Assembly recommends to the Governor General in Council. that railvgray
revenues be declared not liable, before the 1st April, 1942, or before the 0
under section 187 (1) of ‘the Government of India Act, 1835, of the sum therein
referred to, whichever in earlier, to repay to the Depreciation Reserve Fund maintained
for Indian Stateowned railways, the halance outstanding on the lst April, 1937, of.
loans taken from the fund to meet railway deficits or to pay to general revenues any
contributions or deficiency in contributions due under the E,Belolm.um of this Assembly
of the 20th Beptember, 1824, in respect of the period beginning on the 1st April, 1931,
and ending on the 31st March, 1939.”

So we had a moratorium first in 1937 extending up to 1940 and 1t was:
repeated in the year 1939 extending it up to 1942, by meang of which the
railways were declared to be insolvent—that is, unable to pay their obliga-
tions to the general revenues. That was the position in 1989 when this
Resolution was passed. But when the Honourable Member lust year
raised rates and fares by two annas and one anna in the rupee, then the
position changed, and you cannot say that the railways are now insolvent:
they showed a surplus of 14 crores. Therefore it was the business of the
Finance Member, as representative of the taxpayers, as the chief director
of & company whose shareholders are the taxpavers, to have seen that
this railway company being no longer a bankrupt company but having
got an enormous profit, on account of special taxes then the moratorium
ought to have been rescinded and should no longer hold good. In that
case we would have been entitled to get the arrears of the general reve-
nues, and all the proposals. which my Honourable friend has got up his
sleeves to let glip at 5 o'clock this afternoon will no longer be required,
because he will have a very big amount which he can realise from our
bona fide debtors who are now in a position to pay, but who were not
in a position to pay in 1989.

The other-thing which strikes me is this: the moratorium is either
existing or it is not existing. Will the Honourable the Finance Member
please state whether it exists today or not? If it does exist, then the
Honourable Member is not entitled to get anything whatever as regards
the arrears which amount to 37'74 crores; but I see in the Budget that some
amount is to be paid towards the arrears. Thig really means that the
moratorium is not in existence. If the moratoriumm does exist, then we
cannot ask for any money from the railways besides the one per cent.
on the capital at charge and one-fifth of the surplus profits. But if it is
not in existence—and it ought not to be in existence when our debtor is
in a very flourishing condition on account of the special taxes which were
imposed last year in the shape of increased rates and fares—then, it is
very desirable that the Honourable Member should come forward and
demand the rescinding of the reselution of 1989 and demand full pay-
ment. But this present procedure is neither one nor the other. He can
neither say that the moratorium is in existence because he has taken
some money out of the profits—and if he has taken some money why not
take the full amount? Under section 2 of tne Convention of 1984, what
was the occasion to put a very large amount . . . . .

Sir Cowasji Jehangir: Mav 1 ask the Honourable Member, how much
more, according to him, should have gone to the general revenues than is
already allowed by the Government?
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Dr. Sir Zisuddin Ahmad: According to the Convention, no money can
be put in the reserve fund till the arrears have been paid. That is Article
II of the Convention. OQur arrears are 37-74 crores . . . .

Mr, M. 8. Aney: Including the contribution to general revenues and
the ' dépreciation ?

‘The Honourable Sir Andrew Olow: That goes away.

Dr. Sir Ziauddin Ahmad: The contribution is different. In the year
194i-42 the first charge that was made was a contribution to the general
revenues of one per cent. This they have paid; but whatever surplus is
left cught lo co to general revenues and nothi ng to the réwerve fund; Article
11 olearly says that unless the previous years’ arrears which have not been
paid to the general revenues should be paid, nothing can be deposited in
the reserve fund .

Mr. President (The Honourable Sir Abdur Rahim): This being Friday,
the House has to be adjourned now; it will meet at a quarter past two.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Ciock.

The - Assembly re-assembled after Lunch at a Quarter Past Two of
the Clock, Mr. M. 8. Aney, (one of the Panel of Chairmen), in the Chair.

Dr. Sir Ziauddin Ahmad: Sir, the point that 1T was discussing before
lunch, and which I wish to press now is, that we are about to levy fresh
taxation to meet the deficit of our expenditure, and before we ask the
thxpayer to pay the additional taxes, we must ask our Director, who is
the Finance Member in this case, to realise the debt from our debtors,
that is the Railway Companies, when they are in"a position to pay us.
If they had not been in a position to pay us, T would not have pressed
this matter at all. But since they are in a position to pay us, T feel
that they ought to pay us accordmg to the Convention of 1924. That
Convention clearly says that after paying one per cent of capital at charge,
if any profit is left over, then it should be divided in certain proportion
between the reserve fund and the general revenues. Up to three crores
our share is ope fifth. and bevond that, our share ig nne third, but it
clearly says that this profit is not supposed to have heen accrued till our
arrears, which amount to 87-74 crores, have been paid up. 8o 1 say the
surplus shown is 825 crores, and so out of this not only one fifth
according to the Convention should be paid back, but the entire amount
ought to be paid back to the general revenues, and we are entitled to it
according to Article 2 of the Convention of 1984. But the only thing
that stands in the way is certain Resolutions which were passed in the
Assembly in 1939. My grievance is that the Honourahble the Finance
Member ought to have come forward this week hefore the Railway Budget
was presented and rescinded the Resolutions passed here in 1937 and
1979, snd then we should have gone ahead and followed the Convention
of 1924. We would have welecomed such a step, but T think our Director
who is responsible for thin did not carrv out the wishes of the shareholders
who in the case are the taxpavers. Tf he had done so, he would have
gnot about six crores extra. and the taxation which will fall on us two
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hours and forty minutes later would probably have diminished by such
smount. So I oppose this motion in the intorest of the taxpayers, and
I think it is reasonable that we should ask our debtors to {fulfil the pro-
mises and pledges that were given on the floer of the House in 1924.
Until that is done, nothing should be put in the reserve fund.

Then, 8Sir, there is one more point. I admit that very prudent
company should keep a reserve to be used in bad times. But during war
time when we want money, we have really to make every penny avail-
able for war expenditure, and I feel that this is not the opportune time
to build up reserves, it is the time to spend the reserve. The time for
building up reserves will be when we are better off. At present when we
are in the midst of a gigantic struggle, and when our military budget is
enormous, it i8 not fair to keep unnecessary reserve in our business
undertaking. It is really a big amount which we have put down, which
is uboul 625 crores this year. This ought to be made available to us
for general revenues for the prosecution of ths war, otherwise we will
be culled upon to pay additional taxation. That is why I oppose this
and press that the entire amount should be transferred according to the
Convention of 1924 to the general revenues and thereby diminish the
quantum of taxation by this particular amount, and if any Resolution
which we have passed here stands in the wayv of doing so, the Honourable
the Finance Member should have come forward with another Resolution
before the Railway Budget was presented here rescinding the previous
Resolution. When Government requires at this time of war every avail-
able penny, why should we put anvthing in the reserve fund. With these
words, I oppose the motion,

Mr. T. Chapman-Mortimer (Bengal: European): S8ir, though I have
tried very hard indeed to follow the arguments of my friend, Dr. Sir
Ziauddin Ahmad, I have found it at times rather difficult to do this. Of
course, the subject he ig discussing is a wvery large and a very difficult one,
and the terms of the Convention to which he has so frequently referred
are extremely complicated. It is not unnatural, therefore, that it should
be & little difficult to follow what my Honourable friend ig driving at.
At the same time, if T have understood him correctly, whet he eays, in
effect, in this. '

‘‘We do not want to make any provision for Railway Reserves; we want to go
back to the Convention and enforce its terms, and if those terms are not saiisfactory,

then the Honourable the Finance Member should come to this House with a new Resolu-
tion cancelling the previons moratorium and asking for a new onme.’

-1 hope I have understood my Honourable friend correctly. He sug-
gested that every penny that was raised today was required for the
prosecution of the war, and that consideration should be given to the
general taxpayer who is, as he said, a shareholder, in a sense, in the
Railways . . . .

Dr. Sir Ziauddin Ahmad: May T make a personal explanation, Sir?
What T really meant is this, that the Resolution of 1924 should be observ-
ed: that is point No. 1. If any Resolution of the Assembly is standing
in the wav, then that Resolution should be rescinded, and the quvention
of 1924 clearly says that whenever any surplus is available, then it can-
not be divided between the general revenues. and the reserves until all

p2
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the arrears in the general revenues are paid up. 1 only want that this

Convention should be followed and any HKesolution that we may have
passed should be rescinded . . . .

Mr. Chairman (Mr. M. 8. Aney): The Honourable Member already said
all that. .

Mr. T. Chapman-Mortimer: I now understand what, I think, my
Honourable friend was driviui at. In that case I suggest the best thing
he could do would be to withdraw his opposition altogether; because, as
he pointed out in his speech, what he wants to do is to help the general
taxpayer. In these circumstances,—if Honourable Members will reflect
on the exact terms of the Convention,—they will realise that if we go
buck to the terms of the Convention, the general taxpayer this year and
in the coming yvear will get precisely 'nothing from the Railways. I
think that is correct. If we go back to the terms of that Convention,
central revenues will get nothin~ this vear or next, and the reason why
it is so is this; that my Hnnourable friend has overlooked the fact that,
spart from the arrears of contribution, there are arrsars,—very consider-
able arrears—caused by withdrawals from the depreciation fund, and
until these are repaid, obviously ‘‘the contribution’’ arrears cannot be
paid. It is precisely because of that difficulty that the Honourable the
Finance Member of that day introduced the Resolutien providing for the
moratorium under which we are now working. By reason of that mora-
torium, we are now in a position in which the Railways are able to make
a substantial contribution to the central revenues, at a time when it is
very necessary that they should do so. Moreover, if my Honourable
friend will look at the explanatory memorandum of this year's Budget,
he will find that,—so far so good,—we have been relieved of payving to the
depreciation fund certain debts which the Government of India owe to
that fund. But even so, we cannot avail ourselves of all that portion of
the surplus from the railwavs that the Honourable the Finance Member
requires for the purposes of hie General Budget, if we stand sven on the
moratorium Resolution of 1087. Tt is precisely for that reason, that the
subject now under discussion is so involved and so complicated, and I
really suggest that our distinguished friend from Aligarh should withdraw
this cut motion.

Mr. Chairman (Mr. M. 8. Aney): He has moved no cut moiion. He
has just opposed the grant.

Mr. T. Chapman-Mortimer: Well, he should withdraw, then, his
opposition |

Mr. Chairman (Mr. M. 8. Aney): You may defeat him if you like.

Mr. T. Chapman-Mortimer: We hope to do that shortly! Mv Honour-
able friend wants money for the general taxpayer; and yet the very
thing that he is proposing defeats that very object which he savs he is
aiming at! T cannot see myself any sense in a proposal of that kind,
nor do T see what useful purpose would be served in coming to this
House now with another Resolution cancelling the moratorium and
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substituting something else in its place. Some years ago,—in fact, in
that very debate to which Dr. Sir Ziauddin Ahmad has referred,—this
Group suggested that the time had perhaps come when Government
should review the terms of that Convention. Unfortunately, circumstances
beyond the control of Government and of this House have mads it ex-
tremely difficult for Government to take any steps in that connection,
and it is certainly most undesirable that they should do so at & time like
this. No one can say for certain, until after the war is over, what the
best terms would be for a revised convention. In these circumstances,
Government have rightly decided to take the line that they have adopt-
ed this year. They have availed themselves of the moratorium, and in
addition taken still further sums from the railway surplus for general
revenues. In addition to that, they propose to transfer to the reserve
a sum which will, we know, be taken out again next year against the
contribution from the railways in the year 1942-48. Sir, T support the
supplementary demand.

The Honourable Sir Andrew Olow: I have very little to add to what
my Honourable friend, Mr. Chapman-Mortimer, has said, but I feel eure
that the learned Doctor oppcsite will realise that this money is not com-
ing to the reserve. The point that he has raised would have been much
more appropriately raised last vear when the House voted three crores
on this verv grant. Now, although we have a very much larger surplus
than T expected, I expect to get from the reserve, if our estimates are
correct, less than that three crores, and this grant represents the sum,
that one fifth amounting, T think, to Rs. 1,82,00,000 which I am being
allowed to hold in my hand for a few months bhefore passing it over to
the Finance Member.

Dr. 8Sir Ziauddin Ahmad: For general revenues.

The Honourable Sir Andrew Olow: For general revenues. In other
words, this is not money which I am going to be allowed to retain.

8ir Oowasji Jehangir: Will the Honourable Member kindly explain
what changes have been made in the Conventions which were agreed to
in 1924 and 1987? .

The Honourable Sir Andrew Olow: I took 4 or 5 paragraphs of my
orig'nal Budget speech to explain the arrangement which is a complicated
one, but if I can put it briefly without danger of misrepresenting the
position, the changes are these. We find ourselves in possession of a
very much larger surplus as a result of which, in the ordinary course,
we should get a much larger sum into our reserve. i

Sir Oowasjl Jehangir: Depreciation.

The Honourable Sir Andrew Olow: Not depreciation, but into our
railwav reserve. Out of that sum a sum of Rs. 1,82,00,000 was doe to
be paid to the Finance Member two years hence, so that the net amount
that the railways were going to receive out of it was, T think, Ra.
5.62,00,000. The two changes which we have made since last vear are
these. We have proposed to the House that the TRs. 1,82.00,000.
instead of being paid in the vear after next shounld be paid next year,
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and I have also agreed to surrender half the amount that would be
permanently retained by the railways, to the general taxpayer in the
iworm of a payment against the debt to which Sir Ziauddin Ahmad
referred. This sum here, therefore, represents that Rs, .1,82,00,000, less
8 smail difference between the three crores which I expected to get
when I presented the Ludget last year, and a slightly smaller sura which

on the basis of the accounts I presented to the House in the opening
speech we now expect.

8ir Oowasji Jehangir: Whut about vour depleted depreciation fund?

The Honourable Sir Andrew Olow: That is receiving mnothing beyond
the regular contribution, and my Honourable friend, Mr. Chapman-
Mortimer, was expressing the view that I put in my preliminary Budget
speech, that that is technically the first charge on our surplus.

Sir Oowasji Jehangir: Which you have not done on account of the
Wary

The Honourable 8ir Andrew Olow: No, on account of the moratorium.
Had it not been for the moratorium the whole of our surplus would have
gone to replace tha money which was abstracted from the depreciation
fund in order to meet deficits in bad years. So that the House has
really already last yvear accepted the principle embodied here by voting
three crores to the reserve. It has also yesterday accepted the new
arrangement for next vear by voting the demands for grants, and the
money actually coming in here is money going precisely in the direction .
that my Honourable friend wants it to go, namely, to the general tax-

payer.

Mr. Ohairman (Mr. M. 8. Aney): The question is:

““That s supplementary sum not exceedin, Rs. 1,64,44,000 be granted to the
Governor General in Council to defray the charges 'grhtc'h' will come in eourse of
yment during the year onding 3lst” March, 1841, in respect of ‘Appropriation to
wa’.l! -
L]

The motion was adopted.

DEMAND No. 10-A—WITHDRAWAL FROM RESERVE.

Mr. B. M. Staig: Sir, 1 beg to move:

“That a supplementary sum not ex;eeding' Rs. 1,00,00,000 be granted to the
Governor General in Council to defray the charges. which will come in course of
ﬁ:yment. during the year ending 3lst March, 1941, in respect of ‘Withdrawal from

serve’.'

Mr. Ohairman (Mr. M. 8. Aney): Mation moved:

“That a supplementary sum not exceeding Rs. 1,00,00,000 be granted to the

Governor GenerlH in Council to defray the charges which will come in course of

Enz:nrsnl; during the year ending 31st March, 1841, in respect of ‘Withdrawal from
‘.F'
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Babu Baijnath Bajoria: I oppose this motion. If we vote for this
motion, this sum of one crore will practicaily be u dead loss. Thig is
said to be loss on the dismantled lines. First of all, over 800 miles of
railway lines have been dismantled without the consent of this House.
This House had voted for the construction of these lines and I think the
Government had no right whatever to dismantle them without the con-
sent of this House. Then the Honourable the Railway Member in his
Budget speech said that the dismantled lines on State-managed ‘railways
represent a capital of Rs. 1,90.00,000. Out of this amount, he goes c¢n
to sav that he expects to get only Rs. 50 lakhs from the sale procezds
of the materials which have hecen shipped abroad. Then Rs. 40,00,000
is the amount which is said to hdave alreadv been deposited in the depre-
ciation fund during all these yvears, and the balance of Rs. one crore
represents the loss which he wants to write off by this motion. T think
T am correct. ’

The Honourable Bir Andrew Olow: It is not a question of writing it
off. It is proposed to be written off otherwise. This is the place where
it is coming from. In other words, the capital has got to be written
off, and this is a provision to meet the necessary writing ofi.

Babu Baijnath Bajoria: It is the same thing. In my opinion if these
lines were dismantled then the total original cost ought to have been paid
by His Majesty’s Government or His Majesty's Government ought to have
given an undertaking that when these lines are againh laid the cost of
restoration of these lines will be paid by His Majesty’'s Government. In
my opinion nt the present moment the cost of steel han sourcd so hLigh
that the price of even these old raile is at the present moment much higher
than the original price at which these rails were bought. It is alwavs
said that rvailways are a commercial concern and if they are a eommercial
concern 1 do not understand why they just gave away this big sum of
money to His Majesty's Government.

An Honourable Member: It is war.

Babu Baljnath Bajoria: My friend says it is war. Is it a war gift
to His Majesty's Government? Then they ought to have eaid so. There
seems to be no justification for writing off of this one crore. This must
come from His Majesty’s Government and we must have an assurance
from the Railway Member that these lines will be restored when rails and
the necessarv materials are available, because the dismantling of these
lines is causing considerable inconvenience to the public. It is 805 miles,
the distance from Delhj to Cawnpore. It -may be in small bits here and
there but it has the total length from Delhi to Cawnpore

Mr. J. Ramsay Scott (United Provinces: Europeans): . . and
a bit more.

Babu Baijnath Bajoria: I do not know how my friend, Mr. Ramsay
Scott, will feel if the line from Delhi to Cawnpore is dismantled. There
seems to have been a great bungling in this matter but still it can be
reotified if the Honourable the Railway Member presses his claim on His
Majesty’s Government and as such I strongly oppose this motion.
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Dr. Sir Ziauddin Ahmad: Sir, 1 oppose this motion. My first reason
is this. If you dismantle any line for war purposes, we have nothing to
say, because that is a temporary measure and the cost of removing and
the cost of restoring will fall on His Majesty’s Government by any finan-
cial arrangement that may be made. But if the.Railway Board decides
to dismantle a line for revenue reasons, becsuse it is not paying, then I
think it is fair that this thing should be brought before the Assembly
by means of a Resolution—that such and such a line ought to be dismantled
and the profit and loss account ought to be shown very clearly. We should
be able to criticise this thing, whether it is or it is nqt a profitable con-
cern. That is reallv one point which I want to press. - We should estab-
lish a tradition in this House that no dismantling should teke place, which
means loss of capital, without th® vote of the House and' the reason for

dismantling ought to be explained very clearly. This has not been done
in this case. '

Now, the second thing which I would like to press is that in the case
of a company vou can write off capital. This means that the shareholders
will suffer and their capital value will diminish but I do not understand
what is the meaning of writing off in this case because they have borrowed
from general revenues. The whole of this interest will have to be paid.
What is written off? It is a thing which I do not think I am clear in my
mind and I am certain that the Railway Board is not also very clear in
their mind. Because in one of the speeches of the Financial Commis-
sioner where he dealt with this point, he savs this. Speaking on the 20th
February, 1940, he said:

“These were not, 1 believe, written off prior to 1824, but since the introduction
of the Convention in that year, on State-managed railways, it has been the rule to
write down capital in respect of such assets by charge to the depreciation fund or
to revenue.’

This was in connection with the Kangra Valley Railway that was
being dismantled. That was the financial policy of the Railway Board in
February, 1940. After ail, when we dismantle a line. then the capital
should be charged either to depreciation or it may be charged to revenue.
Now, it is proposed to change the policy that this particular item should
be charged to the reserve fund. I do not understand why the change in
the policy. What is the meaning of charging it to the reserve fund? It
may as well be said that you are charging it to the Railway Board. That
is, there should be a cut motion and money should be collected from all
the emplovees of the railway from their salary or it should be charged
from the taxpavers. That is a special tax levied on every rupee and my
friend, Sir Cowasji Jehangir and myself, will have to pay for the dismantl-
ing of a particular line. That is a thing which I can understand but if you
say this I cannot visualise who is to pay for the loss. The dismantling is
there. The capital has disappeared. You cannot pay it back to _the
capital, unless vou get the monev from the savings of the revenue. That
will also come from one per cent. of the capital at charge and certainly
this thing will have to come from some external source. In the case of a
company, writing off capital reallv means that you are writing off againat
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the shareholders ns their capital value is diminished but here the capital
value remains the same. You will have to pay interest on the total
amount. I thought that the correct financial policy would have
been .

Sir ¥. E, James: The Financial Commissioner expla'ined this anst. care-
fully in the ‘Standing Finance Committee at which this g,ppropnatlon was
approved. Perhaps my friend was not there at that time.

Dr. Sir Ziauddin Ahmad: T just now quoted a speech by the Financial
Commissioner in which he said that this thing ean be charged to depre-

ciation fund.
The Honourable Sir Andrew Olow: Depreciation fund or revenue.

Dr. Sir Ziauddin Ahmad: Yes, o one or the other. But here the
charge is on the reserve fund. That is the proposal in this particular

case
The Honourable Sir Andrew Olow: It is coming out of revenue.

Dr. Sir Ziauddin Ahmad: Everything comes out of revenue. They are
not paying by a cut in salaries or by additional taxation. I do not really
know in what way this thing should be financially adjusted. That is the
real point at issue. I was always under the impression that we ought to
establish an, amortisation fund or like the one we have in the general
revenue, Pavment and Avoidance of Debt and if you establish a fund of
that kind, this will be a legitimate charge on that fund. This also
will come out of the revenues, though there should be some method by
which it may be adjusted und T thought to pay it out of the reserve does
not mean anything.

Bir ¥. E. James: If it does not mean anything, why bother
Sir Oowasji Jehangir: What is the point?

Dr. Sir Ziauddin Ahmad: The point is this. Whenever any line has
been removed, in that case the capital is written off amounting to the
total cost of that particular line. Our total burden of interest is not light-
ened. The point is whether it should be written off against the deprecia-
tion fund or the general revenue or whether it should he agninst the reserve
fund. That is really the point at issue, and I should have thought that
for this purpose we should establish a fund to be called ‘‘the amortisa-
tion fund" by means of which you can pay off capital whenever the cir-
cumstances may permit and this is to be utilised for that purpose. What-
ever method you adopt, you are not relieved from the burden of its interest.

Now, the next thing I should like to point out in this connection is
this. Whenever you calculate the losses of a particular line,.you must
keep in mind, as regards whatever you pay, that the interest on that
will continue to be paid from the revenues nf the Railwavs, even if
you pay it out of the reserve fund, or any other fund.®
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8ir Oowasji Jehangir: 1t is paid out of profits. It is a loss, you write
off and pay out of profits which you might have allocated to some other
head.

Dr. Sir Ziauddin Ahmad: The next point is that whenever you oal-
culate whether a particular railway line is or is not a profitable concern,
you keep one thing in mind. If you remove thas line altogether, the
interest on the capital will still have to be paid . . . . x

8ir Cowasji Jehangir: It is written cff.
\i
Dr. Sir Ziauddin Ahmad: But you write off out of the profits all these
things, and the profits, instead of being kept cither in the reserve or in
the depreciation fund, disappear altogether; therefore the interest .

Sir Oowasjl Jehangir: That is one way of allocating the profits. You give
so much to general funds, so much to reserve. You give a crore of rupees
to write off this loss.

Dr. Sir Ziauddin Ahmad: You had better make a speech when your
turn comes. If you pay out of reserve, you lose interset on it. Hence
the interest on the written off capital is indirectly paid by the interest on
the reserve fund. 1 just want to say that whenever you calculate whe-
ther a particular line is or is not a profitable concern, vou have to keep
this in mind, viz., that the interest on that capital will still be borne by
the revenues—in whatever way you have cleared off your capital, and
then the interest still falls upon us, so that you must calculate that. The
interest continues to fall. Sir, T have not been able to see profit and
loss accounts of any of these lines which are being dismantled; otherwise
1 would have drawn attention to it. Now, ag regards the point raised by
my Honourable friend,” Mr. Chapman-Mortimer. that this is out of the
Depreciation Fund, well, that is really my grievance, viz., that they are
building up, under the false namc of a depreciation fund, a special reserve
fund and putting on one side aboui five and a half crores in addition to
their requirements. That is a thing which 1 alwayvs pressed and shall
always press in future, wviz., that that is a sort of method of cheating
the general revenues. If you put anything into the Depreciation Fund,
that comes under the regular expenditure. Now, you are putting five and
& half crores more than yvou require and in that case it means that the
money available to the general revenues will be lost by this particular
method. What is the meaning of building up a capital of about sixty-
two crores under that head of Reserve after paying all these expenses?
What for? I say that this written off capital ought to have been paid out
of the Depreciation Fund.

The Honourable Sir Andrew Olow: Sir, T was a little surprised to hear
from my Honourable friend, Babu Baijnath Bajoria.—who is himself I
believe a very successful business man—a very strange financial propoei-
tion. He said that, because these lines had originally cost ome crore
and ninety lakhs, therefore, we should endeavour to recover the whole of
that sum from His Majesty's Government. But the fact is of course that
we have lost most of that one crore and ninetv lakhs already. Let me
tnke a small analogy. Suppose my Honoursble friend, Babu Baijnath
Rajoria, wanted to%ut up a little factory and he acquired the land and
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he levelled the ground and he put up a building and he put in some
machines and started his factory; and suppose that after seven or eight
years’ working, he found that, so far from getting any profit out of this
factory, he was only having to pay out every year a larger amount than
he received, without getting anv interest on his capital at all. Naturally.
he would lock round and say, ‘‘I must close this building.”” And when s
gentleman came along and saw that there were some good bricks and
other remains and said, ‘T should like to make an offer for what is left and
take it away’’, 1 am pretty sure my friend wouldn't tirn down the offer
and say, ‘T have put into it things which cost Rs. 1,00,000; now you are
ounly offering Rs. 20,000 for the bricks .

Babu Baijnath Bajoria: If the market is high, why not get more?

The Honourable 8ir Andrew Olow: Exactly. I hope we will .get &
little more from the fact that steel commands better prices than we have
paid for it, but that one crore and ninety thousand rupees does not repre-
gent the cost of the rails even in their new state, still less the cost of
the rails that we are giving to Flis Majesty’s Government. It is not a
war gift. We have lost most of this money: and I think we are fortunate
in having a purchaser who needs the material—a purchaser who I think will
pay a ressonable price for if.

Now, to come to the involved financial disquisition of my Honourable

friend, Bir Ziauddin Ahmad
An Honourable Member: Financial conundrums.

The Honourable Sir Andrew Olow: He asked me just n short time ago
to adhere rigidly to the Convention of 1924. I think if he will refer to it . .

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): I
should like to know from the Hobpourable Member with regard to this
dismantlement of certain lines, is it a dead loss financially, or can it be
converted into money? Of course, the dismantled lines will, I take it,
bring in some revenue. So why regard it as a dead loss?

The Honourable Sir Andrew Olow: It is not an entirely dead loss;
we are going to get some value for the materials. A quite big loss of
course -is involved in the other expenditure which, owing to the whole
speculation proving unprofitable, we cannot recover.

Babu Baijnath Bajoria: You are also dismantling many station build-
ings and permancnt way?

The Honourable Sir Andrew Clow: In some cases, not in others. Sir,
in paragraph 4 of the Convention my Honourable friend will find certain
purposeg for which the railway reserve ‘‘shall he used’’ and the purposes
include ‘‘for writing down and writing off capital’’, which is precisely the
purpose for which we are proposing to use it now.

Sir Oowasjl Jehangir: What do you mean by writing off?

The Honourable 8ir Andrew Olow: Writing off is reducing dur capital
debt by the payvment of that sum and we are not paying interest on debts
which we have repaid.
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Dr. Sir Ziauddin Ahmad: But vou lose interest on that Reserve?

The Honourable 8ir Andrew Olow: We reduce our capital at charge
by a corresponding amount. We, therefore, reduce the interest charges
that we pay. In other words, our capital will be one crore less and that
crore is being written off from the reserve and is coming indirectly from
the revenue of the year in question. T hope that makes the position clear.
I venture ints these complicated financial questions with diffidence in
the presence of my Honourable friend, Sir Cowasji Jehangir, who could
explain them much more lucidly than I can. .

8ir Oowas{i Jehangir: He (Dr. Bir Ziauddin Ahmad) is consulting
some mnre books.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 10000000 be granted to the
'Govﬁnor Gene rm Council to defray the ¢ f“ come in course of

yment during the year ending 3lst March, 1941, in rupeet of ‘Withdrawal from
B.‘uerve R

The motion was adopted.

THE BERAR LAWS BILL.

The Honourable Sir Muhammad Zatrullah Khan (Law Member): Sir,
1 beg to move:

“That the Bill to extend certain Acts to Berar, as reported by the Select Com-
mittee, be taken into consideration.’

Sir, T explained on a previous occasion, when I was moving for con-
sideration of this Bill, that this Bill was of a purely formal character,
having been necessitated by the changes made in 1937. The object of the
Bill is to place the application of these Acts to Berar on u uniform basis.
On that occasion some Honourable Members were doubtful with regard
to the actual object of the Bill and desired to examine the matter further
in Belect Committee. The natter has now bheen examined in Select Com-
mittee and the Seleect Committee’s report is before the House. Honour-
able Members constituting the Select Committee professed themselves
satisfied with the provisions of the Bill. The only amendment made in
the Bill was a change in the date which had become necessary owing to
the passage of time. From one point of view, Sir, it is unfortunate that
you happen to be in the Chair because if t.here were any criticism of the
provisions of this Bill, I am quite certnin that had vou been in vour seat
you could have dealt with if very much better than I could.

Mr, Ohairman (Mr. M. 8. Aney): Motion moved:

“That the Bill to extend certain Acts to Berar, as reported by the Select Com-
mittee, be taken into consideration.”

Maulana Zafar All Khan (East Central Punjab: Muhammadan): S8ir,
I was o member of the Select Committee which was nppointed by this
House to consider this measure. From the very first T have heen opposed
to the manner in which this law is being applied to Berar without consult-
ing the Nizam's Government and without obtaining their congent at first.
Although the persuasive eloquence of my Honourable friend, the T.eader of
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the House, compelled me, as it compelled others, to put down our gigna-
tures ou the report of the Select Committee, our doubts still remain. Bir,
1 think the main support that is lent to the tottering edifice of British
Imperialism in India is by Indian States, and the only thing that comes
between the complete independence of India, as pointed out by the Becre-
tary of State from tine to tirfe, is the insistence of these Indian States . . .

Mr. Chairman (Mr. M. S. Aney): The Honourahle Member is request-
ed to confine his remarks to the motion befure the House?

Maulana Zafar Ali Khan: I am confining myself to it. The Britisb
Government has hold us from time to time that the intercsts of the Indian
States must be protected by it. From the days of the 1iast India Com-
pany, when the responsibilities of the Company were transferred to the
Crown, the Indian States have always been the first concern of the
British Government. If they have any sense of gratitude and if they
really feel something for these Indian States which have done so much for
(ireat Britain and espeeially during the present war when crores and érores
of rupees are being given by these States to the British Government, they
must look really to the interests of these Indian States. Hyderabad, as
vou know, is the premier Indian State of India. We are told that the
British Government are fichting Hitlerism and Germany in order to obtain
independence and frcedom for the whole world. Now, apart from the con-
sideration whether this war 'is going on in the interests of India also, L
think the Indian States have some claim upon the attention of the British
Government., When I asked my Honourable friend, the Leader of the
House, what ig the position of His Exalted Highnuss the Nizam, he said
he is the Bovereign of Berar. Then I asked him: ‘*What does the sover-
- eignty of Berar mean?’’ He said: ‘‘The sovereignty of Berar means that

the State flag will fly if the Nizam went to Nagpur.”

Mr. Chairman (Mr. M. 8. Aney): Order, order. The Chair must rule that
- all discussion with regard to the sovereignty of His Exalted
" Highness the Nizam over Berar or any other conditions that
pertain to the Treaty between His Exalted Highness and the Government
of Great Britain is entirely irrelevant to the consideration of this Bill.

Maulana Zatar Al Khan: With due deference to the Chair, T should
like to know how the question of sovereignty does not arise when the ques-
tion of the promulgation of certain laws is being considered ?

Mr. Chairman (Mr. M. S. Aney): Order, order. This House cannot
consider those questions. That is the difficulty of it. Apart from this
being relevant or not, the House cannot consider ths relations between ar
Indian State and the British Government in any debate in this House.

Maulana Zafar Al Khan: This means that British Imperialism is
engging us and is snatching away the sovereign territory from the Nizam.
Sir. Berar is the property of the Nizam. You took it away from him and
when we ask vou to return it to him, vou say this cannot be done in this
House. This is the parliamentary position of India for which the British
Government is fighting. Why are you fighting Hitlerism? T ask the
Secretary of State for India and the Prime Minister of England why are



864 LEGISLATIVE ASSEMBLY [28Tr FEs. 1641

iMaulana Zafar Ali Khan.]

vou nighting? You want that the freedom of Poland, Czecho-Blovakia,
Norway, Denmark, Belgium and France should be restored to those
countries. Why should not the freedom of the Niznm be restored to him?
Why should not the freedom of the Hyderabad State, which is in complete
alliance with the British Government, be restored to that Btate? The
State had been fighting for the British and spending their money and life-
blood for them. And when the question of the restoration of Berar comes
before this House, you say that this question relates to the sovereignty
of Berar and, therefore should not be discussed.

Mr. Chairman (Mr. M. S. Aney): Order, order. The ‘Chair has really
to ask the Honourable Member not to discuss the question'of the restora-
tion of Berar which is entirely irrelevant. The Chair cannot allow discus-
gion of that point to go on on this motion.

Maulana Zafar Ali Khan: I knew it from the very first, and so with a
plaintive cry of ‘‘Restore Berar to the Nizam'’, I sit down.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Mubhammadan):
Sir, last time I asked the Honourable the Leuader of the House to accept
my motion for reference of the Bill to the Select Committee. After the
reference of the Bill to the Select Comnmittee. I sent a copy of the Bill to
the Nizam's Government asking them whether it will affect them adverse-
tv. 1 tried my level best to put myself in communication with their
officiuls but 1 regrel to say that no response was made. How long can we
go on with this spoon-feeding when the States themselves are not in a
position to correspond with the Members of this House? We know that
the sovereignty of Nizam is over Berar and also that agitation is being
carried on for the restoration of Berar, we are helpless and, we cannge do
anything further here. T do not like, thereiore, to oppose thla motion.

Mr. ‘Chairman (Mr. M. 8. Aney): Thé question is:

“That the Bill to extend certain Acts to Berar, as reported by the Belect Com-
mittee, be taken into consideration.”

The motion was adopted.
Clauses 2, 3 and 4 were added to the Bill.

The TFirst Schedule, the Second Schedule, the Third Schedule and the
Fourth Schedule were added to the Bill.

Clause 1 was added to the Bill.
The Title and the Preamble were added to the IBill.

The Honourable Sir Muhammad Zafrullah Khan: Sir, T move:
“That the Bill, as amended by the Select Committes, be passed.’
Mr. Chairman (Mr. M. 8. Aney): The question is:

“That the Bill, as amended by the Belect Committes, be passed.”
The motion was adopted.



THE DELHI RESTRICTION OF USES OF LAND BILL.

‘Mr. J. D. Tyson (Secretury, Department of Iducation, Health and
Lands): Sir, T beg to move:

“That the Bill to regulate in the Province of Delhi the use of land for purposes
other than agricultural pugposes be referred to a Select Committes, consisting o
Sir Muhsmmad Yamin Khan, 8yed Ghulam Bhik Nairang, Maulvi Muhammad Abdul
Ghani, Mr. J. Ramsay Scott, Mr. 8. H. Y. Oulsnam, Mr. Basanta Kumar Mukkar)i,
Mr. Lalchand Navalrai, Mr. Govind V. Deshmukh and the Mover, with instructions
to report on or before the 15th March, 1841, and that the number of Members whos’o
presence shall be necessary to constitute a meeting of the Committes shall be five.”

8ir, the object of this Bill is to establish control over the development
and use of land in the neighbourhood of roads inside the Delhi Province
and the intention is two-fold: firstly, to prevent what hus come to be
known as ‘‘ribbon development’’, building in narrow strips alon; iaain
roads.—which is happening of course outside the municipal area; and
secondly, to set up un cffective check on the use of lund for brickfields and
kindred purposes. Ribbon development, that is development along road
frontages instcad of in more compact blocks, is8 no new phenomenon and
i8 not peculiar to Delhi. The process is encouraged by modern develop-
menis in the art of locunotion, but I venture to think it springs from a
desire dceply implanted in human nature to make the best of two worlds,
to “‘have it both ways”,—to enjoy the amenities, without submitting to
the discipline of town life.

Sir, what happens is briefly this. Thanks to improvements in commu-
nication by road, well-to-do people are tempted to build houses outside,
but in fairly c¢lose proximity to. the town in which they carn their daily
bread. They max even be tempted to remove their piaces of business out-
side tlie municipal limits. I.and is cheaper there, there is more variety
to choose from and there is freedom from munieipal control and from
municipal taxation. For facility of access the tendency is to choose sites
in close proximity to main roads. [Lach man has to go further out than
the man before himu and the process is carried further and further out into
the country, building taking place, as I have said, not in compact blocks.
but in strips bordering on the main roads, and hecominz niore und more
continuous. and stretching out ¢ver muny miles. In this way the town
spreads out long tentacles into the country,—tentacles composed very
often of sinzle rows of buildings on each side of the road, with open
country behind. To supply the needs of the residznis in this area, small
shops and small places of business grow up alongside the line of the road,
again without any control as to style or to the lay-out or to hygiene, and
markets are established and in time the main roads leading out of your
town or city—I sin speaking quite generally at present—tend to resemble
narrow elongaled suburbs of ill-regulated lav-out and of insanitary charac-
ter. That state of affairs is bad enough in itself, but when an expansion
of the municipal limits to meet the needs of a growing town or city is
contemplated, such expansion can only be achieved by the absorption of
the nearer sections of these badly laid out and insanitary suburbs, and the
cost of cleaning them up and replanning them will, by that time have
become very often prohibitive.

Apart altogether from insanitary conditions, when it becomes-a matter
of extending your municipal limits, the cost of providing amenities and

( 865 )
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municipal services is very much wreater when you have had this develpp—
ment in long narrow strips than would be the case .lf you were sbsorbing
a compact block. Then, again, there is the question of access to land
behind these long narrow strips. I have said already that they _tend to
become continuous apd when you wish to develop the land behind, on
extending your municipal boundaries, you have to acquire land which has
increased in price, having buildings on it, and rou hLave to acquire the
buildings as well.

So much as regards uncontrollod developments of buildings. As
regards brickfields which are also dealt with in this Bill, we have to recog-
nise, of course, that bricks have to be made somewherg, but brickfields
are unsiglitiy and I am afraid that unsightliness is not the least part of
the objection to them. The use of land for brickfizlds makes it generally
unsuitable either for return to agricultural use or for building purposes, at
all events until you have spent a great deal on cleaning it up and levelling
it; and perhaps the most serious objection of all 10 uncontrolled use of
land for brickfields is from the health point of view. Exeavations com-
monly associated with brickfields tend to become very prolific breeding-
places for mosquitoes. In the interests, therefore, both of future town
planning and of health the location und working of brickfields in areas
udjoining towns and cities requires to he controlled.

I have been dealing with the problem in a general way and I think I
should now say that we have all the makings of this problem in the Delhi
area. I am thinking particularly of the area outside municipal limits
because we have control in municipal limits but we have very little outside.
Any one motoring along either the Muttra Road or the road to the Kutb
cannot fail to be struck by the presence of brickfields, either in wuse or
abandoned; and though the building menace, ribbon development by
buiiding in long strips, is not at present so obvioug because the houses
are not yet going up, the records do show that a considerable quantity
of agricultural land has changed hands of recent years and I believe that
the speed at which this process is going is increasing. As land is being
bought along the main roads, this can only be with a view to building,
leading to ribbon development. There is time fortunately for us to stop
that process happening here, if we attack it at once; but it 18 only fair,
if we are going to impose control, to do so hefore building becomes well
advanced or the process goes too far.

Coming now to the Bill before the House, Honourable Members will
see that the main proposal is one to empower the Chief Commissioner to
declare any land aci)jacent. to and within a distance of 440 yards from the
centre line of any road to be a controlled area for the purposes of the
Bill. The word ‘‘road’” means a metalled road maintamed by the
Central Government or by a local suthority. That'is an important defini-
tion to which I particularly invite the attention of Honourable Memhers.
Before making a notification declaring the area to be controlled, it will
be seen that the Chief Commissioner has to obtain the previous sanction
of the Central Government, and he must also give three months’ notice
to allow time for objections. Once an area is controlled the previous
permission in writing of the Deputy Commissioner will be required for
the erection or re-erection of any building—those terms are again all
defined—or to make or extend an excavation or to lay out any means of
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access to a road as defined*in the Bill. Such permission may be granted
or granted under conditions or refused. That is of course the position
under the Municipal Act as well: there is nothing new there.
There is a saving with regard to buildings required for the
purposes Bubservient to agriculture—we are very anxious not to
interfere with the agriculturist along these extra-municipul roads—and
there is another saving as regards buildings in existence when the ares
becomes controlled. There is yet a third saving, in clause 16 of the Bill,
saving buildings in inhabited village sites and also excavations, e.g., wells,
for agricultural purpoges. If permission for a building or excavation or
8 lay-out for access is refused by the Deputy Commissioner or is graunted
only subject to conditions, there is a right of appeal to the Chief Com-
missioner.

The Bill also provides for compensation in certain cases where applica-
tions have been rejected. On receipt of a claun the Chief Commissioner
may either within & year acquire the land in question under the Land
Acquisitian Act, whose provisions are not ousted by this Act, or he may
transfer the claim for compensation to an officar exercising the powers of
a collector under the Land Acquisition Act; and from that stage the pro-
cedure ag regards compensation will be that of the Land Acquisition Act.
The Bill gives guidance regarding the limits within which and the condi-
tions under which compensation can be awarded.

Finally, as regards excavations, excavations generally are covered by
clause 4 of the Bill; but the term excavation covers a multiplicity of acti-
vities, not all of them equally open to objection. Some excavations, the
making of quarries for example, are left tc be governed by the same pro-
cedure, except as regards compensation, as is laid down for permission
to erect buildings. The use of land within a controlled area for burning
charcoal or pottery or for a lime kiln will require a licence from the Chief
Commissioner, and the use of land for the purpose of brickfield or brick
kiln, which we must regard as the most objectionable use in an inhabited
area, will require such a ljcence either inside or outside a controlled area
anywhere in the province of Delhi. Clause 12 is the sanctions clause of
the Bill and Honourable Members will see that clause 14 provides that
no court inferior to that of a magistrate of the first class shall try any
offence punishable under the Bill............

Mr. Chairman (Mr. M. 8. Aney): The Honourable Member may not
explain in detail all the clauses: he may confine himself to the principle
of the Bill now.

Mr. J. D. Tyeson: I have finished, Sir. I am afraid I have taken the
time of the House much longer than perhaps the importance or the com-
plexity of the measure justifies; but my excuse must be that I understand
this is the first measure of this kind to be brought forward in a legislature
in India. Sir, T move.

Mr. Chairman (Mr. M. S. Aney): Motion moved:

“That the Bill to regulate in the Province of Delhi the use of land for purposes
other thad agricultural purposes be referred to a Select Committee, consisting of
Sir Muhammad Yamin Khan, Syed Ghulam Bhik Nairang, Maulvi Muhammad Abdul
Ghani, Mr. J. Ramsay Scott, Mr. 8, H. Y. Oulsnam, Mr. Basanta Kumar Mukharji,
Mr. Lalchand Navalrai, Mr. Govind V, Deshmukh and the Mover, 'with instractions
to report on or before the 15th March, 1841, and that the number of ‘Membegrs whose
presence shall be necessary to constitute a meeting of the Committea shall five.”
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There is an amendment in the name of Qazi Muhammad Ahlmad
RKuzmi. Does the Honourable Member want to move it?

Qazi Muhammad Ahmad Kazmi: (Meerut Division: Muhammadan
Rural): Yes, Sir. 1 beg to move:

“Thot the Bill Le circulated for the purpose of eliciting opinion thereon by the
15th July, 1041
) Looking at the nature of the Bill, my submission is that my motion
is a very modest one. There seems to be no hurry for passing this legis-

lation without ascertaining the opirion of the persons whe are to be
affected by it.

W

Mr, _Ohl.irm:n (Mr. M. S. Anev): May I ask the Honourable Member
if he wishes to confine his motion for circulation to the people of the
Delhi province or Delhi eity?

Qaxi Muhammad Ahmad Kasmi: Yes.

Mr. Chairman ‘Mr. M. S. Aney): Can he make it clear in his amend-
ment ?

Qazi Muhammad Ahmad Kazmi: I will make it in the motion itself—
I move:

““That the Bill be circulated for t ] of elicitin inion thereon of ns
in Delhi Province, . . . . he purpose ieing opimon poso

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan):
On a point of order, Sir. As in my humble opinion the Bill affects general-
ly Muslims and Hindus alike, because religious institutions are going to
be affected by this measure,—it is not so innocent as it seems to be in
its present form. It is a question of controlling certain areas which con-
tains certain religious institutions, and, therefoze, I think that the motion
as moved by the Honourable Member should be retained as it is.

Mr. Chairman (Mr. M. S. Aney): The Chair Jeaves it to the Honour-
able Member to see what he should do.

Qazi Muhammad Ahmad Kazmi: If the Government are prepared
tc accept the motion as it is amended, it is all right; but if they are not
prepared to accept it, then I move the motion as it stands.

Mr, Chairman (Mr, M. 8. Aney): There ig no such suggestion from
the Government. The Chair only wanted to draw the attention of the
Honourable Member to the fact that the Bill deals with the development
of land in the Delhi provinee, and the Chair leaves him to consider whe-
ther or not to accept the suggestion of his friend. There is no suggestion
from the Government side at all,

Qazi Muhammad Ahmad Kazmi: It may be necessary .to amend it
Inter on if the House so desires it, but at present I will proceed with the
motion. My submission is that it is onlg proper that people who are
going to be affected by this measure should be consulted. Unfortunately,
for Delhi, the sole representative for Delhi province in this House, is in
jail. and it has fallen on me to represent the people of this province.
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Now, Bir, I admil that everybody is interested in the development of
Delhi, and it is hecoming more anu mor: beautiful everyday, but the
qucstion is, at whose cust is unll this beauty brought about? if the people
of Delhi are suffering ns u resu.t of the expansion and beautification of
Delhi, then some compensution should be puid to them. T'Le Honourable
Member said that those people who nre iving by the side of tne rouds
are enjoying certain amenities of life while they are not paving any
municipal taxes. If that is the cnse, why don't you extend the limits
of the municipality to those arcas and have the whole municipal law
made applicable to those places? 1 have no hesitation in saving that
Government have got full power to do it, and they need not come to this
House for that purpose. If they are prepared to provide all the facilities
and amenities to persons living at a distance of 8 or 9 miles from Delhi,
and if Government wishes to include those areas within municipal limits,
they can easily do so, but the question is without extending to them all
the facilities or providing all the amenities of life which ought to be pro-
vided to them by a municipality, have Government the right of imposing
the laws of the Municipality? In this case, as I shall show presently.
the restrictions that are proposed to be imposed on the people are much
greater than those contemplated by the Municipalities Act. So on one
side Government are not prepared to meet the liabilities which ure
generally undertaken by Municipalities before exercising control over the
buildings of other people, while they want to have greater control over
the lands snd buildings of those people. Now, the proposition seems to
be quite an attractive one, that Government will take powers either to
allow or disallow the construction of particular buildings on particular
sreas, and that area is contemplated to be about two furlongs on each
side of the road. I submit that if only the Municipalities Act were ex-
tended, the Government can get the necessary powers. Under the U. P.
Municipalities Act,—and almost all the Municipal Acts are more or less
gimilar to this,—the Government have got ample powers. This is what
section 178 of the U. P. Municipalities Act says:

“178. (1). Before beginning, within the limits of the municipality :
(a) to erect a new building or new part of a building, or
(b) to re-erect, or make s material alteration in, a building, or
(¢) to make or enlarge a well,
a person shall give notice of his intention to the Board.

{2] The notice referred to in sub-section (1) as required in the case of a building
shall only be necessary where the building abuts on, or is adjacent to a public street
or ;;]nce, or properly vested in His Majesty or in the board, unless by a byelaw
applicable to the area in which the building is situsted, the necessity of giving motice
iz extended to all buildings.”

Therefore, Sir, the Municipalities Act contemplates notice and sanc-
tion of the Government only for buildings which abut on or are adjacent
to « public street or place. It does not contemplate a general sanction
throughout the whole area, and if Government were to extend the Muni-
cipalities Act to that side also, then in spite of their being subject to the
liability of providing the amenities to the residents of those buildings,
they will only be getting a restricted control. Not only this, Sir, but the
Municipality is bound by certain regulations not to interfere with the
construction of the buildings unless they contravene any of the laws of
the municipality in respect of health and sanitation. 8o far as I know. u
a building does not contravene the provisions of any law in respect of
health or sanitation of a place, permission is always granted, and section

D2
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188 of the Municipalities Act contemplates compensation in cases where
the Municipality refuses to accord its sanction. This is what section 183
8aY8 I —

“Notwithstanding anytLing contained in section 125, a person giving notice under
section 178 shall nost. be ent-?t.led to any compensation for damage or loss sustained
by reason of an order passed by a board under secion 180, unless—

a) the order is passed on some nd other than that the proposed work would

® contnvanep: byelaw or be prejudicial to the hnl& or safety of the
public or any person, or

(b) the erder contains a direction of the natures specified-jn clause (b) of sub-
section (1) of section 180, or .

{c) the order is an order of refusal to sanction the re-erection of a building om
the ground that it is unsuitable in plan or design to the locality, or is
intended for a purpose unsuitable to the locality, or comtravenes s bye-
law under sub-head (f) of heading A of section "

Therefore, it is mostly on sccount of health and safety of the public
that the Municipality exercises its discretion in not allowing the cons-
truction of a particular building in a particular locality, but the powers
that are intended to be conferred by the present legislation are much
wider than that,

Now, Sir, since 1987 Delhi has got an Improvement Trust, and they
bave passed an Act ¢alled the Delhi Improvement Trust Aet, under
which they have taken this province under the Improvement Trust. The
Government have given the Trust certain powers, and we find that this
Trust is working greatly to the detriment of the people of Delhi. The
Improvement Trust are entrusted with so much power and they have
so many schemes on hand that they cannot possibly develop the province
in the interests of the people outside the Delhi limits. As far ag I know,
there are at present eight schemes under contemplation of the Delhi
Improvement Trust having more than 50,000 acres to be developed, while
they have not been able to develop even 10,000 acres. From 1985 on-
wards keeping in mind the creation of the Improvement Trust the Chief
Commissioner of Delli has been serving notices on the inhabitants of
Delhi under section 4 of the Land Acquisition Aet. Section 4 of the Land
Acquisition Act says:

‘“Whenever it appears to the Provincial Government that land in any locality is
needed or is likely to be needed for any public pmavou, & notification to that effect
“shall be published in the Official Gazette, and the Collector shall cause public notice
?:ed;tl.”‘mbmm of such notification to be given at convenient places in the said

y."

As soon as a notification under that section is published, Government
acquire & certain right so far as that particular land is concerned. They
can enter on the land, they can excavate the land, they can test the land
and so on, I need not elaborate them, they are given here. But the first
effect of that notification is that the land ceases to have any saleable
value becauso it is according to certain standards that the price is fixed
by the land acquisition officer. Bupposing the land produces nothing
then it has got no value. The value that may be awarded by the land
acquisition officer would be almost nil, but being in the vieinity of Delhi
the land may be used for residential purposes and as such may have a
much higher value. Bir, what is happening now? Since 1984 they have
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served notices on the inhabitants of Delhi under section 4 of the Land
Acquisition Act. There was no question of acquisition of those lands and
no scheme of improvement has been sanctioned up to 1940. The Town
Improvement Trust has got eight schemes in hand but it has not worked
even one. They have one scheme known as the Karol Bagh scheme. In
Karol Bagh the land was mostly Government land in respect of which
they did not have to pay much compensation. Yet, they had to incur an
expenditure of about Rs. 40 lakhs on that scheme and the scheme is not
complete. They have not got back that Rs. 40 lakhs from the sale of the
lands and so they are not in a position to carry on the scheme further.
By extending these schemes which are only on paper, they have extended
the operation of this Act to almost 5 or 6 miles of Delhi and have rendered
the land absolutely unsaleable. They are not purchasing the land them-
selves, but they say:

‘“Whenever we get any money, we will purchase the land, or allot the land to
p;rguii .in a way which will be profitable to us, in addition to beautifying the city
of Delhi.”

No doubt, the beauty of Delhi is one consideration, but profit to the
Improvement Trust is a greater consideration, because, had it not been
80, the Improvement Trust could eusily have laid out a plan and asked
the owners of the particular pieces of land, ‘‘You should have so many
roads. You should have buildings of this type. Any person who wants
to construct in that area should construct according to rules, should leave
7 feet all round, and so on."' But they have done nothing of the kind.
Bometimes they think of purchasing the land themselves. But they find
that funds are not sufficient. They give up the scheme. Therefore, their
idea is to get greater profit by stopping people from going outside the
town of Delhi. People of moderate means cannot afford to pay high
prices that are demanded by the Improvement Trust for land. A man
having to carry on his business in Delhi may take a place 8 or 9 miles
from the city and build his own house there and carry on his business
here. There is no question of the centre of business being shifted 8 iniles
away, as is suggested by the Honourable the Secretary. As every one
knows, no such law was ever applied to the suburbs of Calcutta or the
suburbs of Bombay, and still the centres of business have not been ousted
from Caloutta proper to Tollygunge or Kidderpore or any other place.
8o, to say that the centre of business will be shifted from the city of
Delhi and therefore in the interests of the investments that have already
been made in Delhi. they are interested in stopping the development of
Delhi outside is not the real reason. The real reason is that they want
to stop a person with moderate means from going outside Delhi and mak-
ing a house and living there. He must either spend a considerable amount
of money and live in the congested areas of Delhi and buy their land,
or he will not be allowed to have any building outside whatsoever. They
wish to deprive the landowners of the income that they can possibly get
by change of lands in different hands. It prevents a man of moderate
means from enjoying the open fresh air of places outside the congested
ity itself, and it is intended to force people to spend a greater amount
of money and live inside the city itself. T do not say and I do not think
that this is the intention of Gnvernment. Tt may be from a purely aesthetic
point of view that the Government have come before this House, but
probably they do not know the implications thereof. They do not know
the character of the Improvement Trust which is before our very eyes.
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They do not know what this extraordinary power of restriction on cons-
truction of buildings means in actual practice. The Town Improveament
Trust, according to the Act which is in force in Delhi, is under section
24 entitled to make improvement schemes.

The Honourable Sir Girja Shankar Bajpai (Member for Education,
Health and Lands): I just want to find out from the Honourable Member
as to what exactly was the point he was making.

Qazi Muhammad Ahmad Kaxmi: My point is that this is such a Bill

that it requires that the opinion of the people concerned should be taken
about it.

The Honourable 8ir Girja Shankar Bajpai: I fully appreciate that.
That is the motion. I merely wish to find out what this elaborate refer-
ence to the activities of the Improvement Trust was Jeading up to. My
Honourable friend has been speaking at some considerable length about
the powers of the Improvement Trust, about the activities of the Im-
provement Trust of Delhi. We do not propose that the Improvement

Trust of Delhi should have any jurisdiction with regard to this matter at
all.

Qazi Muhammad Ahmad Kazmi: My submission was that in the
Statement of Objecte and Reasons, they have said this:

‘At present there is no legal power to control building development along main
roads in the Delhi Province outside the Delhi and New Delhi municipal areas.”

I say that it is not correct to say that. They have got an Improve-
ment Trust which can make the necessary schemes for this purpose.

The Honourabls 8ir Girja Shankar Bajpai: The Improvement Trust

is designed primarily to submit schemes within already declared and re-
cognised municipal areas.

Qaxi Muhammad Ahmad Kazmi: Then, if the Government considers
that the amenities of municipal life should be enjoyed by those persons
who are living outside the municipal limits, then why not extend the
Muncipalities Act? Why come before this House and ask for uncontrolled
power to stop the construction on land, without any liability on your
part? If you want to control the construction of buildings, then you
have got to pay for it. What are the benefits that are to be conferred
on the owners of that property, to compensate for the amount of control
that is to be exercised by the Board? It is an absolutely one-sided trans-
action. You want to meet your aesthetic tastes without paying for it.
If you have got an aesthetic taste, then you must pay for it. If vow
want land for your own development, then Government should come for-
ward and puy the price for these lands and acquire them under the
Land Acquisition Act. You don't pay for the land and still you want to
control it. If vou want to provide the amenities and facilities of life,
then apply the Municipalities Act and then you can have the control.
You cannot have control without paying for it. That is the principle. I
referred to the activities of the Improvement Trust. TIn that Act, you
will find that whenever a person is stopped from constructing a house on
a land which is to be declared under one of the schemes, then it is neces-
sary for the Government to acquire that land within a period of one
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year or six months. Anyway, I think we must have time to consider the
implications of this more or less complicated Bill. This is not a Bill
which we must rush through, without consulting the people of Delhi.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

You must give an opportunity to the people who are likely to suffer
on account of the provisions of this Bill to have their say. For us, who
do not belong to Delhi itself, it may not be easy to ungerstund the im-
plications of it and as Maulvi Abdul Ghani hag said, this is a matter of
interest to the whole of India but even if it be a matter of local interest,

the Bill must be circulated to the people of Delhi before we can tuke
it to the SBelect Committee.

Mr. Pregident (The Honourable Sir Abdur Rahim): Amendment moved :

*That the Bill be circulated for the purpose of eliciting opinion thereon by the
15th July, 1841."

Discussion will now proceed both on the original motion and the amend-
ment moved.

Maulvi Muhammad Abdul Ghani: The Bill appears on the face to be
innocent but is not so in actuality. We have bitter experience of the
administration of the Improvement Trusts. We find that even
religious properties are not spared. The Bill says there will be a con-
trolled area from the centre line of 'any road up to a distance of 440 yards
either side. Delhi being an old city, there are several religious institutions.
There are temples, mosques and grave-yards. The Bill, does not make any
exception of these oharitable institutions. It says that all lands within
440 yards on either side of the road from the centre of the road will be
declared a controlled area and it further says that whenever the Chief
Commissioner will have to acquire any land, the proceedings of the Land
Acquisition Act under section 5-A will be dispensed with. So far, I
understand that section 5-A provides simply for giving out notice to the
person interested or the owner of the property. That being so, the rights

and privileges existing under a certain legislation i going to be taken
away.

Mr. J. D. Tyson: If I may explain that, the procedure under section 5-A
of the Land Acquisition Act is omitted in this Bill, because it will have
already been gone through under the procedure of this Bill. The Chief
Commissioner must give three months notice and consider all objections
and that is the same process as is provided for in 5-A of the Land Acquisi-
tion Act.

Maulvi Muhammad Abdul Ghani: Yes, but you know, Sir, there are
two kinds of lands. One is under direct ownership and the other which is
owned by persons of a particular community. Here the Bill provides that
the person interested shall have a right to file objection and it gives the
definition of the person interested as one who can make claim for compen-
sation; but the persons interested in a churitable institution like a mosque
or a graveyard or other religious buildings, have no right under Muslim
Law to claim compensation for such property and thus there will be no
proper person to file objection in case of such properties and the  Chief
Commissioner shall thus have an easy walk over in making his declaration
as absolute. Thus when the charitable property will be declared ase
controlled one, it can be acquired easily without any objection. Besides
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people of Delhi, peopie of other parts of India have the equal right of being
owner of such charitable institutions. But there is legislation which
providee that no property like mnsques and graveyards can be acquired.
There is no provision in this Bill to exclude such property, and my friend,
Qazi Muhammad Ahmad Kazmi, has very rightly moved his motion for
circulation of the Bill for eliciting public opinion on this point, so as to
ascertain what the public has to say about the safety of their religious
institutions. The Bill entirely includes everything and is silent altogether
regarding religious and charitable institutions. I think it would be better
if the Bill is circulated; there is no hurry about it; nothmg is going to be
lost and the Government should reconsider their position and accept this
motion.

Sardar Sant 8ingh (West Punjab: Sikh): Sir, T just want to intervene
to make a few observations on the scope of this Bill. I really would like
to support, in principle, the motion for circulation of the Bill within the
Delhi area but not beyond that; I do not see any reason why this Bill
should be circulated in far-flung Provinces and be published in the various
local gazettes. The principle of the Bill is & sound one, there is no doubt
about it. I wonder if mny Honourable friend, Mr. Kazmi, had anything to
do with municipal affairs very much, as otherwise he would have come
to know that whenever a town gets developed beyond the limits of the
municipal committee and when that area is brought within the municipal
limits, what trouble the municipality feels on account of the existing
buildings that have sprung up all about the town. My town of Lyallpur
is a newly-built town and it is a progressive town too.

Sir Syed Raza Ali (Cities of the United Provinces: Muhammadan
Urban): It is an upstart.

Sardar Sant Singh: Well, that is a town which feeds you all with wheat,
don’t you worry, it gives you cotton for your textile factory, it gives you
oil for your various purposes . . . .

An Honourable Member: All that is in the villages—not in the town.

Sardar Sant Bingh: However, that is beside the point. The position is
this, that recently we had to deal with the progressive nature
: of the town; several areas which lay outside the municipal
limits have been brought within the municipal limits, with the result
that the very persons, the owners of the land are feeling difficulty in getting
municipal sanction for building thereon, because the areas built and the
areas left unbuilt are so confused with regard to conservancy, with regard
to the style, with regard to the nature of the streets and the lanes laid
down that the owners of the sites have applied to the Municipal Committee
and through the Municipal Committee to the Public Health Department

of the Government of the Punjab to come to their help for the planning of
those areas.

4p M

Qarzi Muhammad Ahmad Kazmi: Which municipal committee is that?

‘Sardar Sant 8ingh: That of Lyallpur of which T happen to be the
President for the time being. So I know the difficulty. The owners of
those sites are actually going out of their way to approach the Public Health
Department to make planned schemes for the development of those areas.
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It will be in the interests of the owners of the property themselves if such
controlled areas are made so that the latter development may go on on
some planned scheme. This is not against the interests of those persons;
it will be to their interest if these areas are controlled and some sort of
plunning is adopted. But, at the same time, I quite see the force of the
argument that the persons who are to be affected should be consulted on
principle of the Bill. My own experience is that it will be to the good of
the owners themselves. It will probably raise the vualues of these sites
which are to be developed later on if some sort of planned scheme is made
at the very beginning. With these words, I commend the principle of the

Bill to this House.

. The Honourable Sir Girja Shankar Bajpai: Mr. President, I am glad to
gather from what fell from the Honourable Member who preceded me
that the principle of the Bill is considere@ to be a salutary one. The only
question is, first, whether circulation is preferable to reference to a Select
Committee, and, secondly, whether there are any lacunae in the Bill which
need to be closed up. From the point of view of what fell from my
Honourable friend, Maulvi Muhammad Abdul Ghani, viz., the protection of
religious buildings and graveyards and things of that sort.

Mr. M. 8. Aney (Berar: Non-Muhammadan): Mostly gravevards, T
think.

The Honourable 8ir Girja Shankar Bajpai: Well, there are shrines also.
I agree that you have to take that matter into account. In so far as the
first part, vis., circulation is concerned, T think Mr. Kazmi seems to have
taken little note of the fact that the Delhi Provinece, though spelt with a
big P, consists of the Old Delhi city, the Notified Area Committee, the New
Delhi Municipal Committee, jurisdiction extending to a little bit on the
other side of the river, and that is about all. Now, if there were such =
recognized body as a Ratepayers’ Association or a Builders’ Association or
a Land Buyers' Association or something of that kind, T should have said
that this motion for circulation, even though limited to the Province of
Delhi, was likely to have some useful effect or serve some useful purpose.
As it happens, there is no such Association, and seeing that my Honourable
friend, even though he does not belong to Delhi, has proved such a vigorous
champion of these presumably voiceless people whose interests are going
to be adversely affected, why should he assume that those Honourable Mem-
bers who we propose should sit on the Select Committee would be less
solicitous of the interests of these voiceless gentlemen?

Qazxi Muhammad Ahmad Kazmi: You have not heard their voice yet?

The Honourable 8ir Girja Shankar Bajpai: But T have heard their views
through my Honourable friend?

Manlvi Muhammad Abdul Ghani: The time also is very limited.

The Honourable Sir Girfa Shankar Baipai: Well, the Select Committee
should report bv the 15th March. My Honourable friend is awdre of the
limited geographical area of the Provinece of Delhi. Within a fortnight it
is possible for anybody interested in the provisions of the Bill to send his
representations to the Select Committee: there is nothing to nrevent that
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being done. Then, to sum up, really, I do not think there is a case for
circulating this Bill, because I do not think that you have got a sufficiently
wide area to cover, or you have got a specified set of people whom you
cannot consult with regard to the provisions of this Bill. As regards the
other point my Honourable friend, Mr. Abdul Ghani, raised, I quite
appreciate the importance of it; but it seams to be a Select Committee point
and the Belect Committee will not be precluded in the course of their
examination of the Bill from considering whether any safeguards with
regard to the protection of the legitimate interests or righte of religious or
other institutions are needed or they are not needed. So far as the Govern-
ment representatives on the Select Committee are concerned, they are not
going to make any difficulty in points of that kind being taken into account.
I submit, therefore, that it is not necessary either to circulate the Bill foe
the purpose of eliciting opinion thereon or to postpone the consideration of
the motion which has already been moved by my Honourable friend, the
Fducation Secretary. I think that points of detail alone need examination
and that task can best be left to the Select Committee which we propose
to set up. I hope that the House will give its blessings to that motion.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

That the Bill be circulated for the purpose of elicitin inion thereon the
15th July, 1641." & p by

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to regulate in the Province of Delhi the use of land for purposes
other than agricultural purposes be referred to a Belect Committes, consisti
8ir Muhammad Yamin Khan, Sved Ghulam Bhik Nairang, Maulvi Muhammad Abdsl
Ghani, Mr. J. Ramseay Bcott, Mr. 8. H. Y. Oulsnam, Mr. Basanta Kumar Mukharji,
Mr. Lalchand Navalrai, Mr. Govind V. Deshmukh and the Mover, with instructioms
to report on or before the 15th March, 1841, and that the number of Members whose
presence shall be v Lo comstitute a meeting of the Committee shall be five.”

The motion was adopted.

Mr, 0. K. Oaroe (Secretary, External Affairs Department): Sir, I
understand that there is a feeling that before the budget speech there should
be a short adjournment. Therefore, I am not moving my motion.*

The Assembly then adjourned till Five of the Clock.

The Assembly re-assembled at Five of the Clock, Mr. President (The
Honourable 8ir Abdur Rahim) in the Chair.

THE BUDGET FOR 1941-42.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I present
the statement of the estimated expenditure and revenue of the Governor

General in Council for the year 1941-42 in respect of subjects other than
Railways.

*That the Bill to provide for the regulation of and the maintenance of disciplioe
in the Assam Rifles be taken into consideration.’”
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The task which falls to me of placing before this House an account of the
main developments since the last annual budget was discussed, has on the
present occasion been somewhat lightened by the fact that I made a financial
statement during the last Session in November, 1840, in the course of which
I drew the picture of our finances as it then presented itself. As the facts
then brought out will be relatively fresh in the minds of Honourable Members,
I shall today devote myself largely to bringing that account up to date, and
in particular to a description of the progress of India’s war effort in the field
of the defence services and of supply. This course, in addition to meeting
what I am sure is the desire of this House, will also furnish the most suitable
basis for an understanding of our financial position. I shall also take this
opportunity of furnishing & fuller explanation of the operations recently
announced in connection with the repatriation of a large part of our sterling
deht.

2. When speaking of the Indian economic situation in my first Budget
Speech, I qualified my reference to the favourable features which were then
manifest by emphasising the extent to which the continuance of prosperity
was dependent on our ability to export freely overseas. The events of last
spring and summer deprived us of our markets on the European Continent.
and caused a serious deterioration in the volume and facility of the shipping
services available for our use. These factors, together with a temporary
decline in confidence, which reduced the willingness to hold stocks, resulted
in & marked fall of prices in the summer of 1940. This recession has, however,
been magnified in some quarters to undue proportions, and it is well to view
the facts in proper perspective. In the first nine months of the tiscal year
1938-39, our exports to all destinations amounted to 122 crores ; in the first
nine months of the present fiscal year they amounted to 144 crores. Thus
the development of new export markets very largely compensated for the
loes of old ones. In the second place, prices as a whole are still some fifteen
per cent higher than they were at the beginning of September, 1939, and those
of certain commodities, e.g., raw materials, are considerably higher. Thirdly,
such indices as are available of general economic conditions in India, such as
railway traffic and postal receipts, continue to reflect an improvement over
pre-war conditions.

3. To this improvement the steadily growing war effort most powerfully
contributes. Last year that effort, on the side of the production of stores
and of commodities required in connection with the war had barely begun ;
the tide of production is now rising rapidly and may be expeoted to exercise
a generally beneficial effect upon the volume of employment and therefore
upon the size of the national income. The holding of the Eastern Group
Conference in this country and the establishment, consequent upon the deli-
berations of that Conference, of an inter-Imperial Supply Council at Delhi,
illustrate in striking manner the position of India in the present war. No one
would wish to see repeated the period of hectically inflated prices which ruled
towards the end of the last war, but we can rely upon steadily increasing
industrial effort during the present one, with consequences which seem likely
ﬁmanent-ly to affect India’s position among the industrial nations of the world.

e expansion in the demand for the products of Indian industry and the
organized efforts which Government are making to increase the supply of trained
workers must create an enhanced productive power which will ‘be available in
the period after the war, to improve the standard of life in India and to hel
to lessen the dependence of its growing population upon agriculture an

secondary employment.
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FInaANCIAL YEAR, 1939-40

4. I will now recapitulate briefly the results of the financial year 1839-40.
As I explained in the course of my statement last November, the surplus of that
year which in our revised estimates we had taken at Rs. 91 lakhs, actually
increased to Rs. 7,77 lakhs and the amount transferred to the Revenue Reserve
Fund was thus augmented by as much as Rs. 6,86 lakhs. This was the result
of an improvement of Rs. 6,81 lakhs in revenue and a reduction of Rs. 6 lakhs
in expenditure.

On the revenue side Customs receipts, after the sharp drop that had ocour-
red at the outbreak of war, not only recovered to their previous level but during
the closing months of the last financial year, were abnormally high. This
was in large part due to the laying in of stocks, the effect of which is seen in
oorrespond.i.nti decreases in the receipts of the following year, so that for a fair
comparison the estimates and returns of both years should ba considered
together. In the same way the very large receipts from the abnormal Salt
clearances of last winter were off-set by a corresponding reduction in receipts
in the current year ; the actual receipts last year exceeded our revised estimate
by Rs. 1,86 lakhs while those for the current year are likely to be half a crore
below the budget estimate based on the normal annual consumption.

The profits from small coin increased by a further Rs. 37 lakhs.  Railway
earnings also recorded a further improvement so that the surplus payable to
general revenues, though still short of the full contribution, increased by
Ra. 72 lakhs.

In addition there were increases of Rs. 21 lakhs under Corporation Tax
and Rs. 1,07 lakhs under Income-Tax over our revised estimates, which them-
selves allowed for an appreciable rise over the new high level established by the
actuals for the previous years. To some extent this increase may be taken
to reflect the additional revenue due to the provisions of the Income-Tax
Amendment Aet, the yield from which was bound to be a matter of conjecture.

This increase in Income-Tax raised the divisible pool of the total taxes
on income other than Corporation Tax from Rs. 13,76 lakhs to Rs. 14,686 lakhs.
While we had expected that Rs. 2,38 lakhs would be payable to the Provinces
from 1939-40, the amount actually turned out to be Rs. 2,83 lakhs. In addi-
tion to this the arrears due on account of 1938-39 were finally ocertified as
Rs. 39 lakhs instead of Rs. 41 lakhs as provisionally reported. As the sum
distributed to the Provinces in March 1940 was Ras. 2,72 lakhs, there is a
balance of Rs. 43 lakhs to be paid to them along with their share for the
current year.

Finanoiarn YEar, 1940-41

5. I come now to the current year 1940-41. Qur revised estimates for
revenue, excuding the additional Rs. 6,86 lakhs available in the Revenue
Reserve Fund show a net improvement of Rs. 4,21 lakhs compared with the
budget estimates. Against this, however, our revised estimates for expenditure
show a net increase of no less than Rs. 19,54 lakhs, of which Rs. 18} crores are
on account of the Defence Services and Rs. 1,04 lakhs are for expenditure borne
by the Civi! Estimates, mainly on account of schemes connected with the war.
Thus while the budget estimates provided for a nominal surplus of Rs. 5 lakhs
and last November I put the estimated deficit, before taking into account the
revenue from the fresh taxation then imposed, at about Rs. 13 crores, we now
estimate that the deficit on the current year will be Rs. 8,42 lakhs. The im-
provement is due to the additional revenue that has since accrued, including
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the further payment of Rs. 2,81 lakhs from the Railways as a refund of arrears
of contribution, which has already been explained to the House in the speech
of the Railway Member.

Revenue

6. War time oonditions are naturally reflected in our reduced receipts from
Customs. Against actuals of Ra. 46,88 lakhs for 1939-40, we had estimated for
1940-41 a total of Rs. 39,16 lakhs, while we now estimate this year’s receipts at
only Rs. 37,75 lakhs. Our receipts under this head are of course affected not
only by the cessation of trade with enemy countries but also by the interruption
and deflection of shipping. In addition we have had to conserve our resources
by restricting imports of many commodities in order that the foreign exchange
80 saved may be available for the more urgent requirements of the war. Under
Excise there is a drop of Rs. 2,10 lakhs Sugar. As the House is aware,
the sugar industry in the main producing areas of the United Provinces and
Bihar has during the present year been beset with difficulties. The main-
tenance in the previous season of artificially high prices for cane together
with over-production led during the summer months to a situation in which
large stocks were held up in the factories. The industry accordingly found
iteelf in difficulties in the matter of finance and revenue was slow to eome in.
As a remedy for this it was urged upon us that there should be either a reduc-
tion in the duty or that collection of a portion of it should be postponed.
After negotiations with the two Provincial Governments a scheme was finally
adopted under which the Government of India undertook to lend to the
Provincial Governments funds sufficient to enable them to advance to the
industry a sum equal to Re. 1 per maund on existing stocks, to be used in part
payment of duty. This, combined with some lowering of prices, helped to
alleviate the position, though the industry in those two provinces continues,
for reasons unconnected with the Central Excise, to be faced with problems of
great difficulty. In consequence, we do not now expect that the collections
of sugar excise duty in the current year will exoeed Rs. 3,15 lakhs as compared
with our budget estimate of Rs. 5,25 lakhs.

7. 1 have already mentioned that our revenue from Salt in the current year
is expected to be Ras. 50 lakhs less than the budget estimate. Railway earn-
ings have, however, come to our assistance and the sum they are now expected
to pay to Central Revenues under the Railway convention is Rs. 7,15 lakhs,
which with the additional refund of Rs. 2,81 lakhs is Rs. 4,65 lakhs more
than was provided in the budget estimates. The sum of Rs. 7,15 lakhs is
made up of the full contribution of Rs. 4,63 lakhs, which is 1 per cent of the
capital at charge less the loss on strategic railways, Rs. 30 lakhs as arrears
of contribution from the previous year, and a further Rs. 2,22 lakhs as one-
third of the excess over the first Rs. 3 crores of the remainder which would
normally be transferred to the Railway Reserve Fund. Other increases are
Rs. 92 Lkhﬂ under Currency and Mint mainly from the larger circulation of
small coin and Rs. 65 lakhs in the surplus of the Posts and Telegraphs
Department ; while Taxes on Income other than Corporation Tax, inefl?d.i.ng
Exoess Profits Tax and the Central surcharge imposed during the year show
a rise of Rs. 3,30 lakhs, a part of which goes to increase the sharc of the
Provinces from the budgetted sum of Rs. 3,00 lakhs to Rs. 3,73 lakhs.

As regards Excess Profits Tax the extent of the preliminary work proved
even greater than had been expeoted with the result that returns were not.
due from assessees before the end of November. The subsequent stiges of the
assessment proceedings bristle with practical difficulties owing to the com-
plexity of the computations. ‘And to the diffioulties ordinarily associated
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with Exo.ss Profits ‘l'ax there is the added difficulty of a separate depreciation
ovmputation owing to tho chanse over in the Income-tax law to the written
down valuv basis for dopreoistion.  For these rewsons the progress of Excoss
Profits T.x iass ssm~nt work has boen, and is, very slow and therefore the
actual roceipts in thy current  financial vear are not expected to exoeed
Rs. 2 crons. A substantial portion of the original estimated receipts for
1940-41 will nccordingly go to swoll the  collections of 1841.42. This sum
may be tuken as of the ordor of Rs. 1 crore.

Expenditure

8. Defence Services.—Turning to the expenditure side of the current year,
will now deal with the aspect which overshadows all others, namely, the
Defence Services. In my speech introducing the Supplementary Finance Bill
last November | yave the House an indication of the extent to which our
‘budget estimate of defence expenditure for 1940-41 was likely to be upeet
as u result of the momentous developments in the war sititation during the
early months of that year. I described in some detail the various activities
in which India was engaging to meet the direct and indirect threats to her
security arising out of the changed conditions. At that time it was estimated
that Indin’s share of the financial commitments involved in those activities
would amount eventually to roughly Rs. 33 crores on account of initial outlay
and Rs. 16 crores per annum on account of recurring charges, while the budget
estimate of Rs. 53} crores for defence expenditure during 1940-41 would be
exceeded by at least Rs. 14} crores. The thm months that have passed since
then have been & period of steady and rapid progress in the development of
India's war effort and I ;ropose at this stage to give the House some parti-
culars of this progress and the achievements already secured or in prospect.

In the interests of security it is not possible for me to bring the figures
in every case up to date but what I am going to say will, I hope, show clearly
enough that the immensely complicated business of producing efficient
modern forces is going forward with speed and energy. In some directions
we are, it is true, still held back by the difficulty in obtaining materials which
we cannot a8 yet produce in India and also by the shortage of skilled personnel
of various categories. Subject, however, to these limitations, the resources
of India are being intensively utilised and developed.

9. The total strength of our armed forces is now well over half a million men
of all arms and further expansion is Iurooeeding. Provision has been made
for the raising of new armoured and mechanised cavalry regiments; new
Indian field artillery regiments, regular infantry battalions, engineer units,
more M. T. Sections and all the highly trained and specialised ancillary troops
required for modern warfare. The Fighting Vehioles School has continued
to expand ; a new Cadet Wing has been opened at the Artillery School and
an anti-aircraft training centre has been established which is designed to train
several hundred students a month. The R. I. A. 8. C. Officers’ Technical School
has been further expanded and its output is now seven times what it was
at the outbreak of war. Mechanical transport training establishments have
still further increased and apart from mechanised cavalry, artillery and in-
fantry, who train their own men, the output of trained drivers has grown to
40 times what it was in August 1939. Two new Signal Training Centres
have been opened and the training establishments of Sapper and Miner Units
have more than doubled since November last.
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10. 1t is impossible to exaggerate the importance of adequate training
establishments in an expansion of the scale of that which we are now earrying
out. Troops may be gallant and well equipped but they are not likely to
succeed in modern war unless their standard of training is very high indeed,
The training of the Indian Army has, it is admitted on all sides, been shown
to be excellent. This has been proved beyond question by the part which
they have played in the recent great victories, where they overcamea well
armed and numerically far stronger enemy at surprisingly smuall cost to  them.
selves. I have dwelt at some length upon this aspect of our war eff rts as
it is upon this that the pace of our expansion depvnds. We have no inten-
tion of sacrificing efficiency for mere numbers but are determined to follow
as closely as ible the high standards which have been set and which have
so dramatically and decisively proved their valuc in the past few weeks.

11. Many of the new units we have raised are now completing their truining
and a number have already taken up active réles. When the expansion of
the army in India began, owing to difficulties in obtaining equipment, the
number of armoured units and artillery regiments included was less than we
would have desired. Improvements in the supply situation, however, both
in India and the United Kingdom, have now made it possible to remedy this

deficiency and our plans include the transformation into armoured and light- -

armoured regiments of the whole of the existing cavalry and the raising of
additional regiments of this kind. With regard to artillery, increasing assist-
ance from His Majesty’s Government, both in personnel and equipment, has
made it possible to ensure that we do not fall short in this component.

12. With regard to equipment generally His Majesty’s Government have
recently agreed to a standing arrangement under which India will receive a
substantial fixed proportion of the output of the United Kingdom. As a
result of this arrangement, steady supplies of all kinds of equipment unobtain-
able in India, such as guns, machine tools, optical instruments, wireless and
other signalling equipment and anti-gas equipment are now forthcoming and
will enable us to push forward with the modernisation of our normal defence

rrison, and with the equipment of the forces now being raised on a scale
adapted to the requirements of modern war.

13. The growth of the Royal Indian Navy which T summarised last Novem-
ber, has continued unchecked ; the programme of ship-building in India has been
further expanded and the recruiting and training of officers and men to man
the new construction is proceeding apace. All instructional establishments
have been greatly increased in capacity ; a new Signal School is being built
and a start has been made with a large new Gunnery School. Other new Naval
establishments are in process of development. Some idea of the increase in
work being carried out in the Government Dockyard may be gathered from the
figures of workmen of all classes and trades employed there. Before the war,
the figure was 1,168 ; it has now risen to nearly 5,000. In addition to meet-
ing our own requirements, a great deal of work has been carried out on behalf
of His Majesty’s Government in connection with the arming and protection
of both British and Indian merchant shipping, and also in the provision of
repair facilities to ships of the Royal Navy.

14. As regards the Air Force the difficulties arising from deficiencies of
equipment and experienced technical personnel which I mentioned on the last
ococasion as holding up the expansion of this Arm have recently been consider-
ably lessened. A number of modern aircraft and connected equipment are in
sight from American sources and further supplies are expected which will go &

-



882 LEGISLATIVE ASSRMBLY [28ta FEs. 1941

[Bir Jeremy Raisman.]

oconsiderable way towards completing and modernising the equipment of the
squadrons now in India, as well as setting free machines for the training of
new squadrons. The arrangements for training personnel have alro beem
oonsiderably improved. Close liaison between tho civil and air force training
schemes has been established and a proposed amalgamation and re-organiza-
tion of all available facilities will provide Air Force elementary flying training
schools formed around existing flying clubs and an expanded service flying
training school. All these institutions will be operating to full capacity in the
near future. A start has been made with the formation of the reserve to which
I alluded and the training both of officers and nirmen is being pushed forward
as rapidly as the capacity of the schools permit and as fast as instructional
and maintenance personnel and equipment become available. The scheme
for establishing aeroplane manufacture in Tndia has reached a new stage and
there is now little doubt that the year 1941 will witness the appearance of the
first aeroplanes to be produced in India. This achievement, memorable in
itself, should prove of great value in speeding up the expansion of India’s air
force—na development to which we attach supreme importance.

15. The position in regard to the vital matter of supplies has, I am glad
to say, substantially improved since I last addressed the House. The Govern-
ment Ordnance and Clothing factories have been working at the highest pres-

- sure for some time past and an indication of what this means can be gathered
from the fact that whereas before the war the average number of workmen
employed in those factories was under 17,000, the number has now risen to
over 45,000 and the curve of production is still rising. Steps have recently
been taken to supplement the output of theee factories by taking over railway
and private workshops and utilising their resources for the production of muni-
tions of war. The Roger Mission, which has been investigating the possibilities
of expanding India’s output of war supplies has now submitted ite reports to
His Majesty’s Government who are giving them their urgent consideration.
We hope that the result will be that India will before long be able substantial-
ly to increase her output of munitions.

With a view to stimulating private enterprise and co-ordinating the
resources of the country to the fullest extent possible a thorough reorganisa-
tion of the Supply Department has been carried out during the last few months
and this is already resulting in an increasingly close liaison and co-operation
between that Department, other Departments of Government and Indian
industry.

16. Mention may also be made here of another important development
which is likely to lead to a great improvement in the supply field. Until recentl
the work of the Supply Department, in so far as it related to compliance wi
overseas demands was seriously hampered by the fact that the placing of
orders in this country to meet such demands was dependent on the receipt of
firm indents. QOwing to the enormous fluctuations in the demands so placed
on the Supply Department and the immediate urgency attaching to most of
them it was found impossible to ensure prompt compliance or to make forward
arrangements in such a manner as to prevent dislocation of the productive
activities of the country and ensure that supplies were obtained at reasonable

ices. These difficulties were represented to His Majesty’s Government who

ve now agreed to a forward programme of supply covering the estimated
requirements over a period of about two years ahead. The Department of
Supply is thus able to enter into forward commitments within the limits of
this programme and so maintain an even flow of produetion.
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17. A further improvement in the supply position has been rendered possible
by the receipt of authority from His Majesty’s Government to purchase vehi-
cles, machine tools and other essential war requirements in the United States
and Canada, to the extent necessary to meet our needs for a considerable
period ahead. The restrictions previously placed on such purchases owing
to the difficulties regarding dollar exchange had been seriously hampering
the process of modernising our Army in India and equipping the newly raised
unita. An officer has been placed on ial duty in America with the object
of discovering and effeoting purchases of such supplies as are available to India
from this souroce.

Last, but certainly not least in this tale of progress, the deliberations
of the Eastern Group Conference are now bearing fruit in the shape of the
institution of an Eastern Group Supply Council to be located in India which
will in due course co-ordinate the requirements of various Empire countries
and forces operating east of Suez and will ensure that the resources of the
participating countries are utilised to the fullest advantage for the successful
prosecution of the war.

18, These tremendous developments in the supply field must necessarily
ive & great stimulus to Indian industries. One of the most important results
ﬂs been the investigation of the possibilities of establishing new industries
in India for the production of stores that have hitherto been imported. The
list of stores required both in India and to meet overseas demands is constantly
under review and items formerly placed in the category of imported stores
are continually being transferred to the indigenous category, as a result of the
discovery either of methods of producing them in India or of suitable domestic
substitutes. As typical examples of this I may mention web equipment, and
lubricating oil, bichromates, and acetic acid, which formerly imported, are
now being produced in India, while the substitution of cotton canvas for flax
canvas, fish oil for codliver oil, and various Indian varieties of drugs for those
previously imported has enabled us to transfer their source of supply from
abroad to Imﬁ:. This process has been particularly marked in the case of
medical stores and whereas prior to September, 1939, 77 per cent of the items
included in the priced vocabulary of medical stores were imported the corres-
ponding percentage after 18 months of war is only 46.

From this brief review it will, I think, be realised that India has in
addition to providing for her own local defence been able to make a notewcrthy
contribution to the success of the common cause in the provision both of
highly trained troops and high grade material. That contribution is increasing
rapidly in quantity and is not diminishing in quality.

19. I must now revert to the purely financial aspect of this remarkable
picture of India’s war activities. Asa result of the further measures which I
have just described coupled with the general improvement in the supply posi-
tion, the estimates of extra cost that were given to the House last November
are out of date. Qur latest assessment of the cost of all measures to which we
are now committed and which were not envisaged at the time of preparing the
defence budget for 1940-41, indicates that they will ultimately involve initial
outlay of approximately Rs. 52 crores and Rs. 19 crores additional recurring
expenditure per annum. The initial outlay and full recurring cost will not of
course all come forward in the first year but it is estimated that during
194Q-41 the increase in India’s defence expenditure on account- of these
measures will amount to roughly Rs. 174 crores.
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20. T may perhaps remind the House here that the allocation of war
expenditure between India and His Majesty’s Government is still governed
by the settlement arrived at between the two Governments which was fully
explained in my budget speech of a year ago. In accordance with the
prindiples underlying this settlement any forces now being raised that India
may agree to send for service overseas cease to be an Indian liability on
leaving India and the whole initial oost of raising, training, and equipping
such forces as well as the subsequent recurring charges are borne by His
Majesty’s Government. The details of the revised estimate of defence
expenditure for 1940-41 amounting to Rs. 72,02 lakhs are as follows :

(Rs. in lakhs)
(1) Basic normal budget . . . . . 36,77
(2) Effect of rise in priceson (1) . . .. 2,68
(3) India’s war measures . . . . . 24,81
(4) Non-effective charges . . . . . 8,41
72,02

The increase of Rs. 53 lakhs in item (2) over the corresponding budget figure is
mainly due to the increases of emoluments granted during 1940-41 to British
and Indian troops as a war concession. In so far as these increases would have
raised the cost of India’s normal garrison the extra cost is included under this
head. The increase of Rs. 17} orores in item (3) has already been explained.
Out of the total provision of Rs. 2434 crores for India’s war measures approxi-
mately Ras. 15 crores represents the initial cost of such measures; the balance
consists of recurring expenditure. The revised estimate for non-effective
charges—item (4)—has for the present been fixed at the normal budget level
of 1939-40 but discussions are in progress with His Majesty’s Government with
a view to reaching a settlement that will regulate the allocation of these charges
as has already been done for effective charges. The effect of the war on these
charges obviously cannot be foreseen though happily there has so far been no
appreciable increase owing to the absence of heavy casualties. I should here
point out that the increase of Rs. 24-31 crores shown against item (3) over our
normal defence expenditure by no means reflects the full magnitude of India’s
war effort since it excludes the cost of supplies and services rendered by India
to His Majesty’s Government, which is substantially greater than this amount.

I should also mention here that His Majesty’s Government besides paying
in full for all such supplies and services are providing free of charge much of the
equipment needed for the modernisation of the Army in India and for the
initial equipment of units now being raised in pursuance of our expansion
scheme.

Civil Estimates
21. The principal items mainly responsible for the increase in Civil expendi-
ture, such as the schemes for the training of the Air Force Reserve and that for
war technicians, were explained in some detail in my Statement last November
and T will not repeat the account which I then gave to the House. Though the
additional civil expenditure then accounted for was approximately Rs. 2,30
lakhs, the actual net inoreass in oivil expenditure works out at only Rs. 1,04



THE BUDGET FOR 1941-42 885

Jakhs. In the first place there is a reduction of Rs. 71 lakhs in Interest
oharges. This is mainly due to smaller payments on acoount of Post Office
Cash Certificates and Bavings Bank Deposits and to lower interest rates on our
short-term debt, the volume of which has also been reduced in recent months
by the sucocess of the Indian Defence Loans. Again, on account of a change of
accounting procedure, which also brings about a corresponding reduction on
the revenue eide, the amount of Rs. 87 lakhs received from Burma as her share
of pensionary charges is now to be taken in reduction of expenditure instead
-of as a revenue receipt under Payments by Burma.

22. Thus our Revised Civil Estimates for the ourrent year are expected to
amount to Rs. 40,11 lakhs as compared with the Budget Kstimate of Rs. 39,07
lakhs. With the net Defence Expenditure placod at Rs. 72,02 lakhs our
total expenditure is estimated at Rs. 112,13 lakhs ac against our total revenue
.of Rs. 103,71 lakhs. We are therefore left with a deficit of Rs. 8,42 lakhs in
the current year. As, however, the amount provided for the reduction or
-avoidance of debt was Rs. 3 crores, the net addition to our indebtedness is only
-of the order of 5} crores,

FIinaworAL YEAR, 1941-42

23. I now come to the financial year, 1941-42. Our total revenue estimates
:amount to Rs. 106,39 lakhs as compared to Rs. 108,71 lakhs in the revised
-estimates of this year. Though there is no further balance available in the
Revenue Reserve Fund, which provided Rs. 7,77 lakhs in the current year,
‘this is more than made up by the first full year’s receipts from the Excess
‘Profits Tax and the Central Surcharge imposed last November. We have to
:allow for a further drop of 3 crores under Customs, but larger receipts are antici-
pated from Central Excise Duties and Salt. Also the contributions to be paid
‘to General Revenues by the Posts and Telegraphs Department and Railways
are estimated at Rs. 38 lakhs and Rs. 22 lakhs respectively higher than their
:inoreased contributions in the current year.

Revenue

24. Against our current year’s estimate of the yield from Customs duties
-of Rs. 37,75 lakhs, we have taken for 1941-42 the still lower figure of
Rs. 34,75 lakhs. War time factors already described in connection with the
-current year’s receipte must be expected to continue to affect our revenue
from Customs adversely, and under present conditions no one can foresee
‘when the process will end, or the extent to which these factors may operate in
the coming year. Ican only say that our estimates are based on the
-assumption that present tendencies will continue and that there will be no
‘violent change.

25. Our total estimates for Central Excise Duties show an increase of
‘Re. 1,75 lakhs almost entirely on account of sugar. We have raised our
mext year's estimate of the total ry‘inaald from ordinary Corporation Tax and
Income-Tax by approximately half a crore to Rs. 21§ crores taking account
.of the fact that the assessments will be based on incomes derived from a full
yoar of war profits. At the same time the surcharge imposed for
Central purposes is expected to produce Rs. 5,68 lakhs. “In the light ot

eneral trading conditions during the current year the yield from Excess
%’roﬁta Tax for the year 1941-42 is estimated at Rs. 74 orores, which with the
warry-over of Rs. 1 crore from the ourrent year gives a total estimate of Rs. 8}

52
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crores. Though Exoess Profits Tax receipts are included in the total Taxes-
on Income, the share payable by Companies, which is roughly estimated at
five-sixths, falls under Corporation Tax and thus goes in full to Central Reve-
nues. The Excess Profits Tax on incomes other than those of Companies is:
expected to yield Rs. 1,42 lakhs and the divisible pool of Income-Tax to increase-
;::o acoount of ]:,hxs fm 16,47 l:kllxls tg Rs. lg,&?; lskha.m'tl‘hh;a share of the

vinoes is thus e to reach the figure o . 4,48 as compared:
with Rs. 3,73 lakhs this year. ¢

26. There is also an increase of Rs. 60 lakhs under Salt as com with the
Revised. With the utilisation of the large stocks carried over from last year,
we oount on the usual demand for fresh supplies next year and in consequence
take our estimate of Salt revenue at the average figure of Ra. 8,30 lakhs. We:
are allowing for a decrease of Rs. 1,21 lakhs in Mint receipts as compared with
our revised estimates for 1940.41. We have now decided that from next
year an average figure of Rs. 45 lakhs from the profits from the circulation of
small coin is to be taken to Revenue and any balance over-this figure credited
to a Suspense Account which will be available to even out the receipts over a
series of years. For in years when there is a large demand for small coin
the profits are abnormally high, while in others when there is a net return
from circulation there is a loss to Government. The new procedure will
tend to keep the revenue receipts from this source stable from year to year
and will mitigate instead of aggravating the difficulties experienced in years
of depression on this account. Under Currency however there is an increase-
of Rs. 1,25 lakhs, We are taking the Government’s share of the Reserve
Bank’s profits, Re. 1,17 lakhs higher on aocount of the higher interest which
will be earned on the rupee securities held by the Bank in place of their ster-
ling balances, and the receipts from the Currency Note Press are expected to-
improve by Rs. 8 lakhs. Included under Other Sources of Revenue are
Rs. 63 lakhs on account of War Risk Insurance premia, the payment of which
into the Fund created for this purpose is provided under expenditure.

27, Posts and Telegraphs —For next year the revenue of the Posts and Tele-
grapha Department is expected to be Rs. 13,49 lakhs and expenditure Rs. 12,09
akhs. The larger revenue is almost wholly due to the effect of the increases in
rates. The expenditure reflects the normal growth of pay and pensionary
charges in an expanding service, with some additions to maintenance charges.
and to the contribution to the Renewals Resprve Fund due to the rise in the
prices of stores and in the value of the assets.

In my last Budget Speech I reminded Honourable Members that under the
system of commercialisation of accounts.of the Posts and Telegraphs Depart-
ment the surplus of the Department forms a reserve for it on which interest
has to be paid by General Revenues. I also indicated that the procedure by
which the general tax-payer obtains immediate relief by incurring a future
liability could not be extended indefinitely. The recent increase in rates
being & measure ‘of taxation the Posts and Telegraphs Department cannot
claim the extra revenue on this account as part of its ordinary surplus. The
estimated extra revenue due to this factor, namely, Rs. 33 lakhs in 1940-41
and Ras. 1,00 lakhs in 1941-42, will therefore be transferred outright to general
revenues. Further the recent surpluses of the Department are due largely
to war conditions, and Government traffic has contributed substantially to-
them. It has been decided that on the acoumulated surplus beyond Rs. 1,00
lakhs the Department will not be credited with any interest. For the present
this change in the former procedure is considered a sufficient adjustment to
war circumstances.
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The licences of the Bengal, Bombay and Madras Telephone Companies
-expire in 1943. It has been decided not to remnew the licences and negotia-
tions are in progress to acquire by purchase the shares of the companies in
-order that the change-over may be effected smoothly. A *“ Government
Telephone Board "’ has been formed to run the business in the interim period.
"The new arrangement is expected to start functioning about the beginning of
the next financial year, ﬁ addition of Rs. 4,76 lakhs to the Telephone
Development Fund will be necessary to finance the ‘ Government Telephone
Board . A pro for a supplementary grant for this purpose will be
brought forward later in this Session.

Ezxpenditure
e 2884 De{ence Services.—The Defence Budget for 1941-42 amounts to
Rs. 84,13 lakhs made up as follows :—
(Rs. in lakhs)
(1) Basic normal budget . . . . 36,77
(2) Effect of rise in prices on (1) ' . . v . 3,65
{3) India’s war measures . . , . . 35,40
(4) Non-effective charges . . . . 8,41
84,13

The increase over the revised indicated at item (2) is due to the fact that
the increases in emoluments granted as a war conoession to British and Indian
troops took effect from various dates in 1940-41 whereas they will be in force
throughout 1941-42.

The growth of expenditure on India’s war measures has already been ex-
plained at length. The effect of this growth on the defence budget for 1941-42
48 shown at item (3) the increase over the revised being Rs. 11,09 lakhs.
Approximately half the total amount of Rs. 35,40 lakhs provided for India’s
war measures represents the initial cost of these measures, the balance consist-
ing of recurring charges. I should like here to impress upon the House the
fact that in these estimates of Defence Expenditure only such specific schemes
and measures as are definitely under way or in sight have been provided for.
Qur Defence plans have to be adapted from time to time to meet the ever
changing war situation, which means that additional projects are constantly
being undertaken, and it is clearly impossible to make any forecast of the cost
.of such unforeseeable items. The provision for non-effective charges has
been retained at the normal figure for 1939-40 for the reasons already given.
Here too as I have remarked in connexion with the revised estimates the

exclude the value of supplies and services rendered by India to H. M.’s
-Government. The charges borne by that Government on this acoount during
1941-42 are expected to be more than double the amount of India’s war expendi-
ture.
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Civil Estimates

29. Our Civil expenditure estimates show increases amounting to Rs. 2,61
lakhs in all as compared with the current year’s revised estimates. There are-
first the additional sums on account of the full year’s working of the various
schemes arising out of the war which were started in the course of the current
year. Thus next year the training of the Air Force Reserve is expeoted to-
cost Rs. 33 lakhs and the Scheme of Technical Training to provide the needs
of skilled labour of the technical branches of the Defence Services and Ordnanoce -
and munitions factories a further Rs. 93 lakhs. Under this scheme, which
provides for the training of 15,000 men by the end of March 1942, nearly
2,000 men are already being trained at different training centres and their
number is increasing every day. Of the total cost of Rs. 1 crore, over 85

er cent of which is for stipends to trainees and their training fees, it is now
estimated that Rs. 7 lakhs will be spent in the current year and the remainder
next year. Then there are a number of new items of essential expenditure
which the Standing Finance Committee have approved for inclusion in the
budget. These include the share of the subsidy to this year’s Haj pilgrimage
to be paid by the Government of India to meet the extra cost attributable to
war conditions, the establishment of a new Broadcasting station at Karachi,
and a further programme of Civil Aviation Works. Rs. 5 lakhs are to be spent
in the course of next year on the new Broadcasting House to be built at Delhi.
Rs. 9 lakhs are being provided for a new high power transmitter for broad-
casts to countries outside India, intended for the benefit of Indian nationals
abroad and to enable India to present her point of view, as well as to counter-
act enemy broadcasts in those countries. A third Mint is to be constructed
to cope with the present large coinage demand, which has increased so enor-
mously as the result of the war. As soon however as the situation returns
to normal, it is proposed to close down the existing Calcutta Mint and to
transfer all serviceable plant to the new Mint so that the present valuable but
congested site can be sold to defray a large part of the cost of the scheme.
A substantial share of the new expenditure included in the Budget is on account
of the Department of Supply which has continued to expand throughout the:
year to meet the ever growing demands. The great developments in the pro-
duction of war material, as well as the re-organisation of the Department

carried out last December have already been described in connection with
Defence. As regards the effect on industry of the orders placed on behalf of’
overseas Governments it may be mentioned that these have included 2} million
yards of jute canvas, 3} million yards of a new jute and ocotton fabric, 12
million yards of khaki materials, as well a8 14 million yards of canvas valued
at over Rs. 1,40 lakhs. At the same time the woollen industry’s whole produo..
tion has been absorbed to meet war demands. The production of army boots,
harness, saddlery, and leather equipment which is now 30 times the pre-war-
average, has resulted in large orders for the tanning industry and increased
demands for hides. New manufacturing plant to meet the requirements of
chemicals formerly drawn from Europe are under construction. 400,000.tons
of timber and over a million railway sleepers have been purchased for military
requirements while wooden artioles like tent poles, camp furniture and packing-
ocases to the value of Rs. 60 lakhs have been made by Indian workmen from
timber grown in the country. The total value of all these orders placed on
behalf of His Majesty’s Government and other allied Governments up to the-
middle of January exceeded Rs. 82 crores. This gives some indication of the
necessity for the expansion of the Department’s purchasing organisations..
The expenditure on this account has increased from the figure of Rs. 23 lakhs-
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originally provided in the budget for the current year to Rs. 58 lakhs as now
estimated for next year.

SoMMaRY

30. I can now summarise the figures for 1941-42. The expenditure
detailed in the civil estimates comes to Rs. 42,72 lakhs as compared with
Rs. 40,11 lakhs for the current year, and with the provision for the Defence
Bervices placed at Rs. 84,13 lakhs, our total expenditure estimates amount to
Rs. 126,85 lakhs. The figures are therefore :

(Lakhs}
Revenue . . . . . . . . 106,39
Expenditure . . . . . . . 126,85

Prospective Deficit . 20,46

Waxs axp Mzaxs

At this stage I propose to deal with the Ways and Means position as it
has developed in the course of the last twelve months, when despite the grave
repercussions of the war the credit of the country has been fully maintained at
its previous high level.

31, Defence Loans.—Our loan programme for the year was merged in the
Indian Defence Savings Movement which was launched early in June with the
issue of Six Year Deise;ce Bonds, Ten Year Defence Savings Certificates and
Interest-free Bonds. From the 1st August we made these Six Year Defence
Bonds the mainstay of our loan programme and removed the previous maxi-
mum on individual holdings. These Defence Bonds met with a ready and in-
creasingly popular reception, and when we closed them on the 25th January,
subscriptions totalled nearly 45 crores, 31} crores having been tendered in
cash and the balance by conversion of the 5 per cent Loan, 1940-43. As
from lst February we issued on terms slightly more favourable to the
tax-payer,a second 3 per cent Defence Loan with a longer currency and
repayable at par. The results of these Defence Loans, the total receipts
from which in a period of eight months have amounted to over Rs. 50 crores,
testify to the strength of India’s financial credit and are a good augury
for the future. But I must take this opportunity of emphasizing the desir-
ability of an even more intensive mobilisation of the country’s savings if India’s
war effort is to continue to be financed in the most satisfactory way. However
generous the donations for war purposes may be—and no one can fail to be
impressed with the response so far made—it is obvious that the total of the
sums received as donations can only form a very modest fraction of the amount
required to finance the war effort. The fulfilment of that requirement calls
for the efforts of every individual to save to the best of his capacity and to
invest his savings in one or other of the different types of Defence Loan, which
we have instituted to serve different needs. In addition to the Loans already
described, we have started a Defence Savings Provident Fund for all Govern-
ment servants which makes it easy for these classes to make lﬁukr invest-
ments. Subscriptions to this are already approaching the e of half a
crore & year. We shall shortly have in operation a simple system of facilitating

popular saving by means of a new scheme of Post Office Savings Bank Accounts,
the amounts in which will be repayable not on demand but a year aftar the end
of the war. This will afford further facilities to those of limited means who
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desire to invest their savings so as to assist the war effort. In order to en-
courage depogits of this kind, the rate of interest has been fixed at one per cent
higher than the existing rate on ordinary Postal Savings Banks Accounts.

ing the current year Government exercised their option of repaying the

5 per cent Loan, 1940-43 and thereby effected an appreciable saving in our

interest charges. Next year we are making provision for the repayment of the

3 cent Bonds, 1941, the outstanding balance of which, about Rs. 10§ crores,
due for payment on the 15th September next. :

32. Sterling Position—Owing to the continued improvement in the
country’s balance of trade, the Reserve Bank have been s,bll;rto purchase large
amounts of sterling which in the first ten months of the current year aggregated
approximately £47 millions. At the same time with large payments being
received in the United Kingdom on account of recoverable war expenditure
and the cost of supplies made to His Majesty’s Government the amount of
remittance required by Government has diminished to vanishing point. For
our ordinary sterling requirements, excluding the amount that will be
required to finance the debt redemption operation now pending, are now
expected to amount to no more than £1 million in the current year, while next
year instead of having to remit funds to the Secretary of State we actually
expect a refund of £26 million.

33. Repairiation of Sterling Debt.—As I explained in my Budget Speech last
year, these acquisitions of sterling continued to enable the Reserve Bank to
t large amounts at our disposal for the repatriation of our sterling debt.
E:nsidmble open market purchases were made in London, particularly in the
early months of the year and the total acquired in this way now stands at
approximately £284 million. As the securities market improved, however,
and as the floating stock was removed, it became increasingly obvious that
purchases on this scale would no longer be possible except at a cost of pushing
rices up beyond a reasonable level. In these circumstances, the British
Eovemment. came to our help by issuing orders under their special war powers
compelling holders resident in the United Kingdom to sell their stocks
to them for delivery to us at the market prices prevailing at the time of the
order. The Reserve Bank agreed to provide the sterling and to gnarantee
the immediate financing of a scheme framed on these lines to cover all our
terminable obligations, that is to say, all our sterling debt which has to be
repaid on fixed dates, amounting to a total which at the prices of
acquisition may be taken as approximately £80 million or Rs. 120 crores.
The whole of this will, of course, not have to be paid in sterling because
a certain amount, though how much we do not know yet, is held by
who are not legally considered as resident within the United Kingdom and
to whom, therefore, the order does not apply. These may be residents either
in India or elsewhere. As regards the latter, the Reserve Bank has made
arrangemente with the Bank of England that, subject to the English
regulations regarding export of capital abroad they will make an offer to non-
resident holders to sell their securities on the baais of the prices fixed for their
compulsory acquisition. I anticipate that many of the holders will avail
themselves of this offer because onoe the bulk of the debt has been paid off the
remaining stocks will not be easily marketable in London and it would there-
fore be to the advantage of the holders to dispose of them and choose some
other investment. We had also to decide what terms should be given to these
stocks when held by reeidents in this country and we decided that we would
pass a corresponding compulsory order of acquisition at the same prices as those
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“fixed in London. To avoid disturbing the portfolios of insurance companies
--and other investors, however, we decided that we would elaborate the scheme
which I mentioned to you last year of creating rupee counterparts so as to give
Indian holders the option of taking over such counterparts to the extent of
the nominal value of their holdings worked out at the rate of ls. 6d. to the
'mofee. I hope that this offer will be largely accepted as it will be both to the
holders’ advantage and ours: it will be to our advantage as it naturally
“lessens the immediate payments which we have to make and it will be to
theirs, because the sterling prices of these loans were slightly lower than those
- of corresponding rupeec seeurities, so that they should gain to a slight extent
- on the change.

34. This brings me to the machinery for financing the operation. There are
-clearly two stages : first, we buy the sterling from the e Bank and
secondly, we have to obtain rupees to pay for that sterling. It would be
obviously quite impossible to attempt to borrow this immediately from the
market even apart from our Defence borrowing requirements, and it would be
inconsistent with the policy which we are following with the co-operation of the
Reserve Bank of maintaining money at as cheap a level as is possible without
inflation 8o as to minimise the burden of the war. We have found it impossible,
within the limited time at our disposal, and in the absence of more definite
information than is available at present of the amounts held by investors in the
United Kingdom, in India and elsewhere to decide on the permanent arrange-
-ments for this purpose, but for budgetary purposes and as an interim measure
pending more detailed consideration, we are adopting the procedure of main-
taining the status quo, and of issuing in lieu of these sterling loans rupee counter-
parts which will bear the same rate of interest and be payable on the same dates,
the only difference being that, in future, they will be payable in rupees and not -
-in sterling. Later we shall have to determine, in consultation with the Reserve
Bank, a procedure which will be simple and fair both to the general tax-payer
-and to the Bank, which has co-operated so readily and promptly with the
Government in financing this important transaction, and which will at the same
time avoid any necessity for an automatic increase in our short-term debt which
-might entail dangerous inflationary consequences later.

35. The proportion in which the Reserve Bank will distribute the securities
-taken up by it between its Issue and Banking Departments as a longer range
holding is for that bank to determine in the light of circumstances as they deve-
lop and in co-operation with Government. It is obvious, however, that the
. cancellation of this large block of sterling liabilities with its reduction in our
. overseas obligations to the extent of well over £3 million a year does perma-
nently strengthen our external position and consequently makes it reasonable
-for the Reserve Bank to hold a somewhat lower proportion of external assets
than previously. There is, of course, no necessity or intention of reduocing the

. minimum percentage of the external assets which they must hold under the
Act, that is to say, 40 per cent of their note liabilities, nor is there any neoessity,
a8 has been suggested in some quarters, to effect a statutory revision of
- the prices at which they hold their gold. All that was necessary was to remove
the restriction on the maximum amount of Government securities which the
Reserve Bank can hold in their Issue Department and that has been effected
by the abolition of the proviso to Section 33 (3) of their Act.® This does not
in any way affect their statutory responsibilities under the Act. It merely
-gives them & freedom of choice which they did not have in the past, as to the
proportions in which they should hold Government securities or internal
m. It is also unnecessary, and we do not propose, to alter the
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limits on the Government securities which they can hold in the Banking
Department. i .

I am afraid that it will not be possible to give precise figures until the 10th
March when the returns asked for by the Bank of England and ourselves will
have been received, but we are confident that the Indian securities market
is so healthy that the finance of this large operation can be effected without
detriment to Indian security prices and that, on the contrary, the effect on
them is more likely to be stimulating. \

36. The House will no doubt appreciate fully to what extent this single
operation, which is the largest of its kind ever carried out in this-country,
will improve the financial position of India. When it is complete, we shall not
only have reduced the Government of India’s external debt by about Rs, 120
orores, by replacing the sterling liabilities thus cancelled with corresponding
rupee liabilities, but shall also have reduced such of our interest charges as are
payable in sterling by as much as 50 per cent over the last six years. Taking
the whole period since 1935, and including the amounts of sterling Railway
annuities and debentures discharged each year and the transfer of our liabilie-
ties in respect of sterling family pensions, we shall have reduced our sterling
obligations by over Rs. 220 crores, of which about Rs. 145 crores will have
been repatriated since the beginning of the war,

37. In the , past, Indian opinion has been much pre-ocoupied,
perhaps unduly so, by the so-called * drain ", that is, the sum-total
of the external obligations, on oapital and interest account,
which had of course to be met by providing sterling in London—the
counterpart of the physical exports out of the sale prooeeds of which
these amounts wereraised. Tt will be obvious to the House that
the conversion of external into internal debt will diminish the strain upon the
ultimate cash-reserves of the country—our holdings of gold and other external
assets—which tends to manifest itself when, in consequence of world-events
over which we have no control, the value of our overseas trade declines, There
has been in certain quarters a disposition to doubt the value of these conversion
operations, since they have involved a reduction for the time being, at least, in
the rize of the sterling holdings of the Reserve Bank. These holdings have risen
greatly since the outbreak of the war, an increase which has given rise to much
criticism. Even after the reduction involved in the present operations, our
sterling reserves will still be in the neighbourhood of Ras, 80 crores, a figure
almost exaptly the same as the average sterling holdings during the last full
pre-war year. But, in fact, it is not the absolute size of the reserve whioh
matters, but the size of the reserve in relation to the magnitude of the most
pressing liabilities against which it is held. Our cash reserves are held in the
first instance as a protection against external liabilities, failure to meet which
would instantly react upon India’s financial credit. By these operations we
reduce the size of our external obligations and therefore permanently
strengthen our position. I may emphasize again that these operations do not
affect the size of our gold reservesin the least and do notinvolve any change
either in monetary policy or in the day-to-day Operations of the currency
system, * ;

8 r.M,

38. The immediate object of the transactions was the replacement of
sterling by rupee obligations and the real gain to the country lies in the
liquidation of external obligations which might prove an embarrassment in
future. Even otherwise vernment are likely to be immediate gainers
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though at present it is not possible to estimate with any & h to accuracy

the immediate effect on our revenue position. The profit due to the difference-
between the rate of interest earned by the Reserve Bank on ite sterling

investments and the redemption yield of the securities acquired at the prices

paid must ultimately accrue, practically entirely, to Government either

through the increase in the profits of the Reserve Bank, to the extent to which-
these securities are held by it, or directly to the extent to which Government

hold these in their own portfolio, or cancel them from the funds which they

borrow from the market. Later as the market gradually absorbs these liabilities

in whatever form they will ultimately take, whether as rupee counterparts of
the sterling loans they replace, or in the form of a simpler scheme of converted

loans of suitable maturity, the gain may be reduced but against such reduction.
will, of course, be set off the increased receipts from income-tax.

39. In my judgment these operations cannot fail greatly to strengthen:
India’s credit. There can be few countries in the world to-day fortunate enough
to possess sufficient, liquid resources to repatriate a large portion of their external
debt, whilst leaving their Central Bank in a position of unchallengable strength.
In relation to the growing resources of India our external debt will now be of
remarkably modest proportions. Should a situation ever arise in which India
were required to raise capital abroad—a contingency which T for one do not
foresee—the fact that our existing external liabilities are so small would
obviously be of the greatest importance in determining the rate of interest

which we would be required to pay.

40, There is of course another aspect of our repatriation operations at the
present time and that is the manner in which they assist His Majesty’s Govern-
ment to finance the prosecution of the war. It is obvious that if India repays
her creditors in London, then particularly at the present time and in the pre-
gent conditions of the London money market the greater part of the sums so
disbursed will be re-lent to His Majesty’s Government probably in the form
of investment in the Defence loans and will thus become available for Britain’s
use in a more permanent form than when they formed part of the balances of
the Reserve Bank and were investod in sterling Treasury Bills. To this extent
we may well feel gratified that India in improving her own position has also
contributed to facilitating the war-time problems of Britain,

41. Treasury Bills.—Apart from financing these repatriation operations,
we would have reduced the value of treasury bills outstanding by about eight
crores in the current year, despite the large expansion in Defence expenditure
and the heavy outgo from Postal Savings Banks and Cash Certificates which
would ordinarily have necessitated a large increase in our floating debt. For
these factors have been largely offset by the favourable response given to our
Defence Loans, the capital receipt of Rs. 12 crores from the Reserve Bank on
account of the Re. 1 notes and silver rupees issued to them and the fact that-
the payment of five crores to the Reserve Bank provided for against a return
of surplus rupee coin was not required.. For the moment we are reckoning
on & decrease in Treasury Bills of Rs. 3} crores during the two years taken

together.

42. Post Office Cash Certificates and Savings Banks.—It will be observed from
the Ways and Means statement, which is printed with the Explanatory Memo-
randum on the Budget, that the figure for net repayments of Post Office Cash
Certificates has been increased in the revised estimate for the current year from
Rs. 14 crores to Rs. 10 crores, while for Postal Savings Banks deposits we are
providing for a net outgo of Rs. 19 crores against the receipt of Rs. 2 crores-
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taken in the budget. For dnrinﬁ the period of uncertainty following the fall of
Franoce last summer there were large withdrawals from Postal Savings Banks
and heavy discharges of Cash Certificates, coupled with a tendenoy to hoard
savings in the unproductive form of silver rupees. Since then however there
has been a marked and progressive improvement and for next year we are
-assuming a net depogit of Rs. 2 crores in Postal Savings Banks and a net
repayment of Re. 8 crores of Cash Certificates, the popularity of which has
naturally been affected by the issue of Defence Savings Certificates, which
provide a very similar and in some ways more attractive form of investment.

43. I return now to the estimated revenue position for next financial
year, which as I indicated a few minutes ago reveals a prospective deficit of
Rs. 20,46 lakhs. I would at this point remind Honourable Members of the
extent to which the railway contribution has come to our assistance and how
greatly it has mitigated our difficulties. It remains for me to place before
4he House the proposals which I have formulated in regard to the deficit.

44. I deal first with direct taxation, namely, the Excess Profits Tax and
‘the Income-tax. It is true on the whole that at the present moment the
main economic advantage which is derived from India’s war supply activities
accrues to the industrial and commercial sections of the country, and the
direct tax-payer may fairly be called on to shoulder the larger share of any
further burdens which are to be imposed. I propose that the profits of a
further period of one year shall now be subjected to the Excess Profits Tax,
and that the rate applicable to such profits shall be 66 2/3 per cent. 1 think it
relevant to remind the House of the remarks which I made regarding the effect
on the incidence of this tax of the important modifications which were made
.in the clauses of the Excess Profits Tax Bill dealing with the optional standard
periods, and also the special provisions for new industries and for such matters
as abnormal depreciation. I have little doubt that with these features of our
system the new level of the tax will neither cause substantial hardship to exist-
ing industries nor operate to impede the growth of new ones. The change in
the percentage will however introduce a complication where adjustments have
40 be made for the assessment of the previous year, and to regulate this aspect
a small amending Bill will be brought forward. The yield of this enhance-
ment of the Excess Profits Tax is estimated at 2} crores. As regards income-
tax and super-tax, I propose that the present Central surcharge of 25 per cent.
should for the year 1941-42 be raised to 33 1/3 per cent. .This is expected to
-yield an additional Rs. 1,90 lakhs.

45. In the field of indirect taxes, my main proposal is to double the excise
duty on matches. I may observe here that the present duty was fixed in rela-
tion to a certain retail price, and that changes in that price must be in terms of
the lowest unit of currency in common use and are thus not susceptible of fine
gradation. Over large parts of the country the retail price has already advanc-
ed to the next higher point, yielding a large uncovenanted profit to the trade.
The increase in duty now proposed will appropriate for the Exchequer a due
share of the enhanoed retail price which the consumer has to pay. A corres-
ponding increase will automatically ensue in the duty on imported matches, and
& similar increase will be made in the duty on mechanical lighters. The yield
of the additional duty on matches is estimated at Rs. 1,50 lakhs.

I have two other smaller proposals. One is to increase the import duty
now leviable on artificial silk yarn and thread, an item in our import trade
-which, unlike most others, appears to offer, even in war time conditions, the

-
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possibility of higher revenue. The duty on artificial silk yarn and thread ®
stands at 25 per cent. ad valorem or 3 annas per pound whichever is higher, and

I propose to increase the alternative specific duty to 5 annas per pound. The
yield of the increased tax on these yarns and thread is taken at Rs. 38 lakhs,

The second of my smaller proposals is to introduce a new excise duty of
10 per cent. ad valorem on pneumatic tyres and tubes. The manufacture of
these tyres and tubes in India was set up a few years ago, and the domestic
supply now fills a large proportion of the demand which formerly was met
by imports on which a revenue duty of 25 per cent. ad valorem is levied. The
yield of this new duty, for the imposition of which a separate Bill will be
introduced, is estimated at Rs. 35 lakhs.

The new duties on matches and on artificial silk yarn and thread wilt
take immediate effect, by virtue of a certificate under the Provisional Collec-
tion of Taxes Act.

46. The total estimated yield of this new taxation.is Rs. 6,61 lakhs,
which brings the estimated revenue for 1941-42 to Rs."113,00 lakhs and reduces
the prospective deficit to Rs. 13,85 lakhs. This is still a formidable gap in
relation to the scale of Indian finances, and I must confess that I shall be
more sensitive to the criticism of that smaller and less vocal body who may
feel that the contemporary contribution by taxation to the cost of the war
is too little than of the doubtless large multitude who would say it is too
gmat. It is not merely that the estimated gap is large, but that the un.
oreseen oontingencies of the year ahead are obviously far more likely to
widen than to narrow it. On the other hand it must be remembered that
our expenditure estimates still contain a provision of Rs. 3 crores for the
reduction and avoidance of debt. Again, there is a factor at present incal-
culable which may emerge from the Indo-Burma trade negotiations now
proceeding, since any modification of the existing free trade regime must
result in some increase of revenue. In any case it is not the proportion of
next year’s deficit to be met by taxation which is important, but the share
of the whole additional cost of our war measures which is so provided. Judged
by that criterion, I feel that the position is fully defensible. The uncovered
revenue deficit will of course be met by borrowing which will be part of the
larger programme, the necessity of which T have explained at an earlier stage.

I have little doubt that greater sacrifices await us but it is indisputable
that the inherent soundness of Indis’s financial position entitles her to face
the future with courage and confidence. This is no time for complacency,
but whatever may be in store in the weeks and months that lie ahead, there
is reason for satisfaction in the way in which the financial and economic
structure of India has withstood the strains and stresses of one and a half
years of war, while enabling her to play a part, of which she may be justly
proud, in this mortal struggle for the ideals of enlightened humanity. ,

THE INDIAN FINANCE BILL.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move
for leave to introduce the Indian Finance Bill, 1941,

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That leave be granted to introduce the Indian Finance Bill, 1841." -
The motion was adopted.

The Honourable Sir Jeremy Raisman: Sir, T introduce the BIill.
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The Honourable Sir Jeremy Raisman (Finance Member): Bir, with
-your permission, I wish to move for leave to introduce a Bill which is
‘included in the Budget proposals and mentioned in my speech, but which
.could not be put down on the agenda for today's meeting because, to do
‘80, would have prematurely disclosed one of the Budget proposals......

Mr. Pregident (The Honourable Sir Abdur Rahim): The Chair finds
:that this is not to come into operation until the 1st April?

The Honourable Sir Jeremy Raisman: No, Sir, it is only for a techni-
ycal reason that it cannot be part of the Finance Bill, but it is part of the
-legislative proposals which accompany the Budget.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muham-
'madan Rural): When is it going to take effect?

The Honourable Sir Jeremy Raisman: It has not got a certificate under
-the Provisional Collection of Taxes Act upon it todav, but with your per-
mission, Sir,............

Mr, President (The Honourable Sir Abdur Rahim): The Chair wants
to know why it was not included in the list of husiness.

The Honourable Sir Jeremy Raisman: It could not have been put on
the agenda, because the mere title of it would have indicated the nature
of the Bill before the Budget was presented. That is the difficulty.

Mr. President (The Honourable Sir Abdur Rahim): But the Bill will
not be collected until the 1st April?

The Homourable 8ir Jeremy Raisman: That is so, Sir, but I submit
that it is more appropriate that the whole of the proposals for all extra
taxatipn should be laid before this House at the same time.

Mr. President (The Honourable Sir Abdur Rahim): Is there any
-objection ?

Pandit Lakshmi Kanta Maitra: Personally, I do not think, 8ir, we
should make a departure from the usual practice, because, once we do it,
we do not know that this will not be made the rule.

Mr. President (The Honourable Sir Abdur Rahim): The Chair does not
lmow how the Government will be prejudiced, supposing it is introduced
“later on.

Pandit Lakshmi Kanta Maitra: They can introduce it on Monday?

The Honourable Sir Jeremy Raisman: I submit, Sir, that the House
‘should realize that a situation must arise in which Bills may have to be
introduced on the occasion of the presentation of the Budget without

(896 )
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their being put down on the agenda beforehand: and since the Standing
“Orders provide that, with your permission, such a concession may be
given, 1 strongly submit, Sir, that this, if any, is the kind of occasion on
which a discretion of that kind should be exercised in my favour.

8ir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
8ir, it will cause no hardship if it is allowed to be introduced. There is
no harm. No prejudice will be caused if it is allowed to be introduced
now.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has con-
sidered this matter and finde that there is a precedent for a Bill being
introduced without being placed first on the agenda. That happened at
the time of President Patel and, according to that precedent, and in the
exceptional circumstances of this case,—and the Chair takes it that the
other case also happened under special circumstances—the Chair allows
the Honourable Member to move this motion.

The Honourable Sir Jeremy Raisman: Sir, I move for leave to intro-
duce a Bill to provide for the imposition and collection of an excise duty
on tyres.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce & Bill to provide for the imposition and
collection of an excise duty on tyres.”

The motion was adopted.
The Honourable Sir Jeremy Ralsman: Sir, I introduce the Bill.

The Assembly then adjourned till Eleven of the Clock on Monday, the
3rd March, 1941.
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